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,·LEGISLATIVE ASSEMBLY. 

ThurHaY, 29th January. 1931. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS ANDANefWERS. 

PAY AND CoNDITlONS OJ!' ,SUVICE OJ!' ExTRA. DEl'ABTKENTAL AGDTS 01' 
THE POST Oft'ICE. 

162. .JIr. S. O. KIVa: (a) Will Government be pleased te state 
the number of E. D. As. employed in post offices? 

(b) What is the s\!ale of. their pay? 
(c) Is it a fact that E .. D. As. before their appointment are required 

to give. a declaration that they have got other sources of income? 
(d) What is the average hours of duties of. E. D. As.? 
(e) Will Government be pleased to submit Duty Lists of the following 

E. D. Offices:. 
Munshirhat, Goalm&ri, Falrirtola Road, Fareshganj,Belonia., 

Amjadha.t (Tipperah Division, Bengal)? 
(fj Is it a fact that nothing is paid to the .,.. D. As. for contingency and 

for sweeping? 
(g) Is it a fact that no chair is supplied to them? 
(h) Is it a fact that the Superintendent of Post Offices, Tipperah Divi-

sion, in his inspection report dated the 24th May., 1930, remarked that the 
E. D. As. should not ask for a chair and they are supposed to ha'Ve their 
own ehairs? 

(i) Is it a fact that they do not get any leave like clerks, postmen, etc.? 
Are they required to make their own arrangements for the conduct of 
the Government work in case they want any leave? 

(j) Are Government prepared to increase the pay of these men and 
make some arrangement to give them leave at least for a few days in a 
year? . 

JIr. B. A.. Sams: (a) The number of Extra Departmental Postmasters 
employed in Post Offices is 16,446. 

(b) As explained in the reply to part (Il) to the Honourable Member's 
unstarred question No. 811 on the 7th March, 1928, ElO:tra Departmental 
Postmasters do not receive regular pay but are given certain allowances 
which vary from Rs. 6 to Rs. 80. 

(0) Yes. Persons having BO independent means of subsistence are no. 
employed ~s Extra Departmental Postmasters. 
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(d) The hoUl'S of duty vary according to local conditions and the classa. 
of postal business done in an extra departmental office. 

(fl) The information is not re~ily available a~d Gove~ent .d~ n~ 
consider that the expenditure of tune a~d labour Involv~d ~ obtammg 1_ 
from the local officers could be justIfied by the pubbc Interests to be 
served. 

(f) The Honourable Member's attention is invited to the reply to p~ 
(d) of his unstarred question No. 311 on the 7th March, 1928. 

(g) A stool, not a chair, is ordinarily supplied to a Brttnch office wl.ether 
departmental or extra-departmental. 

(h) Government have no information nor do they propOse to call for i. 
in view of reply to (g) above. 

(I) The answer to both parts of the question is in the affirma.tive. III 
this connection the Honourable Member's attention is invited to part (e) of 
the reply given to his unstarred question No, 311 on the 7th M8l"ch, 1928. 
and also to part (b) of the reply given to his subsequent starred question 
No. 1065 on the 15th March, 1929. 

(i) The Honourable Member's attention is invitE-d to partl' (e) and (-1.) 
of the reply given to his starred question No. 1006 on the 11th March. 
1929. Government do not propose to alter the conditions of employmen~ 
of Extra Departmental Postmasters. 

1Ir. S. O. Jlitra: So far as clause (b) is concerned, will the Honour-
able Member please inform the HOUSd what is the principle on which he 
fixes the pay of individual agents as it vl1ries from Rs. 6 to Rs. 3O? 

1Ir. B • .4.. Sams: Sir, at present there is no definite principle. The pay 
in each case is fixed on the recommendation of the Head of the Circle 
having regard to the work done by the Extra Departmental Agents. 1 
may however add that we are trying to devise a principle on a point 
system giving points for certain classes of work. 

Crvn. DEPARTMENTS' SHARE OF SALE OF UNIFIED POSTAGE STAMPS. ·1 
163. *JIr. S. 0, IIttla: (a.) Will Government be pleased to intimate 

on what basis the Civil Departments' share of the sale of unified postage 
stamps is calculated? 

(b) Is it a fact that Rs. 19 lakhs was paid in the yeRr 1920? 
(e) Is it a fact thnt the AccountRnt-Genern1. Posts and Telegraphs, in 

his report on the Appropriation Accounts made strong comments over thiP. 
matter? . 

(d) Will Government be pleased to state what action has since been 
taken on that comment of the Ac('ountant·General? 

"!'he Honourable Sir George Schuster: (a) The Civil Departments' share 
of the sale proceeds of unified stamps is calculated with reference to-

(I) the growth in stamp revenue since 1906, when postage stamp. 
were first inscribed for revenue purposes, and 

(2) the increases subsequently made in the rates of duty on certain 
documents on which unified stamps should be used. 

(b) Yes. 
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I 
. (C) The Acc.ountant General, Posts· and Telegraphs, called attention .. to 
the djJJ~reJ1ce made by the abolition of· the stemp d~y on cheques M.l,d. 
bills pay.a~le on demand, and suggeeted that SDlDe reviSlOD of the share .m 
revenue paid to the Provincial Governmellta might be justifiable. 

(d) The question formed the subject of correspondence with Local G~v­
emments and their replies are under conaidefatiOll. It is expected that 
the OODHDittee which is shortly to ~a.ke the examillation of Postal 
Accounts will deal wi~h this matter. 

PRoSEOUTION 01' Buu BBrOolO K. SlIAW, A POSTAL CLmm. 
164. -llr. S. O. JIltra: (a) HilS 1Ibe attention of the Government been 

drawn to the article published in the December., 1930, issue of Labour 
under the caption •• Harassing. prosecution and trial"? 

(b) Is it a faet that Habu BTOjO K. Shaw was arrested by' the police 
on a charge of breach of trust and misappropriation of fin insured letter? 

«:) Is it a fact that the clerk was honourably acquitted by the High 
Court? . 

(d) Is it a fact that the matter was not investigated either by the 
P!"esidenc:v Postmaster or, the Superintendent before the faet wa£ reported 
to the police? 

(6) Have Government considered the question of instituting IUl inquiry 
as tf why the official was put to so much trouble and without sufficient 
investigation ? 

(f) Will Government be pleased to state what amount, if any, I h",y 
intend to .pay to Babu Brojo Kishore Shaw to compensate him for the 
expenses which were incurred by him to defend him in the trial ? 

lIr. ;to A_ Shmidy: (a) Government have seen the article in question. 
(b) Yes. 
(c), (d), (e) and (/). I see from a copy of Labour of December, 1930, 

t·hat the Chief Presidency Magistrate committed the accused to the Court 
of Sessions, which would seem to show that in his opinion there was at 
least a prima facie oase for the prosecution. 

SUBSIDY PAID TO IMPERIAL AmWAYS I'OR CARRYING MAILS BETWEEN 
INDIA AND ENGLAND. 

165. -:Mr. S. C. Kitra: (a) Will Government be pleased to state 
what subsidy is paid annually to the Imperial Airways Company for carry-
ing Post Office mails between India and England and for Stat~ air maii? 

(b) Will Government be pleased t.o lay on the table a statement .showing 
the actual income for air mails for the period? 

IIr. J. A. ShilIidy: (a) The attention of the Honourable Member is 
invited to the reply given to the starred question of Mr. Gaya Prasad 
Singh on the 4th September, 1929, from which it will aNear that the 
Government of India have no concern with the subsidy payable to the 
Indian Airways Limited, for worki~ the India-En~Ja.nd Air Mail Service. 
The Indian Posts and 'llliegraphs Department, like other postal adminis-
hat.ionR, pays the British Post Office for t.he use of the service. The 
general principles on which these charges are payable are laid down in the 

A" 
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International Regulations of the Universal Postal Union, to which thi. 
country has subscribed. The air conveyance charges are the same for all 
&dm.inistrations and vary with the distance over which correspondence ia 
carried by air, and each administration is responsible for the charges OIl 
mails despatched by it. 

The Indian State Air Servic.e between Ka.rachi and Delhi is operated 
with aircraft chartered from Imperial Airways, Limited. at an annual cost 
of approxima.tely Rs. 4i lakhs. No subsidy is paid. 

(b) A statement showing the estimated receipts and expenditure for 
the two air services is placed on the table of the House . .. 
SIa""IJnt referred 10 in P:Jr, (b) of Mr. J. A. ShiUidy'(replg 10 3tarred quearion No. 166. 

BeceipU-
Air Mail fees from Karachi·Croydon air mail service 

(external air mail service) 
Air Mail fees from Karachi-Dellri air mail service (internal 

air mail service) . • . . . . . 
Conveyance charges ~overed from foreign administra' 

tions in respect of letters, etc., from abroad conveyed 
by the internal air service at Rs. 4·4·0 per lb. . 

Fees from plII!88ngers and freight-(-April to:October 1930, 
Rs.8,600) • • • • • • • . 

Total 

ICepmdi",rIJ-
Conveyance charges paid to the British Post Office in 

respect of air mail letters conveyed from Karachi by. 
the Croydon' Karachi air mail service at Rs. 9·6-4 

1930·31. 

Rs. 

5,60,000 

9,000 

15,000 ---
5,84,000 

15,000-

6,99,OQO 

per lb. 3,48,000 
Incidental expenses incurred by the P. and T. Depart-

ment in respect of the external air mail service . 65,000 
Incidental expenses incurred by the P. and T. Depart-

ment in respect of the internal air mail service . • 10,000 
Cost of charter of Imperial Airways 4,66,000 
Refund of customs duties to be paid by the Imperial 

Airways Limited on aeroplanes and spares •• 5,000 
Commercial management of the Karachi·Delhi air 

service 17,000 
Landing and housing charges in connection with the use 

of Jodhpur landing grounds 1,600 

Total 9,12,1100 

.' 

Jlr. Gaya PrasadStngh.: May I know if there is any proposal to give 
the Imperillol Airways Company the contract to carty air mails on the IDaln-
land of India.? 

1Ir. 1. A.. ShUlidy: Not that I am o.wa.re of. 
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166 .• JIr. S. O. Kina: (a) Is it a fact that the Assistant Postmasters 
Genera.! Superintendents of Post Offices. R. M. S. Inspectors of Pos, 
Offices ~e transferred from one place to another at the interval of three 
years and Head Clerks, Managers, Stock Depot of Circle Offices are I ff\nS-
ferred from one section to another at an interval of three years? 

(b) If the reply of (a) be in the affirmative, will Government be pleased 
to state as to why on t,he same analogy Office Superintendents of Post-
masters-General's offices and Managers of Dead Letter Offices are not 
tl'ansferred in the same way? 

:Mr. J. A. Shillidy: (a) Yes, except in the case of the Assistant Post-
masters-General whose tenure of charge is ordinarily five years at a 
stretch. 

(b) No analogy exists between the posts mentioned in (a) and those 
mentioned in (b) and Government do not consider there is any reason for 
the introduction of such a rule. 

RETRENCHMENT IN THE OFFICE OF THE POSTMASTER OENEBAL, BENGAL 
AND ASSAM CmcLE. 

167. .Xi'. S. O. Kina: (a) Is it a fact that about 20 clerks of the 
office of the Postmaster GeneraL Bengal and Assam Circle, have been 
transferred to the Calcutta General Post Office and other Post Offices as a 
result of retrenchment in that office? 

(b) Will Government please state whether retrenchment has also beeD 
made to other circle offices also? 

('C) If the reply to (a) be in the affitmative. will Government please 
state why the senior officials have been transferred in this way and juniors 
havf been retained? 

lI:r. H. A. Sams: (a) Yes .. 
(b) Yes. 
(c) No question of seniority is involved. Those least qualified to work 

in the Circle office have been transferred. 

RENT OF POST OFFICE BUILDINGS IN CALCUTTA. 

168 .• :Mr. S. O. Jlim: (a) Are Government aware that the rent of 
big houses in Calcutta has been reduced by 25 per cent.? 

(b) Is it a fact· that the rent of the Dharamtala post office building is 
going to be increased? 

(c). If. so, will Gov~mment p~ease state to what extent is the rent ~roing 
t·o be lDcreased, espeCially at a tIme when the rent of big houses in Calcutta 
is on the decline? 

(d) What accommodation is required for the Dharamtala por;t office 
(Calcut.ta) according to the standard fixed bv the Department? What 
is the measurement of the present post office? . . 

(6) ]s it a fact that the rents of the Sealdah aDd Simla post C'ffices 
(Calcutta) are Rs. 200 and Rs. 140 respectively? 
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(f) What was the rent previously paid -for the Sealdah post office before 
shifting to the present building? 

(g) What was the rent of the old Simla post office ~efore its IAmal~amo.­
tion with the Beadon Street 'f. S. O. and when it \Vas a delivery office? 

(h) How mAll)' clerks (including Sub-Postmaster) are there in t.he Simla 
post office? 

(i) Is it a fact that the Audit office raised objection to payment of such 
heM'y rent for the Simla POf!t office? 

(j) Will Government be -pleased to state the cause of increal;e in rent 
of these post office buildings? 

(k) Is it a fact that the Ahiritola post office (Calcutta) has been Ethiftcd to 
another building whi~h is very near to the Beadon Street post qllice? 

(l) \Vhatwas the rent which used to bE:' paid for the old post office build-
ing and what is the rent of the present Luilding? 

(nt) Is it a fact that business men of the locality raised an objection to 
the shifting of the post office to its present location as :.t is at a distant 
place from the centre of the business quarter? 

(n) Will Government be pleased to ascertain from the Corporation 
of Calcutta the rate of rent prevailing in the localitie.; where the Dharam-
tala, Sealdah, Simla and -Ahiritola post offices hs-ve been loooted, and place 
the report before Us for the information of the Assembly? 

(0) Will Government please further ~tate whether the Department has 
entered into an agreement with the landlords of all these post office build-
ings 01' are ~here some with whom agreement has not been m&de-? 

1Ir. B. A. SamB: (a), (h), (i)), (k), (l), (m) and (0). Government have 
no information. 

(b) Yes. 
(c) From Rs. 364 to Rs. 500 a month. 

(d) 3525 sq. ft. and 2367 sq. ft. 
(e) The rent of the Sealdah Town sub-office is Rs. 200 and of the Simla 

Town sub-office R.s. 130 per memem. 
(I) Rs. 65 per mensem. 
(g) HI;. 150 per-mensem. 
m In the case of the Dharamtuia post office, ns theaccommodlltion 

was inadequate for the staff employed, more rent h&d to be paid for in-
creased accommodation. In the case of the Sealdah office, the original 
building was in a dangerous condition and the office had to be removed 
at short notice. The rent charged for the onJy suitable building available 
_was suh'ltantially in excess of the rent paid for the old building. As re-
gards the Simla town sub-office, the present rent is less than formerly as 
explainf'rt in my answer at (e) and (g) above. 

(n) novernment do not consider that such nn enquiry would yield ftll'V 
useful ]'(>f;ults, as the rent of po!';t,al buildings cannot be decided by a.n.y 
~en.eral '·lIte.'l, but onlv as the reRlllt of negotiations with individual land-
'lords.· . 
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RBCRUITMENT TO THB POSTAL DEP AB'l'MDT. 

169 .• Kr.S. O. JDU&: (a) Is it a fact that it has been ordered by the 
Director General of Posts and 'relegraphs that re~ruitment in the Ilostal 
Department will be made according to the Revenue Division? -

(b) If so, will Government please state why the postmen of Calcutta 
are not 'recruited according to these rules? 

)[r. J. A. ShUlidy: (a) Yes. 
(b) Government have no information. but enquiries are being made. 

RETRENCHMENT OF HIGH OFFICIALS IN THE POSTAL DEPABTMENT. 

170 •• :Mr. S. O. JIlu .. : (a) Haq the attention of the Governmen6 been 
drawn to an article published in the October, 1930, issue of IJabouT under 
the caption "Retrenchment-.:-How and where" '! 

(b) Will Government please state how many (i), Deputy Postmflste1'9 
General of Post Offices (ii) Assist·ant Postmasters General of Post Offices, 
(iii) Assistant Directors General of p()st Offices. (iv) Deputy Directors 
Gf'nersl of Post Offices and (v) Superintendents of Post Offices there are 
at present and how many there werp. in the year 1919-20? 

(c) Will Government be plens£'d to state the reason of increase in the 
number of officf'rs? . 

(d) WiIlGo~ernment. place n statement on the table showing the expen-
diture incurred to maintain these officers now and what was the actual 
expenditure in the year 1919-20? 
··(e) Do Government contemplate to redllce the number of ofli~rs in the 

Postal Department? 
Mr. 1. A. Shil11dy: (a) Government hffVe seen the article in question. 
(b) The information is as follows: 

Deputy PostDl8llters:General 

Aaaistant Postmastel'l-Genel'al . - . 

Assistant Directcrs-General 

Deputy Directors·General . 

Bupel'intendents of Post Office. 

At present. 

14 

3i) (inC'luding one 
Assistant Director 
of Post and Tele-
graphs, Sind and 
Baluchistan. ) 

6 

3 

132 (includinp: 7 
reserve Superinten-
dents of post ofti.ces, 
and 8 City Superbi'· 
ten dents of Post 
Offices.) 

In i919-20. 

10 

24 

5 

2 

139 (including 2 per-
!lonal ARsistanta to 
the Director -Geueral.) 

• (0) The increaSE! was chiefty· due to the reorganisation of the administra-
tIve offices of the Posts and Telegraphs Depatt~eDt. which took into ac-
count the large increase in work. 
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(d) Government do not possess the information, .nor do t?ey propose to' 
call for 'it, as its collection would involve an expendIture of t.Ime and labour 
which would serve no purpose. 

(e) No such proposals are at present under the consideration Of Gov:-
ernment. 

STAFF AND INCOME OF CERTAIN TELEGRAPH OFFICES. 

171. *Xr. S. O. Mitra: (a) Will Government please "t:tte how many 
signallers and Telegraph :Masters are there in (il Trichinopoly, (ii) :Madura, 
(iii) Cocanada, (iv) Vizagapatam departmental telegraph offices? 

(b) What is the average income of these telegraph offices? 
Mr. H. A. Sams: (a) In departmental telegraph offices signallers are 

designated telegraphists. The ~umber of Telegraph Masters and tele-
graphists employed in the offices referred to is-

Telegraph Telegra-
mlfsters. phists. 

Trichinopoly 2 16 

Kadura . 2 31 

Cocanada 1 7 

Vizagapat.am 1 21 

(b) Average figures are not available. The estimated income for 
1929-30 is: 

Trichinopoly 
Madura 
Cocanada • 
Vizagapatam 

Rs. 
17,1129 
H',lil6 
61,229 
23,963 

CABRIAGE OF MA.n.s BETWEEN BaMBAY AND CALCUTTA. 

172. *Mr. S. O. KiVa: (a) Will Government please state what amount 
is paid annually to the East Indian Railway for running the Imperial Indian: 
Mail carrying outward and inward foreign mails between Bontuay and 
Calcutta? 

(b) Is it a fact that some years before two other special trains used 1;() 
ruu between Bombay and Madras, and Bombay and Lahore, but that they 
have bep.n discontinued 'I 

(c) If so, why is this train still running between Bombay and Calcutta? 
(d) Are Government prepared to discontinue this train and arrange to 

conVf;y mails- by Bombay Mails, which run between Calcuttll Bnd 
Bombay? 

](r. B. A. Sams: (a) The amount paid annually both to the East 
Indian and the Great Indian Peninsula Railways for' running the Imperial 
Indian Mail carrying outward and inward foreign mails between Bombay, 
and Calcutta is Rs. 2,14,344. . , 
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(b) The special trains between Bombay and. Laho~ and from Madraa 
to Bombay have been discontinued,. but a sp~clal ~81n from B~mbay ~. 
Madras is still running fortnightly m connectlOn WIth the Str~lts MallS, 
for which the territorial charges are recovered by the Indian Postal 
administration. 

(c) and (d). The Imperial Indian Mail from Bom~ay to Howrah cannoi 
be abolished as the load of additional bogie vans reqUlr~d for the. ctmv~ye.nce 
of the inward foreign mail is too heavy for the ordmary mall trams to· 
carry. . ' 

Moreover the conveyance of inward foreign mails by special train 18 
necessary in order to expedite d~livery of mails at Calcutta and to ensure-
connection with the steamer leavmg for Burma at 8 hours. 

As regards Calcutta-Bombay. the Bombay mail train leaves Howrah 
at 19-51 hours, while the Imperial Indian Mail leaves at 21-36 hoUl'S, 
thereby giving the members of the publi~ a later hour of pos~in~ for oui-­
ward foreign mails and ensuring connectIOn of the Burma mall m ~ase of 
arrival of the steamer late in the afternoon. It would not be pOSSible to-
accelerate the Bombay mail train. 

PUBLIC HOLIDAYS IN INDIA. 

173. *Kr. Muhammad Anwar-ul-Azim: With reference to the Calcutta· 
Gasette notification of November 6, 1930, will Government please !1Late how 
the holidays therein have been calculated? On what basis the public holi-
da;Y1\ in India are distributed? 

The Honourable Sir lames Crerar:. As stated in my reply to a similar 
question put by the Honourable Member on the 13th September, 1928,· 
public holidays are declared by Local Governments under section 25 of the 
Negotiable Instruments Act, 1881, and are fixed at their discretion to suit 
the requirements of the province from all points of view. 

UNSUITABILITY OF GoALANDOO GHAT 1!'01t A RAILWAY AND STEAMER STATIOB. 

174. *Kr, Kubammad Anwar-ul-.Azim: Will Government please state 
1:>w . much does it cost the Eastern Bengal Railway to adjust the Railway 

. StatIOn at Goalandoo Ghat every year? Have they considered the 
feasibility of making :Faridpur a permanent railway and steamer station,·. 
on the river. Padmna, instead of G()~landoo (Eastern Bengal Railway) "t 
How much did the Eastern Bengal RIt.llway spend. duPing the last five years-
on account of the annual shifting of the Goalandoo Railway Station? 

Ill. A. A. L. Parsons: I am making enquiries and a reply will be seni 
to the Honourable Member as soon as the requisite information has been 
collected. 

Ill. S. O. Jliua: Will the Honourable Member place the information-
on the table of the House 80 that other Members may see it? 

Ill. A, .A.. L. Parsons: I will certainly consider that. 

Kr. B: O. Jlit.ra: There are two months left and there is no hurry. It 
can cert81nly be placed on the table of the He·use. 
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Kr. A.. A. L.Parsons: I have no objection to laying the information 
'on the table of the House. But the question really asks us to consider 
alterations in the arrangements at these places, Goalandoo and so on. That 
of course may require rather careful consideration, and I can give no 
undertaking as to the exact. date on which the information clln be laid. 

CLASSIFICATION OF MOSLEMS FOR THE CENSUS. 

175. *Mr. Muhammad Anwar-ul-Azim: Will Government please state 
how many representations they have received for not classifyir'g the 
1\1o[';]ems into various castes in the next census? What do they propose to 
-do with them now? 

The Honourable Sir James Crerar: Two, and one representation in the 
opposite sense. The census is a record of facts Rnd the caste of any 
:Muslim who gives it will be duly recorded. 

LEHE OF L~~D BY THE PORT COMMISSIONERS OF CHITTAGONG. 

176. *Mr. Muhammad Anwar-ul-Azim: Will Government please state 
what control the" exercise over the Port Trusts in India? Will the Honour-
;able ;Member in"charge of the Port Trusts kindly inform the House, whe-
tlH'f he received any representation against a certain action of the Port 
Ccmmissioners of Chittagong, regardi,ng their leasing out a very valuable 
Port land to private individuals for only rupees nine hundred? Will Gov-
-emment ascert.ain through the Commissioner, Chittagong Division, whether 
that piece of land is not worth about a lac of rupees? 

The Honourable Sir George Rainy: I would refer the Honourable Mem-
'ber to the Acts relating to the various Port Trusts in India which define 
·the statutory powers of Government over the Port Trusts. 

In December last, I received a telegram from the Honourable Member 
-regarding the lease of certain land by the Port Commissioner, Chittagong. 
Although the telegram did not indicate the situation of the land, I presume 
the Honourable Member is referring to 8. plot of land adjoining the Port 
Commissi0ners' Office. I understand that the question of the lease of this 
land was referred to a special Committee and that the Pott Commissioners, 
In accordance with the recommendations of that Committee, have lei out 
"the land in plots on leases for nine years at 8. rental of Rs. 965 per acre . 

. In the circumstances, the Government of India do not propose to ma.ke the 
:?nquiry .suggested by the Honoura.ble Member. I may mention for, the 

, informatIOn of the ..Honourable Member that. under section 69 of the 
Chittagong Port Act, 1914, the Port Commission'era are empowered to lease 
imm~vable property for a term not exceeding 10 years without the previouB 

. sanction' of the Governor General in CounciL 

ESTIMATED COST OF THE PROJECTED AERODROME AT CHITTA-GONG. 

_ 177. *lIr:Ir. ~uhammad Anwar-ul-Azim: Will Government please state 
how much It wl~l eost ~hem to make the aerodrome at Chittagong? Will that 
be connected With Chlttagong b~' an:v road? If SO, who will bear jts CO'lts' 

Kr. J. A. ShIDidy: The estimated cost of the acquisition of land and 
"the preparation of the aerodrome at Chittagong is Rs. 2,36,070 .. 

The a~rodrome will not be connected by any road with· Chlttagong and 
the questIon of cost does not, therefore, arise. . 



Ql'ESTIONS AND ANflWERS. 

Stol"esare taken to the aerodrome by means of the railway along the 
river· hund. 

Personnel travel by launeh or sampan. 

ROAD CONSTRUCTION IN BENGAL. 

178. *Mr. Muhammad Anwar-ul-Azim: Will Government please state 
huw long it will take for the Bengal Government to finish their activities 
in connection with their road construction? Has any work been under-
taken anywhere up to now? When was the money sanctioned by the 
Road Finance Committee of the Government of India? 

Mr. J. A. Shillidy: Presumably the Honourable Member refers to road 
construction from the road development account. Bengal has a five-
year programme but certain items therein will not be COIll-

·pleted in that time. The Government of India are not awa.re 
whether any work has been undertaken, but presume such to be the 
case, as estimates amounting to approximately Rs. 18 lakhs have been 
sanctioned hy the Local Government. Arrangements have been made for 
quarterly reports of expenditure. In the last part of the question the 
Honourable Member presumably refers to the advisory Finance "ub-com-
mittee of the advisory Rtanc1inC{ Committee for Roads of the Central Legis-
lature. This sub-coriImittee advised on certain item8 of the Bengal pro-
gramme in April lagt. The first distribution of funds was made by the 
Government of IDdia 'in July and the second in December last. 

LoADING AND UNI.OADING AT THE CHrrrAGONG JETTIES. 

179. *1Ir. Kab.nll-ad Anwar-ul-Azim: Will Governmerit please state 
wh'! does the loading and un!ollding business at the Chittagong Jetties? 
How much annually does the assam Bengal Railway pay to the coolie con-
traCtor for 'their· "handling;' works therein? Will the Member in charge 
of Railways kindly ascertain whether that cannot be worked more ec·nomi-
cally and bring a saving to the said Railway? 

The Honourable Sir George Rainy ~ I am asking the Agent of the 
~am Bengal Hail way to supPI:v the information for which the Honourable 
Member asks, and to look into the question whether any more economie&l. 
arrangement is feasible . .. 

RECRUITMENT OF CLERKS IN THE BENGAL AND AsSAIl POSTAL CIRcLE. 

ISO. *JIr. Muhammad Anwar-ul-.Asim: (a) Will Govenlment please 
state; (i) How many vacancies have ol'.curred amongst the T3.nks of the 
clerks in thp. Bengal and Assam Postal Circle from 1st January;. 1930, to 
.Slat December, 1930, and how they have been filled .up ; and (ii) How m&D¥ 
have' ~onp to the minorities and depressed classes? Will Government 
kindly inform the House if the heads d ~parlments, via., the Deputv 
J''1"tmastprs-General. Superintendents of Post Offices and First Class PO'Ji-
. masters, kept the Government orders in view at the time of making and 
,11ll:!l.g' those appointments? 

(b) Will Government plt'ase state whether it is a fact that the Di't'Ctor 
General, Posts and Telegrnphs. found during- his Inst tour in the Bengal and 
AssRm Circle thRt Government orders were not followed properly bv the 

..\e,ws Of Depar·t'meontll in making and filling thf' said appointments 'men-
tioned in part (a)? ' 
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lIr. I. A.8hUlidy: (a) The information asked for by the Honourable 
Member is being collected and will be furnished to him in due course. 

(b) I am informed by the Director-General that ~uring his last tour 
in the Bengal and Assam Circle he found that careful a.ttention was being 
paid to the orders of Gevernment in regard to recruitment. 

AUTHORITIES RESPONSIBLE FOR APPOINTMENT OF CL'ERKSAND PBoBATIONlIlRS 
IN A POSTAL CmcLE. 

181. *Kr. Muhammad Anwar-ul-Azim: Will Government kindly state 
wh(\ are tbe authorities primarily responsible for the appointmentll ot 
clerks and probationers in a Postal Circle? 

1Ir. II. A. Sams: Superintendents of Post Offices and First Class Poet-
masters are responsible for the appointment of clerks. There is no special 
category of probationers. 

CoJDIUNITIES REPRESENTED AMONG POSTMASTERS IN THE BENGAL AND 
ASSAM POSTAL CIRCLE. 

182. *1Ir. Muhammad Anwar-ul-Azim: Will Government kindly inform 
the House, how many Assistant, Deputy and Second Class Postmasters 
there are in the Bengal and Assam Circle, and hew many of them belong 
tc. the majority commtmity, the Depresspd clasnes, the Hikhs, the Parsis, 
the Jains, the Buddhists, the Khasias, the Mughs and the Hindus? 

1Ir. I. A. ShillidJ: A statement showing the distribution of the .officers 
mentioned according to communities is placed on the table. 

.... Billtaat Poatmutero 

Depat.y POltmaotc. .. 

Total. 
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CRUITMENT OF STAFF ON RAILWAYS. 
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183. *Kr. Kuhammad Anwar-ul-Azim: Will Government kindly state 
whc>ther they have any etlective sa.y on the administration of State and Com-
pany-manag~d railways? Do the ra.ilwfl.y systems in India follow any 
method in the matters of recruitments of their statl, both superior and 
(·lerical? 

1Ir; A. A. L. Parsons: The reply to both enquiri611 made by the Honour-
able Member is in the affirmatiVe. 



QL"STJON'S AND ANSWRS. 

RBCBl7lTMBl!fT 01' MnmBrry OoMMUN1TIB8 011 THB EASTBBN BDG.&L 
RAILWAY. 

184. *)[r •. Kubammu Anwar-ul-Azim: (a) Will Government please 
stat.e how many clerks there are in the office :>f the Agent, Deputy Agent, 
Traffic Manager, Deputy Traffic Manager, Chief Engineer, and the District 
Engineer, Eastern Bengal Railway, and Low many of them were M08lema 
on 1st January, 1930 and on 31st December, 19301 
.. (b) Were the orders of Government in the matters of recruitment£! in 

these Railways communicated to them; if so, when and to what effect? 
(0) Do these Railways also consider the question of "Majority" and 

··Minority" communities at the time of making recruitments 1 
JIr. A. A. L.ParS0D8: (a) Goveinment regret they are not prepared to 

supplement with figures for individual offices the information in regam to 
oommunal representation in railway services, given in the Annual Aa-
ministration Report on Indian Railways. 

(b) Yes. The instructions to 1~'I;ate Railw:ay Administrati~ns in ~gard 
to the policy of the Government in the recrwtment of subordinate railway 
establishments are contained in Railway Board's letter No. 2395-E., dated 
the 23rd May, 1929, a copy of which is in the Library. 

(0) Yes. 

DrvlsION DiTO .. MAJoRITY " .AliD "MDioRITY" CoJlKlJllllTIB'!I. 

185. *)[r. J[ubammy Anwar-ul-Asim: With reference to the previous 
question, will Government kindly state when waS this decision first jntro-
duced, i.e., the division into a "Majority" and "Minority" comI1lunitiG9? 

Ill. A. A. L. Pancma: I would refer the Honourable Member to the 
statement of the policy of Government "made by the late Honourable Sir 
Alexander Muddiman in the other House on 2nd March, 1925 . 

. REPRESENTATION OF MAJORITY AND MINORITY COMllillJlfITlES IN' OnTAIN' 
PRoVINCES. 

186. *1Ir. Muhammad Anwar-ul-Azim: (a) Will Government kindly 
state who are the majority and minority communities in Baluchistan, 
North-West Front;er Province, Punjab and Bengal? Have they given 
effect to their declared policy of "not allowing the minority communities 
to preponderate" in these provinces in services under the control cf the 
Central Government? If not, why not? 

(b) Will Government please state who are the majority community in 
Burma? Which class of people prepoDllerate in the services in Burma. 
under the control of the Central Government? If the Burmans do not 
preponderate, whe.t is the reason therefor? 

'!'he ·JroDO~ble Sir lames Crerar: (a) As the Honourable Member is 
no doubt aware, Muslims constitute the majority of the popule.tion in the 
four provinceS mentioned. The declared policy of the Government of India 
is to prevent the undue preponderance of anyone class or community in 
the services under its control. Chief Commissioners and Heads of Central 
Departments are aware of this policy. and I have no reason to doubt that 
they are giving effect to it as far as pOBBible. 
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'(b) This ~ of things is chiefly a legacy of the past, when there waa 
.. paucity of qualified Burman candidates, and I hope that it will be re-
medied as more qualified Burmaus become available. 

·NON-TRANSFER 0"" THE DEpUTY POSTlIIIA.STER GENERAL, DAOOA, AltJ) 

RJroButTMENT OF MOSLEMS IN CmTl'AGON'G. 

187. *Kr. )[uhammad An'W&l'~ul..,Amn: (a) Will Government kindl,. 
state how· long tht! Deputy Postmaster· General in Ii Circle is retained.: 
speeiaUy in his own home Circle? How long the Dy. Postmaster-General 
at Dacca has been there? 

(b) What has been the result of Government investigation with regal;li 
to the abolition of that office? 

(c) Will the Member in charge of Industries and I~abour .kindly state 
whether the Buddhists inChittagong Di8triet belong to the majority or 
minority communities? To what class the Moslems in Chitta gong Divi-
sion belong in the matter of recruitment to services, which are under the 
control of the Central Government? 

':.r.I.A. Shlmdy: (a) No period is fixed for the retention of & Deputy 
Postmaster-General in a Circle. The present Deputy Postmaster-General 
of the Dacca Range has been there since the 9th April, 1926. 

(b) It has been decided that t~e Range office at Dacca should continue 
for the present. 

(c) The Census Report for 1921 shows that Buddhists form a minority 
of the population in Chittagong District. For the purpose referred to by 
the Honourable Member, Moslems, whether of Chittagong or elsewhere, are 
treated as a minority community. 

CATEGORIBS. TRADiING AND EQUIPMENT OF TRooPS IN INDIA' 

188. *Kr. S. C. )[1tra: Will Government please state: 
(a) Whether for any purpose whatever the Regular British and 

Indian forces of the Army in India are divided into Lhree 
categories of troops, viz., (1) the Covering Force; (2) the 
Field Army; and (3) the In.ternal Security Troops? 

(b) If so,-
(i) is the training, equipment, internal organization and 

t.he numerical strength of units of various arms ear-
marked as Internal Security Troops in any way 
different from the training, . equipment and internal 
organization and the numerical strength of the units 
of corresponding arms allotted to the Field Army? 

(ii) is the strategic distribution, war organization and the 
mobilization arrangements of Internal Security Troop_ 
the same or based on the same principles as .those for 
the Field Army; .and 

(iii) in the event of general mobilization, do the units 
belonging to Internal Security Troops, for the time 
being, complete their war establishments andconsti-
tute war formations at the same time and in the same 
mntlllcr as the 'units allotted to the Field Army'! 
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Mr.-G ... Young: (a) Yes; the division of the Army into these three 
.ategories exists on paper, as a war measure. The alloe&tion of indi"riduat 
UJrits to them ilepends upon where each unit happens to be stationed e., the-
,ime of mobiliMtitlD. 

(b) (i), (ii) and (iii). The training, equipment, inte~al o~isa.tion and 
numerical stren<Tth of all units of the regular Army IS umform lD peace 
time. On mobilization, the distribution, organization and other 8rrangea 
ments of llDits vary according to the role that each unit h88 to play. Uni,--
that become Illternal S'ecurity llDits on mobilization do not constitute war-
formations. 

STRENGTH OJ' INTERNAL SECURITY TRooPt!. 

189. *111'. S. C. Jlitra: (1) Will Government give the exaet !itreDgCIl. 
of the fighting troops of each arm set apart at the present moment 88-
Internal Security Troops? 

(2) Will Govemment state: 

(a) Whether it is a fact that the Internal Security Troops are in ... 
tended as a reserve for the Field Army; and 

(b) if so, what are the rf:'asons: 
(i) for maintaining so. large a reserve, Rnd 
(ii) for not organizing and constituting the FieldArm,,-

on a more adequate sca1e? 
Xl. G. 1/[. Young: (1) The present arrangements contemplate the 

aJ]oeal',m "f 111::' tt>Il(),,"ing llDits tc. - Internal Seeurity dutie<; ';n gen~nr.l 
m .. bilization. 

, 
Dritif b Cavui}'.'"----<:nt:: regiment. 
Indian Cavalry-nine regiments (2 squadrons each). 
British Infantry-twenty.eight battalions. 
Indian Infantry-twenty-seven batt,alions. 
Armoured Car Companies-five. 

(2) (a). Internal &.ecurity units are available for interchange, if neces-
~ary, with units returning from the Field Army for rest. They do not, 
however, form a regular re!;erve, and would not nonnally be drawn upon 
in war otherwise than ,in the manner I have stated. 

(b) Does not arise. 

J1r. B. Das: May I inquire if in the scheme which the Government of 
India submitted to the British Government before the Skeen Committee 
ca.me into existence, there was a recommendation that the Internal 
Security Army should be quite different from the British Army? 

111' .G. 1/[. Young: I am afraid I shall have to ask for notice of \hai 
question. 

~. B. Das: Does not the Honourable Member remember what waa 
the Vlew .of the Government of India that was submitted to the India 
Office before the Skeen Committee came into existence? 
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Mr. G ••• YOUDg: Yes, Sir, I remember a good deal about it; but still 
;1 -should like to have notice of a question to be answered in this House. 

Mr. B. Das: Ma.y I know whether it was not the view of the Govern-
. ment of India that the Internal Security Army should be different from 
.the British Army? 

BASIS 011' CONSTITUTION 011' THB FIELD Amn'. 

190. *Kr. S. O. :Mitra: (a) Will Government st~te whether it is a fact 
that the Field Army is at present constituted on the basis that it represents 
the 'maximum number of. troops and formations which can be sent out of 
India as an expeditionary force with()ut endangering the internal and ex-
.f!iernal security of India? 

(b) If not, will Government state: 

(i) whether the strength of the troops compnsmg the war fonne.-
tions bears a low proportion to the total strength of the 
Army in India; and if so, why; and 

(ii) whether the whole of the Army in India is not uniformly organized. 
for purposes Gf war, and if not, why not? 

Mr. G ••• Young: (a) The Fieid Army is not in any sense an expedi-
·tionary force, but does represent the ma.xi.mum force available in India., 
; as a field army, for the defence of the frontier. 

(b) Does not arise: 

EQUIPlIrIBNT 011' INTERNAL SEOl1RlTY TROOPS. 

191. *Mr. S. O. :Mitra: Will Governm:ent state: 
(a) whether it is a fact that artillery, including medium and heavy 

artillery, forms part of the Internal Security Troops in 
provinces outside the North-West Frontier Province and 
Baluchistan; and 

. (b) if so,-
(i) how many units of each class of artillery are allotted to these 

troops; and 
(ii) what are the tactical situations envisaged by the military 

advisers of the Government which may necess~tate the 
employment of these arms ill these provinces? 

JIr. G ••• Young: (a) and (b) (i). With the exception of one 
. dfountain battery in Burma., no batteries of artillery of any kind form 
part of Internal Security formations. Small detachments, as in the case 
of other arms, are left at their stations when the Field Army is mobilized, 
and are classed among Internal Security troops: but these do not include 

. heavy or medi.um artillery. 
(b) (ii). None, so far as I am aware. 
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TRaoPS USED FOB SlTPPDSSIQN OF OrvJL D1SOltllEl!8. 

192. *JIr. S. O. 1I1tra.: Will Gpvernment state: 
(a) on how many occasions· ttoops were called out in compliance 

• with requests of civil ,authorities for military aid in the nine 
Governors' Provinces during the year 1980; 

(b) what was the strength of troops sent out on each occasion j 
and 

(0) on how many .occasions ,did they actually take part -in the 
suppression of disorders and on how. many occasions th~y 
only stood by? .. -, 

JIr. G ••• Young: (a) 27. 

(b) and (e). I am afraid that I cannot furnish the 'figures for 006.-
Gene OD which the troops were caned out, but merely stood by. Troopa 
b>k pan iilthe suppression of disordel"B6D six occasions oilly. I lay on 
tha table a tltatement iho'Wing details at the troops employed on these 
occasions. 

2. Bholapur 

3. Almora 

•. RaDloon 

II. Suldur 

6. TharaW11dd7 

19th April. lNO'l&nd 8U~en' w.y.---; 
100 East Front.ier RiB. (Kilitary Police). 
100 Surma Valley Light B01'll8. 

8th iray, 1~.30 to 218t Septelribei: 1930-
1 Company Indian Infantry. 
I Battalion BrittRh'JrJfIlJdry-.· 

27/28th lIIay, 1930-
1 Platoon Indian Infantry. 

27th Kay, 1930 to 8th June, *0-
2 Companies British lDf&J1try •• 
100 (Auxiliary Foroe, In~). 

• 7th Aupt, 1930 to 18th Aupet. 193()-;-
One Company Btitish Infantry. 
Om Comp~y ludiui Infan~. 

• 26th Deeemller, 1930 'to 12th .January, 111131- • 
3/2Oth Burma Rifles. 
1 Company, 2/15th Palljabi8. 
I·Company, The Bds. 

TBoOPS Av An.nt" :rOB .AIDING THE CIviL Al1TiIomms • 
. ' , 103. *JIr. S. O. JIltra: With reference to paragraph 893 of the Rep 
~ for U1e Army ia Iadia, will Govenmient please .tate) " 
. '. ' (a) wIlQber any troops i.re ieinporatily tit permaliently earmat1lfll 

for the specific purpose of oomplyiDg rib poliibltt ie(., 
tiona for military aid by the Din! .uth~;. ", .... 

]I 
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(b) if 50, what is the strength of each arm of the fighting troops 
normally allotted to this duty; and 

(e) hi>w, and by whom. are the requirements of a given year. C'r • 
given situation estimated? 

Mr. G. M •. Young: (a) None, Sir; as all troops are available for this 
.-urPose. 

(b) a-nd (q). Do not arise. 

RE8POllSIBILITIBS OJ' OIVIL A.ND 'MILrrABY AUTHOBlTlBS J'OR TIlE 
MAmTBNA1(CB OJ' LAw A.ND ORDER. 

1M. "'Mr. S. O. Kiva: Will Government please state. 

.' 

(~) whether the military commander of any area or station in India 
has any responsibilities with regard to the maintenance of 
law and order within that .area or station except when the 
e.rea or th~ station in question is under Iharlial law or 8-
cept when the ~Uitary. commander is requested by ·the oiW 
authorities to 'come to their aid; and _ 

(b) if so, what is the nature of these responsibilities and what is 
the distribution of the responsibilities between the civil and 
military authorities? " 

lIr. G ••• Y01IDI: (a) None, Sir. 
(b) Does not arise. 

DUTIES AND RBSPONSIBILITIBS OJ' Mu..rrABY OJ'J'IOBBS IN B.BSPBOT OJ' 
IN"TEB.lUL SEOUB.ITY. . 

195. "'1Ir. S. O.Kitra:(a) Will Government please state what is the 
bature of the duties in respect of internal security assigned to. each of . th~ 
"following: . 

(i) the Military Operations Directorate of the General Staff Branch 
at the A. H. Q.. . 

(ii) .he· General Officers Commanding-in-Chief the Commands, and 
the General Officers Commanding the Districts in India; 

(j.ii).Brigade, Brig~de Area and Station Commanders? 
(b) Are Government aware that no responsibilities in respect of internal 

1JedUrity are assigned to the Imperial General Staff, the General Offioera 
<lommt-nding~in-Chief the Commands, General. Omears CGmmanding 
Divisions, and Brigade and Area Commanders in the United Kingdom? 

(c) Will they state the reasons for which these additional and special 
l'esponsibilities are aSlligned to the military advisers of the Government and 
~e Military Commanders in India? 

:Mr. G ••• Young: (a) Rnd (b). The duties assi~ed in ordinarytimea 
teo all the authoritiesmehtioned, whether in India or the United Kingdom, 
iI,. r~spect of Inte~a.l. ~ecurity, or aid to the civilJ)Ower~ ~~e.purelf 
adVisory. These authordiles have no· other. powers or. responslbilltles ~ 
ieBB and .until ~.situa~i,on has passed beyond .civilian conbl, and bas 
Oeen handed over to, t~. .. , 

( e) Doel notn •• e.· 
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Al-I'OINTMENT OF I5DLUl' CHEMISTS TO POISON GAS AND ANn-G.as 
APPLIAJlOB FACTORIES IN RAWALPINDI. ' 

,196. *Kr. S. O. Kiln: Will Government please state: 
(a) whether it; is a fact that research in chemical warfare aD,d mantl-

facture of poison gas and anti·gas appliances are being car-
rie.d on at the Assembly Factory, Rawalpindi, or in some 
other factory known 8S the Filter Factory, Raw!llpindi or 
the Chemical Research Departmen~, Rawalpindi; and 

.(b) if ao, ~re Governmen~ prepared to appoint ,qualified Indian 
Chemists in ~hes~ factories? 

JIr. G .•. Yo~g: (a) No manufacture of gas, or research in connexion 
with such manufacture is carried on in India. Research iIi connection 

'with protective measures against gas is carried on in, India, as in other 
, ,countries. 

(b) Yes, Sir. Six qualified Indian chemists, including an Assistant 
Chemical Inspector. ,are employed at the Research Department, Rawa.l-
:pindi. ' 

RECRUITMENT TO THE INDIAN MEDICAL SERVICE. 

197 .• JIr. Gaya Prasad Singh: (a) Is it a fact that during the last 
1& years or so, only one candidate with purely Indian qualifications ba. 
'been admitted to the Indian Medical Service, a.nd that practically all the 
appointments have been given to th06e po8sessiilf European cpt .ea 
ilons? U ao, WhYi? ' 

(b) Is it a fact that the, Inter-Universities Conference at their Seoana 
Session held at Delhi, under the presidency of !His ExceUency ~ 
Jrwin, passed a Resolution to the effect that in the interests of medioal 
education in Indian Universities, the competitive examinBtion to reCPU,it 
men to the IndIan Medical Service mould be revived early, and that it 
should be held periodically in India, and that all candidates Ilhould possess 
medical qualifications registrable in India? 

(c) Is anything being done to give effect to this Resolution, and to allay 
the feeling of deep dissatisfaction which exists in India against the present 

,4"Ilethod of recruitment to the Indian Medical Service? 
JIr. G. ][. Young: (a) The reply is in the negative. 58 candidates, 

with Indian qualifications only, have been appointed to, the pennanent 
cadre of the Indian Medical Service since 1914: an~ I understand that 

: 1,hl'ee 'such candidates' were recoIlllIlended at the latest meeting Of , the 
.Selection Board. 

(b) The reply is in the affirmative. 
(c) Government do not. propose to take up the question of alten.ag the 

'Tnethod of entry into the Indian Medical Service until after the oouatu-
~ tional changes at present under consideration by His Majesty'. OMara-
'ment. The quest.ion of qualifications is under consideration. 

DEATHS OJ' POLITICAL PRISONBBS DS' JAILS. 

198. ·Kr. Gay& Praiad Singh: Will' Government kindly lItatellepiu--
1\tely how many' political prisoners, if any, have died in the different 
,jails of centrally-administered provinces, giving the names of the prisoner.. 

:..2' 
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the diseases of which they died, the steps taken by the authorities to 
afford them proper treatment, and the ultimate disposal of their re-
m.ains? 

The Honourable Sir James Crerar: 'l'he information is being collected' 
Bnd will be communicated to the Honourable Member when it is ready. 

ACQUITTAL OF MR. ASAF ALI AND MR. FAJUDUL HAQ ANSARI, CONVICTED 
.. UNDER THE CRIMINAL LAw .AMENDMENT ACT. 

199. *1Ir. Gaya Prasad Singh: (ll) Is it a fact that th", Lahore High. 
Court has acquitted Mr. Asaf Ali, Bar.-at-Law, and Mr. Fari~ul Haq 
Ansari, of Delhi, who .were convicted by a Magistrate of Delhi, under 
section 16 (2) of the Criminal Law Amendment Act, 1908, on the 
'groUnd that the convictions were illegal, as the notification of the 
Local Government declaring the Congress Associations unlawful was not 
published in the Government of India Gazette till the 27th September, 
1930, and these convictions took place before that date? 

(b) Is it a fact that this judgment of the High Court affects the cases 
of about 200 persoIlB convicted under similar circumstances under the 
Criminal Law Amendment Act? 

(c) What steps have been taken or are proposed to be taken to deal 
with cases of those referred to in (b) above'? 

, (d) what is the name of the Magistrate of Delhi, who convicted Mr. 
AsafAli, and Mr. Faridul Haq Ansari 'I . 

The Honourable Sir .James Crerar: (a) The facts are as stated, excep~ 
that Mr. Farid-ul-Haq Ansari was not convicted until October. 

(b) The actual number of persons affected is believed to be 148. 
(c) I understand that applications for revision h~ve already been made 

to the Sessions Judge in the ordinary courSe of law. . 
. (.d) The Additional District Magistrate, Delhi, before whom the legal 

point in question was not raised. 
. )fr. B. Das: In view of the fact that the judiciary all over India has 

shown their incompetency to understand the common law, will Govern-
ment try to separate the judiciary from the executive, so that judicial' 
furictions can properly be exercised? . 

The Honourable Sir .James Crerar: I cannot accept the Honourable 
. M~mber's criticism of the judiciary. 

)fr • .Jagan Ifath Aggarwal: Arising out of this question, in view of 
the fact that the convictions have been held to be illegal by the High 
Court, will the Government not move the High. Court and itself move in. 
the matter? . 

. . The. HOnourable Sir .iames Orerar: As regards the particular cases in< 
poit;lt~ . I have already pointed out that proceedings are peI,\ding. in Ses-
sions Court. That being so, it is impossible. to make any observations on 
a matter which is Bub judice. . . 

)fr. lagan Ifath·.Agpnnl: My submission is, .when the High Couri 
has held the con~ctions to be illegal, what is the point in w~ting for the 
judicial proceedings to come to an end? It has be(ln held that _ all 'OMea 
stand on a par. . "'.' 

:' •• :# 
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Sir Bali Singh GoUl: Does the Honourable Member suggest that the 
Sessions Judge has got any power of acquitting any person in revision? 

'!'be Bonourable Sir .Jamel Orerar: I understand that applica'ions are 
pending in these cases in the court of Sessions Judge. . 

Sir Harl Smp Gaur: But are they pending cases or cases of all con-
victed persons? In the case of the latter the only person who can deal 
with the matter is the High Court or the executive Government. The 
Sessions Judge has got no power. 

I 

The Honourable Sir .Junes Orerar: I have given the Honourable Mem-
ber the information in my possession. If he wishes any further informa-
tion, I must ask him to give me notice. 

:Mr. B. R. Purl: May I know what is the nature of the proceedings 
.that are pending in the Sessions Court l' 

'!'be Honourable Sir .James Crerar: I must ask notice of the question. 
:Mr. J[. Ahmed: Is it not a fact, Sir, that the Sessions Judge bss got 

the discretion to send the record to the High Court if necessa.ry on revi-
sion? 1s there not a section of the Criminal Procedure Code by virtue of 
which the Sessions Judge can ogain refer the matter to the. High Court 
to alter the order if necessary 'I 

(No answer was given.) 

OVTBBJIlAK IN BuBllU.. 
200. *Kr. Gaya Prasad Singh: WiJl Government kindly make a 

.statement on the strength of any report which they might have received 
:from Burma, regarding the outbreak there with special reference to the 
~uses leading to it, 'the approximate number of persons involved, the 
operations necessary to quell the outbreak, and the, approximate numbeJ; 
of casualties on both sides? ,. 

'!'be Honourable Sir .James Crerar: I lay on the table a statement which 
'summarises the salient facts as so far ascerta.ined. The Honourable Mem-
ber will, of course, realize that the immediate concern of the Local GO:l" 

.emnu3nt has been to . bring under control a. serious rebellion, and that they; 
have not yet been able to obtain full information regarding certain aspects 
,of it. ' . 

St.akment. 

The OUr,bl·eak 'started on an extensive scale, Without any warning whatever, on 
.the night of the 22nd December in the south-east of the T~awaddy district, where 
a large -mob attaci.ed two villages, killed two headmen and a forest depnty ranger 
. .and secured five guns. The same day a small police party cam.e into contact with 
" mob of 4OO-.soO men. On the 23rd evening news was received that two villages 
in the Insein district close to the 'Iharrawaddy border had been attacked and . more 
gUIlII looted, and the sa.me night the railway station aDd the village of IDywa was 

_ raided by a gang of 60 to 80 meD who destroyed the telegraph instruments, handled 
the station master roughly and looted and set on fire a number of hoUSes in the 
viDage .. Two Indian shopkeepers were also mardered. On the 25th morning ramoura 
were received, which were subsequently confirmed, that Mr. Fields-Clarke, a for_ 
'41ngineer, had been murdered, a.nd the same day a parly of military police came in 
oontact with insurgel\ts and inflicted some casualties on them. The same night 
6Bveral hundred insurgents attacl.ed a POst of 50 military police and lRlffered many 
,casualties, a sub-divisional oflicer of the civil police being also killed in this eng&p-
'ment. It became necessary at this stage to ask for military assistance and the arrival 
~f the troops had a good effect, but the nature of tha country made it diflicult for 
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them to gei inoo' close touch with any large body of rebels who mainly confined their. 
act.ivities to raiding at night and looting guns and ammunition. On the 29t;h a platoolt 
of the Punjabis came mto contact with 200 l'eb&1s near U dokwin and attacked them 
a.t long range. The following day the rebels raided the forest camp in Okkan reo 
sllrve and a small party of them was att&cked by the Punjr:ilis near SitJ..win. Oil. 
the 30th the rebels made an unsuccessful attempt to blow up a railway bridge near 
Inyw3. On the 31st heavy casualtles were mflicted on three parties of rebels num-
baring about 500, and on the same da! ~he Burma Rifles encountered :" sm~1 .party at 
their headquarters at Alant&ung pumshmg them severely and burnIng thelr palace 
and stores. The capture of their headquarters ~d an immediate effect on the rebels., 
a number of whom began to return to their villages but small parties still continued 
to carry on their raids. On the 2nd January, for instance, a party of 50 rebels came 
into contact with the, Punj&ois and were fired upon with good effect. On the night. 
of the 3rd, about a hundred rebels attacked a village and wer:e driven off by the 
civil poliee. About the same time a rising took plaCe in the Yamethin district where 
40 or 50 rebels raided several villages killing a hesdlnan and a police constable and 
seizing two guns and burning BODIe houses. TlIis rising however, ended rapidly 
with the surrender of the whole gang including thE' leader. A fresh outbreak occur-
red on the 7th January in the Pyapon distridt.. The police went ont and ,met about 
600 rebels who advanced against them with banners flyinp:, but were decisively de· 
feated. The present position appears to be thatt the rebels bave broken up into 
small gangs but are still in open rebellion in the Tharrawaddy District.. The 
rebellion is being brought nnder control, but the danger of extension to other dis-
tricts, though l~ss than it was, has not disappeared. 

2. The outbreak has exhibited some features common to past risings in Burma,. 
but it has been on a larger scale and more elaborately organised. 'fhe object of the 
rtr"oellion is t;o overthrow the established government. The information received 
shows that secret preparations for it have been in pi'ogress for some time and that 
tile rebellion was nat merely a local rising, but part of a definite plan to organise 
risings in different parts of Burma, and there is reason to believe that the terrorist. 
~rty in Burma were prh'y to it. The approAimate number of those who a1'8 
known t.o have taken an active part in the rebellion ill about. 2,600. The appYOxi· 
~ate number of casualties on the side of the rebels may be placed at 300 or more, 
killed, ~ wounded lind. 1,150-1,250 captured. Casualties amongst police and t.roops 
are'3 Ir.llled and 7 wounded. Other clIoSualties are 1 forest engineer, 10 headmen aua' 
Covernment subordinates who have been murdered by thl' rebels. The operations' 
have been carried. out mainly hy the military police, but the al!8istanl'e' of regular-
troops has heen glyen DS necessary. 

Usa OJ!' M'ILl:TARY FOaCES IN BmARAND ORISSA. 

201. ~. Ga~a ~ Singh: . ~ill Government kindly state OD 
how many occasions In 1930, the mllItarv foree was called out in the' 
Province of Bihar and Orissa, giving separ~tely the following particulars: 

(a) da1;ea, and places(vil~age and distrid) where they were' used, 
aJld their numbers? 

(6) why ~re they. called out, and what did they. do? ,And. Qq 
whOAe authority were they called out and employed? . ' . 

(e). Had they to use their fire-arms, if so, on how many occasio~. 
and with what result? 

(d) what is the total ,coSt which the operations have thrown on the 
Army expenditure'" 

Kr. ~. ~. Yoq: ~~ei'e were no occasions on which trpops were call-
ed out m aid of thecIVlI powel' in the provinec of Bihar and Orissa. in. 
1930. ' 
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RBOBUITJ(ENT OJ' MUSLDlS TO TBE POSTAL DEPAB'I1I1ENT. 

202. *ShaIkIL I'ual Ihq PIrIcha: Will Governmen~ be pleased to 
"'&:_4-_ • .......,.,.d 

(a) What is the total number of posts of Superintendents of Post 
Offices in India and how many of them are held by Muslims? 

(b) What is the total number of Departmental Officers in the Postal 
Department in India and how many of~liem "are Mus1iiiii'? 

(c) What. is the total number of probationary Superintendents of 
Post Offices in India and how many of them are Muslims? 

(d) What measures, if any, have the Government adopted to help 
the Muslims to get their due share of posts in the Postal 
Department? 

lIr. J. A. Shlllidy: (a) The total number of posts of Superintendents. 
of Post Offices, including those of the Railway Mail Service, is 190. 
Thirty of them are held by Muslims. 

(b) I am sorry I have not been able to understand precisely what-
information the Honourable Member requires, but if he will explain this 
to me afterwards, I wIll endeavour to obtain it for him. 

(0) The total number of Probationary "Superintendents is now 12. 
Four of them are Muslims. 

(d) Instructions have been issued to recruiting authorities to reserve 
one-third of the permanent vacancies which are fiIied by direct recruit-
m:ent." for" members of the minority communities. , . 

:RnENUE AND EXPENDITURE OF BBlTISB BALUCHISTAN AND NnJES OJ' 
PBollIll'Ell'T PJ:BsoBS TIlDE • . 

• 263. *8eUl Baji A.bdoola Harocm: WiHGovernment be pleased t&-

(a) lay on the table a statement :dJowing the total income and aotu/tl 
expenditure incurred OD "Administration" in :aritiBh Balu-
chistan duriJlg the financial year 1929-80. and separate figoreJ 
of "Land Revenue", "Income-Tax", "Excise", ·!Stamp". 
"Forest~' and other civil departments; 

(b) state the total population in British Baluchistan; and 
(0) state the names of those personalities in British B~uohistan 

whom Govemmtmt have recognised 88 Sardars and Na.aba, 
with their respeciive private positions? 

"~. J. G • .Acheson: (a) The figures required ·by the HoDour::"r.~.: 
bet Will be published in the Book of Detailed Estimates aDd D 8 for 
Grants for 1981-32 which will b~ presented to the Legislative .A$aembly 
1ri.th the Budget. " 

(b) The population of British Baluchistan proper is about one and a 
.quarter Jakh. Possibly however what the Honourable Member has in 
Ibind is the entire area under British administration. The population of 
this area is a little over three and three-quarter lakhs. . 

(c) Two stateinents giving the required infc:rmafdon, in regaord both" to 
British Baluchistan proper and the Agency Territories, are laid on the 
table. 
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Si~i (Sib~ Tahsil) 

Sibi (Shabrig Tahsil) 

Do. 

Lor"t..i (Dilki Tahail) • 

Do. 

Qq('<~~' PishiD (PisbiD 
Tahsil). 
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STATEK.E:tfr ',A. '. 

~ of ~anf,qr. 01 B«IRtl+1Ia'ffCitHIa"_ '. 
'ri~. NlWQe. Pri~1!e positioD. 

.. ..... . .... 1· .. -... -.-.--
~ S\llhil~ . s~ s,.mllDdKi U b.e~ of ~ :aarozail 

" 
' KhaD. ~ and P~ tribes of the 

I Sibi Tahsil. 

IKJm.ri a~adur.' SItol'da.r Wahab i Is head of the Panezai 
, M.RE. Khan. ' Kakars of the Sibi I ; ! Diiltlict. 
, ! I 

I Sardar Kurad, Is Barw of the Saraogzai 
: KII&Il. 'I' Ka.kal't! of Shabrig , 
, I Tahsil., 
, i 

Sa,rdJ!.r Bahadur;, S .. rdar Nlowll.b ! Is Sardar of the LUDi 
i Kh;ln. I tribe of Duki. 

:Ii Sardar Shahbaz I Is bead of the Wanechi 
! Khan. 'i Pathans of Siojawi. 

I SarWr,r Gula,m i Is head of the Tarin tribe 
I lI[n,bammad I of Pish;n. ' I Khan. i ' 

S1'AT~F1!fT • B '. 

Liat oj fhe Saf'cJar. 01 .Age1lOfl Perriloriu • 
. ;; . 

. Name of t.erritory. ; Title. j Name. Private position. 

Bon (Lora1ai District) • \ ~. ;~~ -. \ ~rclar Baz ~-~~-~ the Jogezai 
i Mohammad Kaka1'8 residing in Bori 

. i " ~n. Tab,iL 
Bark.b&n (Loralai, Die· \' ltban Babadur &rda' , Shah Is tumauclu 01' Satdar 

, Wot). 'Glla".i ~baQ. of the Kbetl'an (Baloob) , I Tribe. . 

¥,. t,~lC4ht),e.J (~,., a~i Dis· !II ~n Sahib '\ S~~n. Baz Is S~ of the ~ 
'!'£ • ADa Pathl,n, of' Il~ 

< '.. I ' Tahsil. . 

Do. • II' I Sardar Haji Is Sardar of the ~~ 
Qadir Khan. Pa~s of M~" 

Do. -, 

Kin. ~ifuu.. 
District). 

(Zhob 
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Name of territory. Title. Name. Private position. 
~ .\ 

-----. __ .. _-_._------_ .. _----- ------,---:;--~---

Sardar BahAdur Sardar Zargbun ; Is a _prominent member 
Khan. J ogezai. of the Jogezaifamily 

and is regarded as next 
in importance to the 
heed of the tribe. 

'Chagai • Khan Sahib Sarjar Taj 'II! head of the Sinjerani 
Jluhammad (Balooh) tribe. 
Khan. 

I 

Do. I Sardar Mubam· Is head of the Zaggar , I ~ Ali Mangal (Brahui) tri~. 
! Khan. ; 

Do. I Sardat Abdul Is head of the Bad.i.ui-

I Aziz Khall. ; Rakhshani Baluchs. 

Do. Sardar Mehrulla: Is head of the Jamaldini· 
I Khan. . . Hakhshani Baillchs. 

Nasirabad (8tbi District) ! Sardar Rustam Is head of the .Ta,mali 
I Khan. BaJuoh.'i. 

Do. • Khan Bahadut \' Sartlar Sher Id head of the L'mrani-:, 
I Muhammad tribe. 

.·lIarri trib'll area (Sibi Khan Bahadur 
District). 

Bugti tribal area (Sibi Bardar Babadur, 
District)., 1 C.IS.I .• C.H.E. 

Iohlu (Sibi District) 

I. 

I Khan. 

Nawab Muham· Is Tumandar of the Mam 
mad Mehrulla: (Baluch) tribe. 
Khan. I 

Naw~b Muha.m-I Is Tumandar Clf the Bugti 
mad Mehlab I (Baluch) tribe. ' 
Khan. 1 

I 
I tiardar Dilshad ,I Is head of the Zarkh\lIl8; I Khan.! . 

(NSTRUCTIOliS TO CENSUS AUTHORITIES re REGISTRATION OlP CASTE. 

204. ·Kr. G&y& Prasad Singh: (a) Has any memorial been received by 
the J at Pat ';l'Ol'a.k Mandal, Lahore, to issue necessary instructions to the 
census authorities' not to 'insist upon the registration of caste in the case 

.. Qf tPose who do not want to have ~t recorded ip. the coming census re~·? 
(b} Are Government aware that societies like the Arya SamILi. BrabJDo 

Samaj, Dev Samaj, Radha E"'-ami Samaj. etc., do not believe in tGe caSte 
·s.J8tem? 

(c) Is it a fact that the Adhi Dharmies of the Punjab who do not be1iev~ 
in ~astes IU'e not compelled to give their castes in the census returns? ' 

The Honourable Sir James Crerar: (a) Yes~and the neC$8&ry instr\l6-
;tions have been issued. 

(b) Yes. 
(c) TI;lel;6 is no compulsion in the matter Ilt aU. 
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Rmrov AL 0]1' THE IMPERIAL LIBRARY FROM CALCUTTA TO NEW DELHI. 

205. *JIr. S. O. Kitra: Will Government please state: 
(a) Whether it was proposed to remove the Indian Museum and the-

Imperial Library from Calcutta to New Delhi after the trans-
fer of capital from Calcutta? 

(b) If the Indian Museum is a grant-in-aid institution and not a. 
Government institution as stated by Government in reply to 
my starred question No.2 (a), dated the 14th July, 1930, 
in the Legislative Assembly, on what principle is the idea of 
removing it from Calcutta contemplated? 

The Honourable Xha.n Bahadur Kian Sir Fazl-i-Husain: (a) The ques-
tion of removing the Imperial Library was considered by Government, but 
it was decided not to remove it. As regards the Indian Museum, the 
proposal to remove it from Calcutta does not appear to have been consi-
dered, as no papers in this regard are traceable. 

(6) Does not arise. 

INADEQUACY OF THE l'ROVJSIONS OF THE PRESS Act' OF 19H' 

206. *lIr. K. P. Thampan: (a) Will Government be pleased to state. 
whether they have received any representation from the Local Governments 
regarding the inadequacy of the prov.isions of the Press Act of 1910 to meet 
J;he prevailing conditions in their provinces and the imperative necessity 
for fresh legislation? -

(b) If so, from what Local Governments ? 

(c) Will Government be pleased to lay on the table such correspon-
dence: 

The Honourable Sir James crerar: The Press Act of 1910 walil repealed 
in 1922. I presume the Honourable Member is referring to the corres-
pondence with Local Governments relating t() the necessity of measures for 
the better control of the Press subsequent to the lapse of Ordinance No. 
II of 1930. I regret that, as the papers are confidential, I am unable to 
comply with the Honourable Memher's request, but I can inform him tkail-
Local Governments were unanimous in reg,mt to the necessity of such 
measures. 

DEVELOPMENT OF THE INDIAN MERCANTILE MAB1NE. 

-./ 

<JIJ7. *Mr. S. O. Shahani: (a) Will the Government be pleased to state 
whether any action has been taken to give -effect to the statements 
and promises contained' in their communique dated the 6th January, 1930, 
wherein they definitely undertook adoption of measures for the develap-
meot of the Indian Mercantile Marine, as soon as it had been possible for-
them to consider fuUv the issues raised in the dis('.ussions which took place 
At the conference convened by them on the 3rd Januarv 1930? If not, what 
are the reasons?· -

(b) What steps do they proPQse to take for the development of the 
Indian Mercantile Marine and particularly towards the Indianisation of 
tbe coastal trade. in pursuance of the oommunique referred to above? 
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The HOJ1ourable ·Sir George Bainy: (a) and·( b). On the 23rd Septem-
ber, 1929, in answer to a question by Sir Purshotamdas Thakurdas, I said, 
that it was t,he earnest hope of the Government of India that a solution 
of the difficult quest.ion of promoting the development of the Indian 
Mercantile Marine might ,be found in a spirit of co-operation and good will. 
At the beginning of 1930, in the hope of bringing about such a solution, . 
a Conference representative of the British and Indian commercial com-
munities was held at Delhi under the Presidency of the Governor Gen-
eral. No settlement was reached at the Conference, and the following. 
communique was issued on the 6th January, 1930: . 

"The Government of India will take into consideration at an early date the i~tiue9 
raised in the discussions which took place at the .Conference on the development of the 
Indian Mercantile Marine. As soon 3S it has been possible fully to consider these 
issues, the responsibility will rest with the Gove:rnmer.t of India of deciding what 

. action should now be taken and waether any u&lful purpose would be served by inviting' 
the intert'sts concerned to meet again". . 

Before any decision could be reached, it became obvious that the poli-
tical atmm!phere had become wholly unfavourable to a settlement by 
agreement, and the Government of India felt that no purpose could be 
servE'Cl bJ re-opening the discussions. The problem, therefore, still remains 
unsol,ed. But the Government, of Indh\ have not modified their opinion 
that what Rhould be aimed at is a settlement by consent, and they are: 
hopeful that, before long, there may be opportunities for renewed efforts in 
that direction. 

It is obvious from the deliberations of the Round 'rable Conference that 
many important questions, in which both British and Indian commercial 
opinions are .i~terested, will have to be discussed fully, and if they are 
approached in the spirit displayed at tlie Conference itself. agreement ~ould. 
be pORsible. Until it is clear that an agreed settlement cannot be reached, 
the .Government of India. would be reluctant to proceed with the question 
upon other lines. -

GOVERNMENT SCHEME FOR THE INDIANI8ATlON OF THE ARMY. 

208, *JIr. Gaya Prasad Singh: (a) Is it a fact that about five ~'eal'sbe­
fore the appointment of the Indian Sandhurst Committee, the Govern-
ment had appointed Ii committee of military experts to advise within what 
time all officer ranks of the Indian Army could be filled by Indians? 

(b) Did Government, in this connection, prepare and submit another' 
scheme to the .War Office in England? If so, wj:lre the two schemes laid 
before the Indian Sandhurst Committee; and if not, why not? 
. (c) Are Government prepared to lay a copy of their scheme on the 

tapJe? If not, why not? 

Kr. ~ .•• Young: (a) A committee was appointed by the Commander-
in-Chief in 1921 to examine the question of progressive Indianization . 

(b) and (c). The answer to the first part of (b) is in the negative. The, 
l~tter part (b) and part (c.) do not therefore arise. 

Kr. Gaya Prasad Singh: The last part of (b) has not heen answered-
"If not, why not?". Why were the two schemes not; laid before th~ 
Iridian Sanahurst Com-niittee? .. 

:Mr. G ••• Young: There was no second sch~me. 
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Kr. B. _: Does the Honourable Member deny the . accuracy of the 
P,eas report that such a scheme was put before the Defence Committee 
of. ijle Round Table Conference and that it was produced by the India. 
Office? 

. JIr. G. ]1(. Young: I have already said, Sir, that the answer to part (b) 
of the question is in the negative. There was the committee of military, 
experts but Government did not formulate a scheme of their own . 

. JIr •. B. D88: Does the Honourable Member deny the Press report that 
the scheme was produced before the Defence Committee of the Round 

. Table Conference? 

:Mr. G. JI. YoUDg: I have not seen the Press report. 
JIr. B. Da8: Vlhy did not the Honourable Member take action to deny 

it and issue a Press communique that the Government of India. had not 
sent any such report? -

.1Jj.an Jluhammad Shah Nawaz: is it not a fact that a scheme known 
as the' Lawrence scheme was drafted before the matter was referred to the 
-Sandhurst Committee? Was it pla{led before the Sandhurst Committee? 

lIr. G. JI. Young: I do not know about that scheme, Sir, it was not 
placed before t.he Sandhurst Committee. 

Kr. Gaya Prasad Singh: Why was not that scheme placed before the 
. SandhuIst Committee? 

lIr. G .•• YoUDg: I do not know, Sir. 
lIr. Gaya Prasad Singh: Is the Honourable Member prepared to lay a' 

copy' of it now before the House? 
lIr. G. JI. Young: I am not quite certain to what scheme Honourable 

:Members are at present referring. There was no scheme such as is 
described in this question. 

lIr. Gaya PraSad Singh: Was there no scheme prepared at the instance 
of the Commander-in-Chief about four or five years before the appointment 

. of the Sandhurst Committee? 
:Mr. G. JI. Yoq: The schenie prepared at the instance of the Com-

mander-in-Chief is the scheme referred to in this question; that was not 
the Government of India's. 

JIr. Gaya Prasad SiDgh: Was that scheme placed before the SandhurS~ 
.. Committee or not? . 

llian Muhammad Shah Nawaz: Was not a certain scheme prepared by 
'General Rawlinson? 

Kr. G. X. Young: I have already said that n~ scheme of that kind W~8 
placed before the Indian Sandhurst Committee. 

Dr. Ziauddin .Ahmad: I, as a member, never heard .of it. 

DlnrIPING 011' RUSSIAN SUGAR IN INDIA. 

209. *Lala Bari Rat swarup: (a) Has the attention of Qov~_ 
been drawn to the proposed import of Russian sUgar in In~ia at . a' rate 
below cost of production? 
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(b) Have.Government any information as to what quantities, are in-
volved in case of such imports? 

(0) Do Government realise the serious consequences to the indigenous 
sugar industry resulting from such dumping activities of foreign countries? 

(d) Do Government propose to take any special steps immediately with 
eo view to prevent the dumping. of imported sugar on the Indian markets 
and, if so, what? ' 

The Honourable Sir George Rainy: (a), (b), (0) and (d). Gpvemment 
are' aware of the report of intended imporl6tions of Russian, sugar into 
India. Their information is that business has so far been done in a con-

. signment of about 6,000 tons, which is expected to reach India nen 
month. The price at which this transaction is reported to' have' ' taken 
place is slightly below the current price for Java sugar, but Government 

, have no information regarding the relation which this price· bears-to the 
cost of production in Russia. Government do not propose to take any 
steps in the matter immediately, but I would remind the Honourable Mem-
ber that the'question of protection to the Indian sugar industry is now 
under examina.tion by the 'fariff Board. 

L,aIa Hari Raj Swamp: Will Governm~nt be pleased to state for how 
long has this Report been under examina~ion by. the Tariff Board? 

"Dle HODOIlrable Sir' George- Rainy: I do not' reCollect, but I think the 
reference waS made last spring. . ' 

Lala Hari Raj Swarup: WiH the Government be pleaSed to invite the 
attention of the Tariff Board and QS~ them to submit theIr Report at an 
early date in view of the low prices of sugarcane? . 

. !'he Honourable Sir George ltaiDy: Certainly, Sir; the Tariff Board are 
fully sensible of th!;l importance of the early submission of their Report; 
iuid are doing their best to let the Government of India have their Report 
at the earliest possible date. ' 

Mr. B. Das: Is there any chance of that Report being discussed by this 
House in this session? ' , 

'. 1 

'1'he. Honourable Sir George Rainy: It is difficult to say, Sir .. 
, 

INCOME-TAX ON lNTEBEST OF PBOVlNCIALLoANS. 

210. *LaIa H&rl Rat Swarup: (6) Will Government be .pleased to ,atate 
on what occasions and in what amounts income-tax has been charged fro.m 
the Provincial Governments of the United.Provinces and Bombay on their 
tax-free loans? . 

(b) Was the contribution discontinued for some years? If sO, why 
has it been re-imposed?· 

"Dle Honourable Sh' George Schuster: (a) Under the terms of the notifi-
cations relating to these loans, the interest on the loans is not liable to. 
income-tax but the Provincial Governments pay to. the Government of 
lndia the amount of income-tax thereon. Informa.tion as to :the-amounts 
paid each year is being collected and will be furnished to the ,HonoUrable 
Memller. in due coUrse. ' 
" . '(5) TJi~ oontribuiion h-. not been diacontjn~. 



LEGISLATIVE ASSEMBLY. [29TH J~N. Hi3!. 

PBOVINCUL LEGISLATION re LAND REVENUE SETTLEMENTS AND IRRIGA-
TION RATES. . 

211. *Lala Han Raj Swarup: (a) What is the present position with 
'regard to the measures that were directed to be taken by the Joint 
,Parliamentary Committee on reforms iIi 1919 fo1' the enactmen1r of· legis-
lation in the provinces to fix the principles of land revenue settlements 
and irrigation rates and to bring them within the purview of the Legis-
lature? 

<b) Wha.t are t,he provinces which have not yet passed legislation in 
'this' behalf and why? • . 

(or Have the Government of India urged the necessity of passing th~se 
'enact.tents on the Provincial Governments which have not yet passed 

. -tI!8IIe Acts, before the advent of next refonus? 
The Honourable Khan Babadur Man Sir J'ul-i-Husain: (a) and (b). 

,Effect has already been given to the recommendations of the Joint Parlia-
_ mentary Committee in the Punjab, the United Provinces and the Central 
,Provinces. I would refer the Honourable Member to the legislation 
recently enacted in those pro~inces. from which it will be . seen that pro-
visions regarding the pitch of assessment, limitation of enhancement, and 
duration of settlement, have all now been embodied in Jaw and are not 
left to be regulated by rules. Legislation on the subject has alsO recently 
beenpasaed by the Assam Legislative Council, but has not yet ·received 
the assent of His Excellency the Governor. Similar legislation is und~ 
consideration in Bombay, and the necessary Bill will be introduced into 

. the local Legislative Council in due course. The problems of Burma differ 
- from those which contto.do ,Leesl Governments in the rest of British India 
and the Local Goverume:nt ha-ve not'oyet found themselves in a position to 

. introduce legislation on the liDes proposed. As regards Madras, I would 
refer the Honourable Member to the reply I have given to Diwan Bah~d\lr 
T. Rangacha.riar's question No. 89. I should add, for the infonuation of 

-the Honourable Member, that the Joint Parliamentary Committ~e ma4e 
no reference to irrigation rates. 
- - (0) I would refer the Honourable Member to my reply to part (b) of 
Raja Sir Va.sudeva Rajah's question No. 35. 

Lala Bari Raj Swamp: Is the Honourable Member aware that the 
U. P. Government presented a Bill before the JJ. P. Legislative 
Council in 1925 to bring the regulation of irrigatiOll r~es under pur-
view of the Legislature and that the Member in cnarge of the Bill stated 
in the Objects afid Reasons that the Bill had been brought forward in 

.-compliance with the recommendations of the Joint Parliamentary Com-
~ mittee on Reforms? • 

The Honourable lD1an Bahadur mm Sir J'azl-i-Hasaln: No. 

RAIt.WAT CoMPANIES R~lNlNn TO BE PURC1IA8ED BY THE STATE •. 

. 212. *Lala Bari Raj swamp: (a) What a,re the.names of railway lin.ss 
r which remain to be t~en ,over by Government? 

(b) When are they due to be taken over? 
(c) What are the amounts of money requir~d to be paid in each case? 
JIr. A. A. L. Panons: I place a statement on the table gi~the 

required infonnation. It will be seen that in most instances the ,P~ 
price cannot be stated· with accuracy at present. '. : l. 
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ELECTION OF MEMBERS TO THN STANDING COMMITTEE ON 
PILGRIMAGE TO JfHE HEDJAZ. 

Ill. Pr_deDt: I have to infonn the House that the following five Mem-
bers have been elected to the Standing Committee on Pilgrimage to the 
Hedjaz, namely: 

1. Haji Chaudhury Muhammad Ismail Khan. 
2 .. Kunwar Hajee Ismail Ali Khan. 
3. Seth Haji Abdciola Haroon. 
4. Shaikh Fazal Haq Piracha. 
5. Mr. M. Maswood Ahmad. 

APPOINTMENTS TO THE LIBRARY COMMITTEE. 

Ill. PresideDt: I have also to infonn Honourable Members that I have 
"ppointed Dr. Ziauddin Ahmad and Mr. C. S. Ranga Iyer to the Library 
Committee of the Indian Legislature. 

STATEMENT OF BUSINESS. 

The IloDOurable Sir George Batny (Leader of the House): With your 
permission, Sir, I desire to make a statement as to the probable course of 
Government business in the week b'eginning the 2nd February. The days 
appointed for Government business a~ Monday, the 2nd, and Wednesday, 
the 4th. 

The first business on Monday the 2nd, will be the conduct of the elec-
tions for the Committee to examine the Report of the Tardl Board on the 
salt industry and to the Standing Committee on Roads. 

The legislativ-e programme will be as follows: 
Motions will be made to take into consideration and, if those motions 

are accepted, to pass the following Bills: 
A Bill further to amend the Cantonments Act, 1924, for certain 

purposes. 
A Bill further to amend the Indian Territorial Force Act, 1920, for 

a certain purpose. 
A Bill further to amend the Auxiliary Force Act, 1920, for a certain 

purpose. 
A Bill to make special provision for the administration of t~e port 

of Vizagapatam. 
A Bill to give effect in British India to the treaty for the limitation 

and reduction of naval armament; and 
A Bill further to amend the Indian Income-ta.x Act, 1922, for a 

certain purpose. 
Motions will be made to refer to Select Committee the following Bills: 

A Bill to provide for the fostering and development of the gold 
thread industry in British India. 

(410 ) 
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A Bill to provide for the modification of certain import duties relat-
ing to the fostering and development of the steel industry in 
British India; and 

A Bill to define and amend the law relating to partnership. 

So much of this programme as is not completed on Monday the 2nd, will 
be taken on Wednesday, the 4th. . 

Members are already aware that Tuesday the Brd and Thursday the 
5th have been allotted for the transaction of non-official business. 

RESOLUTION RE AMENDMENT OF LEGISLATIVE ASSEMBLY 
ELECTORAL RULES. 

Mr. Muhammad YamlD Bllan (Agra Division: Muhammadan Rural): 
Sir, I move the following Resolution that stands in my name. It reada 
thus: 

"This Assembly recommends to the Governor General in Council that he may be 
pleased to amend rules 11 (8), 12 (2) and 14 (1) of the Legialative Assembly Elect~raI 
Rules in such a way as to make it clear that there should be DO poll in CUM wlisr& 
candidates in· a constituency withdraw their candidature at any time before electJOBr 
leaving a candidate or a number of candidates equal to the number of seat or seata t.o 
be filled by that constituency." 

Sir, there has been a great deal of hardship to many candidates in the 
past on account of ambiguity in the existing rules. As far as these rules 
are concerned, they leave a great deal_ of doubt in the mind of the candi-
date when he stands for election, and he is also faced with a number of 
difficulties which suddenly appear before him on account of the ambiguity 
in the rules. Sir, these rules allows candidate to withdraw, but the 
withdrawal is considered to be ineffective· if it takes place aite»- the next 
day after the scrutiny. It means that the candidate, who has actually 
withdrawn and who does not want to contest an election, is still in the 
field and the voters are allowed to vote in his favour, although' he does 
not want anybody to vote for him. There is another anomaly in this, Sir, 
that a candidate who is left by himself in a constituency has to go through 
all the procedure of an election, inour unnecessary expenditure,put the 
voters to unnecessary hardship, drag them from their homes and bring 
them to the polling booths. The Government too have to incur unneces-
sary expenditure and potheration by spending money, sending pol!ing 
officerI' to the polling stations, and in other ways incurring public ex-
penditure. All these difficulties occur on account of the ambiguity in these 
rules. I do not know where these rules came from Or how they' were 
framed. Probably the framers of these rules did not pay much attention 
to . all the.se possible difficulties with which the candidates would be faced. 
Nobody knows about these difficulties when they stand for election in the 
first instance, but in actual practice all these difficulties appear, and these 
are all due to the ambiguity in the existing rules. It is not only my own 
experience, but it is the experience of several Members of the Assembly 
and they have to enact a farce on many occasiops. The easieliJt; way for 
me to convince the House will be by taking up my own case and illustrat~ 
ing . to the House where the difficulty lies and now It should be removed. 
In my case, the date of scrutiny was the 4th SeJ>iember, 1980, and the 
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-da.te of election, 26th September. According to the rules, a candidate 
who has got himself nominated shpuld at the latest, withdraw on the 
5th by 3 o'clock, that is, the next day after the scrutiny, and if he withdrew 
his candidature after that date, that would be ineffective so far as polling 
was concerned, that is, if he did not want to have any votes recorded in 
his favour. But the constituency was at liberty to go and vote for him. 
Although I was the only candidate, still arrangements had to be made 
for polling stations so that the voters might come and vote for anybody 
they liked. On the 5th September, there was a local holiday in Agra; the 
6th was a gazetted holiday, and the 7th was a Sunday. The candidate, 
who knew that the Returning Officer was the District Magistrate, could 
not attend his office owing to the local holiday on the 5th, and neither 
of the candidates knew that the power of receiving withdrawals had been 
delegated by the Returning Officer to a Treasury Officer, because the 
Treasury was open on the day when there was no gazetted holiday. You 
cannot expect a candidate to go about searching and enquiring whether 
there was delegation of this power to anybody else or not. Naturally 
'When he found that the office of the District Magistrate WSs closed on 
that day, the e8l'liest date on which the withdrawal could be made was 
~he 8th September. By that time, the candidate standing against 
me, learning that all the influential persons of the constituency 
were on my side, had decided that he would not stand and incur unneces-
sary expenditure, and would try and save his Rs. 500, which he had paid 
as security. He went and filed his withdrawal on the 8th September 
under the impression that it waS quite effective. But he was told by 
llhe office of the District Magistrate that this was quite ineffective and 
that the election must take place. I went to Agra and I learnt also that 
the withdrawal was ineffective. Thereupon, I went and saw the District 
Magistrate and had a talk with him. He asked me, "Who else besides 
you is in the field?". I said, "Nobody else except myself; he has with-
drawn". "There can be no election. You are the only candidate left m 
the constituency, and how can there be any election?", he said. I said, 
"But your office tells me that there will be an election". He said, "But 
I am not bound by their view. I must exercise my own discretion". 
I said "Yes, that is a sensible discretion and there can be no election". 
On this understanding I returned to my .place from Agra, and when I 
reached my home, the first thing I got was a letter from the returning 
officer which was waiting for me and had arrived that very morning. I 
will read out what this letter says: 

"I regret to inform you that on consulting the instructions oi Government on the 
. snbject of election, I find that the withdrawal of Saiyid Athar is not valid and cannot 

be effective to obviate polling." 

After I had left my constituency only the day before, I had to go back 
to it owing to this letter. The view which the District Ms.gistra~ had 
taken before in my presence was the most sensible one, and it ought to 
have been the law, and not the incorrect procedure as laid down in the 
instructions of Government. On the 10th I had· to retUrn back to my 
constituency. I knew for certain, and I had a talk with the candida.te, 
and he told me that he was not going to stand at all, and that, a.s he 
had withdrawn he was not going to bother himself about it. He had. let 
everybody know that he was not going to be in the field and that he 
·was not going to poll any votes for himself. 
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Mr. E. Ahmed (Rajshahi Division: Muhammadan Rural): Then why 

.id he stand? (Laughter.) What was the reason of his withdrawal? 

Mr. Iluhammad Yamin Khan: As it happened, I saw the District 
Magistrate and I was told that all the 120 polling stations in my con-
stituency would be managed and that people would be sent to those 
· ... tions, which meant an unnecessary expenditure when the Government 
"ad come to know eighteen clear days in advance of the witfidrawal of 
my rival. The interval was not a day or two; he withdrew on the 8th 
and 'the election was to take place on the 26th; and that left a clear 
margin of 18 days. But the instructions of the U P. Government were 
6S follows: ' 

"Withdrawals after the time prescribed must be disregarded for all purposes, namely, 
they will not prevent polling, and, consequently, should not be reported to Superinten-
4ent, Government Press." 

According to these instructions, the returning officer was obUged to con-
tiuct the election. The papers had to be printed; arrangements at all the 
J 20 polling stations had to be made; Government officers had to be sent 
;bere; the routine work of Government had to be suspended, and there 
bad to be a general holiday in the constituency. The public were put to 
unnecessary botheration, public money was wasted, and public officers 
were put to the inconvenience of travelling to different polling stations, 
probably recording no votes at all ~t the polling booths. They had to sit 
there from morning till evening doing nothing and absolutely not seeing 
tbe face of anybody to go and poll there. That was the result . . . . . 

Ilr. S. O. Ilitra (Chittagong and Rajshahi DiVisions: Non-Muhammadan 
Rural): Did he forfeit his deposit money? 

lit. Iluhammad Yamin Khan: Yes. 
Ill. S. O. Illtra: Is that not a check o~ these frivolous candidates? 
lIr. Illlbammad Yamin Khan: Yes, that is whllt I am coming to. 
lit. E. Ahmed: My Honoura.ble friend is very sympathetic. 

Mr. Iluhammad Yamin Khan: As there was liberty for anybody to 
record his vote, although my rival candidate had withdrawn and was not 
standing at aU, supposing I had sat down at home and only about four 
or five votes had been cast in my favour and a few more votes had been 
.sst in favour of my opponent, then the result would have been that. 
although he had withdrawn, he would have been declared elected and not 
myself. But as a matter of fact, to protect myself against this contin-
gency, I had to see that my agents were present at all the big polling 
stations-of course it was unnecessary to go to polling stations where 
there were only a small number of votes recorded-:-to ask people there 
to come and record their votes in order that I might not be taken by 
-surprise somewh·ere else. Although I got more than 900 votes, still for 
-my opponent, although he had withdrawn his candidature, there were 
seventeen people who came and recorded their votes. Suppose I had 
12 NOON. polled only four or five votes in one, place, then the result 

would have heen that 17 votes would haT'e got him elected and 
Dot me. That is the ambiguity of the rules. It ha.ppens that in some 
places a candidate does not want to contest an election and does not 
'Want to forfeit his RB. 500 deposit money. He goes to the other candidate 
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and says, "If you pay me Rs. 500, I won t poll m my own favour. If 
that man is willing to pay, then it will invalida.te his election as it 
(lomes under corrupt practice. The other method is that the retiring 
candidate asks the other candidate to take the whole arrangement 
in his hand and ·poll . at least one-eighth votes in his favour. That 
will mean an absolute faree. There is no prop,er election. Government 
are incurring a lot of expenditure. For what purpose? The candidate 
in the field gets seven votes and his rival gets one vote. Thi& 
has happened in many cases. The whole farce has got to be enacted 
in the whole constituency in order to save Rs. 500 of the man 
who has withdrawn and in a. constit;uency where there a.re 123 polling 
stations, you can imagine the trouble to the people in the rural area, 
'Ihey have to come from a distance of six or seven miles after stopping 
their work on the farms. Without any rhyme or reason these people are 
put to unnecessary botheration. These rules must be changed in order· 
to save public money and to avoid inconvenience to all concerned, in order 
to save the election from becoming a farce. I do not want to go into 
many details. I think what I have said is sufficient to convince this 
Honourable House that there ought to be a great change in the rules, 
There is going to be a new constitution and there will be new rules framed 
and certain committees will have to go through all these things. My in-
tention in tabling this Resolution was that the matter should be on record 
and it should be for the guidance of the committee which may frame the 
rules in future. The Committee Will have to inquire into the defects in 
the working of the present rules so that there may not be any hardship 
later on. . With these words I move my Resolution. 

lIr. 1[. Ahmed: Sir, I have had considerable experience of elections 
even before the advent of my Honourable friend in this House. 
It has become· customary in the country for the so-ca.lled public 
men to stand as candidates for election with a view to make 
money and leave the constituency in the lurch. My friend-has put 
his case before the Assembly and I have thus gQ~ a golden 
opportunity to give him a suitable reply. I do not think I came here 
to make a speech nor did I read the text of the Resolution, but I have 
had the pleasure of hearing him at great length and I shall make a few 
remarks for the guidance of the Government before they compile their 
new set of rules under the Simon Commission's proposals. In every 
constituency nowadays, we find candidates submitting their nomination 
papers. Those nomination papers have to be scrutinised on a certain day, 
and after the scrutiny is held by the Returning Officer, 24 hours' time is 
·given to the candidate to choose whether he will stand or not and find 
out whether his purse is long enough to fight the battle, or whether he 
will retreat. In these 24 hours the life of the candidate becomes miserable. 
Unnecessary persons come inio the field without knowing the art of speak~ 
ing and without knowing what to do and saying to the candidates, "If you 
give me so much I shall retire in your favour". Here isa friend of mine 
sitting behind me proposing this Resolution. In his province pl"Obably 
there is not so much corruption. 

~ •• ub.a~ y~ ~: I am glad there is no corruption in my 
proVInce. 
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Mr. It. Ahmed: The population of Muslims is scattered in his provinc£'! 
and they are very few indeed. My friend had only 120 polling stations: 
I have had the honour of representing a constituency in this Assembly 
for the last 11 years, in which there are as many as 516 pollingstati9ni 
and no less than 20,000 to 30,000 voters to vote; and if I count three or 
four votes from each polling station of my friend from Meerut, he win 
find about 360 or 480 votes, and that is the constituency he represents. 
(Laughter.) If he will allow me, I shall place the whole matter before 
the House. Then, Sir, the struggle of 24 hours is not limited, because 
there will probably be drore than one in the field; for instance, one of 
the richest of men, a totally unfit person in comparison with the original 
candidate, (Hear, hear.) is approached, and he says, "My vote will bo 
for Rs. 5,000". Now suppose you, gentlemen, come here and support 
me and write out a pamphlet like this-that I am a more worthy person 
than probably Sir Abdur Rahim (Hear, hear.), who, you know, may not pay 
even a thousand rupees, what is the good of my paying you Rs. 5,OOO? 
I would say, "Kindly, two of you gentlemen, write a good pamphlet and 
circulate it at your cost throughout the constituency that I, such and such, 
will be the rightful person to be voted for". What happens then? My 
conviction, Sir, is-and I am a·s much a lover of my community as anybody 
else-that this proposal should not be accepted. I do not know how my 
Honourable friend experienced any difficulties. I have respect for him, 
and I take it for granted that he has come here without th.e use of any 
illegal processes. (Laughter.) I take it for granted also that there is 
nothing behind my friend's intention in giving notice of a Resolution to 
the Secretary of the Legislative Assembly. Probably he thinks in his 
case it is quite right; that he had to undergo certain difficulties and in-
conveniences; but my friend is not realizing the situation 01 the other 
places and the undesirability of undesirables submitting nominations for 
election,' and then withdrawing unnecessarily everything C\xcept the 
interests of their own, acting against the public policy, taking bribes from 
the opponents and having their withdrawal declared on receiving a large 
amount of money. That being so, it is undesirable that the Government. 
should come forward to amend rule 11 or rule 11 (3). 

IIr. Muhammad Yamin Xhan: It is rule 11 (8). 

Mr. X. Ahmed: I thought it was fresh in my mind,-only three month~ 
ago I was concerned. However, it does not matter. Well, if a. man does 
not withdraw within 24 hours after the last scrutiny, then the election 
will be held. I know the difficulties of getting so many polling stations 
and polling officers to preside over those stations to record the votes are 
great; that the system is costly; and that Government do incur some cost 

'in connection therewith. There is no doubt about that, but what about 
a candidate who has got a little money and who is not a worthy person, 
as I illust.rated in one case,asking, say, Sir Abdur Rahim? He is not 
going to pay but his rival is paying say Rs. 5,000 to A, Band C, and they 
are willing to circulate a painphlet in 'favour of the undesimbleman. Hew 
will he stop that? I shall be glad if he will give ma a·nswer. He has 
got a. reply to make I suppose after the closure, a.nd I shaH be delighted 
to hear if he can give any specific reasons in reply to the points I am 
raising against his Resolution. If the Government allow even another 
24 hours, up to the 8th of September, my friend mny, say that on account 
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of the holidays the courts we;e closed on the 6th and 7th, and on the 8th 
or on the following day of opening, probably my friend might explain 
1!he position to the Magistrate who is the Returning Officer, who hears at 
first sight that he is the only candidate, that is, the Mover of the Reso-
lution, and that the other candidate has withdrawn. Well, he is prob-
ably a right-minded Magistrate or Returning Officer, and I probably should 
have done the same thing, but unfortunately, I have had to undergo diffi-
culties and have probably, as a result of that littl!! bit of experience, grown 
grey. (Laughter.) In that case the Magistrate, who will probably become 
a high officer a few days after, might say, "No, the rule is quite right, 
and the election must be held". Moreover, Sir, I should like, for the 
sake of safety and for the preservation of· the rules, that they should. be 
followed pmperly, and that there should be added-I am not giving notice 
of any amendmen~ clause should be added to rule 11 that in the case 
of withdrawal, the Returning Officer will have the option or discretion 
to enter into the question whether the candidates withdrawing were . the 
right candidates and were justified in withdrawing; whether any reasons 
are shown as to why they stood and why they were withdrawing; that 
sort of reason should be stated there. If that is done, this sort of illegality 
and this sort of difficulty that is put up against the election of the right 
men, so that many people now-a~days persist in this corrupt habit, will not 
occur, and that is the reason .why I think my friend should put in a 
"lause that, instead of removing the clause . 

Kr. Jluhunmad Yamin Khan: Sir, [ am not removing any clause hom 
the Bill. I only suggest that the ambiguity should be removed by Gov-
ernment. 

Kr. K. Ahmed: There is no ambiguity. The ambiguity, if there is any, 
can be removed in the way I have suggested. Otherwise, you have a. 
Iystem under which undesirables come here, accept money and ask a 
constituency, the majority of whom are in the mofussil, wherefrom my 
friend C0mes, and who. are led by maulanas and maulvies, which latter 
are trying now-a-daya:; to come forward to stand as candidates, to vote for 
such and such persons. Sir, many of the latter class I had an opportunity / 
to ·see in the year 1921 and later also. None of them are here in the 
.Assembly today, and the cause of reform is advancing in this country, and 
.he amelioration of those difficulties is steadily proceeding, 80 that better 
men are now-a-days coming to the Assembly, representing the people and 
the constituencies properly. I do not think, unless the rule is repealed 
on better lines than those my friend has suggested, any improvement 
of the system and of the rules of election to this Assembly or anywhere 
else will ensue. I, Sir, having undergone a lot of difficulties and bother-
.ation in connection with these election tactics, since the Minto-Morley 
Reforms, oppose the proposal, tooth and nail (Laughter), of my friend 
behind. Sir, he has said that the rule is absurd. I do not think there 
is any absurdity in the rules at all.. If he had enlarged it a little more 
by extending the time by even another 24 hours after the scrutiny was 
over for the withdrawal, I suppose there would have been a larger amount 
involved and an increment of the amount which one person bids against 
the other. That being so, Sir, I oppose the Resolution very strongly. 
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JIr. )1[. )l[aswood Ahmad (Patna and Chota Nagpur cum Orissa.: 
Muhammadan): Sir, I thiuk, it will not be out of order if I place before 
the House my personal experience. I and Mr. Ali Hassan Khan, Bar.-at-
Law, were the two candidates for the Patna and Chota Nagpur cum 
Orissa constituency. After the scrutiny, Mr. Ali Hassan Khan, Bar.·at-
Law decided to withdraw. Sir, Patna is hundred of miles off from Ranchi, 
.and 'the Returning Officer of my constituency was at Ranchi, and so Mr. 
Ali Hassan Khan submitted his withdrawal petition to the Extra Return-
ing Officer, that is the District Magistrate of Patna, within the time. Sir, 
on account of some office work, the Extra Returning Officer could not 
wire the petition to the Returning Officer in time, and the withdrawal 
petition reached the Returning Officer an hour late. On account of this, 
the Returning Officer did not accept the withdrawal petition snd announced 
that a poll should take place. Sir, the attention of the Returning Officer 
was drawn to the regulation regarding the election in Bihar and Orissa, 
and he was requested to ask the proper authority for the interpretation in 
regard to the power of an Extra Returning Officer. Unfortunately the 
Returning Officer asked the Local Government, and the reply was that 
this question should be asked of the Central Government as it was for the 
Assembly election. He was again requested to ask the proper authorities, 
that is, the Central Government, but he did not decide to ask the Govern-
ment of India for interpretation. He replied to me that I might ask if 
I wanted. By that time the polling day was near at hand and the poll 
took place with a heavy loss to both the candidates, and the public also 
Buffered a great deal of trouble. Sir, what is the benefit of forcing an 
election when the candidate does not decide to contest? All these troubles 
were due to the fact that the withdrawal petition reached the Returning 
Officer an hour late. With these words, I support the Resolution of my 
Honourable friend, Mr. Yamin Khan, that there should be some amend-
Dlent of the rules. 

Raja Bahadur G. KrishDamachariar: (Tanjore cum Trichlnopoly: Non-
Muhammadan Rural): Sir, I most heartily support thE> Resolution as 
moved by my Honourable friend, Mr. Yamin Khan. I W8S exactly in the 
same boat as himself. Besides the trouble that he hRd enumerat~d, 
there are one or two other matters which took place in this election. As 
the House is aware, there was a general election this time and in the 
constituency where I had polled, we had an election for the local Legislativ,e 
Council, and where the Assemblv voters numbered about 500 the local 
Legislative Comicil. voter" were about 2,000. That was one booth'. Another 
booth was the Muhammadan conRtituency, It third was the Indian Christian 
constituency and the fourth wa" the Legislative Assembly oonstituency. 
The Government deputed only one man to record the votes in all these 
four booths. So alternately people were passed in to record the votes, 
r.nd when it came to my agent t.o get my votes recorded, he was told, 
"What does it mater; you can wait. The other candidate has withdrawn". 
With the result that in booth after booth there was trouble for my agent, 
and it was with very great difficulty that I was able to get my votes 
recorded. Another reason for my saying this was because of two circum-
iltance~. The one was an attempt by the opposing candidate-I do· not 
know If he did it himself or somebody else did it on his account-to save 
or recover his deposit; and in order to do this some persons began to work 
for him. More than that, there was the blackmailer behind the booth, 
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who said to every voter, "Don't believe that anybody has withdrawn; you. 
go and vote for the other ma.n". If the agent is out fo~ getting the votera; 
that will give the blackmailer the chance of bis life and the master is left 
alone. He tells this voter, "Don't you believe that the other candidate 
has withdrawn. That man is simply trying to humbug you". In that 
way, I had to fight this election between two fires. I cannot understand 
what trouble there is. If even the withdrawal had taken place 24 houre 
before the polling, the candidate's name at least must have been s~ck 
off from the list, even though arrangements had gone far. If the Govern-
ment or the Returning Officer might give intimation to the polling officer" 
that the candidate's name as already printed in the list might at least 
be struck off, the people would come to know that there was no one else. 
'fhe result wa.s that I had to spend a lot of money. I believe the other-
candidate also, although he said he had withdrawn, had to spend a lot 
of money not only in populous places but in out of the way places also 
where there was a chance of all sorts of corruption going on. I therefore-
very strongly support the Resolution and urge that BOme 'Via media must 
be found out whereby, if there has been a withdrawal, there should be 
no polling at all. 

lIr . .Tagan Hath Agarwal (Jullundur Division.: Non-Muhammadan): 
Sir, a good deal of personal experience has been communicated to tha 
House, and Honourable Members have relied on personal reminiscencetl-
more than legal arguments in support of this Resolution. Unfortunately, 
I have no personal experience to offer. My seat was contested and 
nobody was desiring to withdraw from the contest. Therefore, I can very 
seriously look at the legal aspect of the question involved in this pro-
position. The proposition before the House is shortly this~ First ofaH, 
there is the nomination of candidates. Twenty-four hours after, there i8 
the scrutiny of these nomination papers. After the scrutiny, there is a 
periOd of twenty-four hours allowed for withdrawals; which in lay language 
means that if a person withdraws within that period of 24 hours, he get. 
his de]losit back. If he withdraws after that period and any time up to 
the date of polling, then he forfeits that deposit. Therefore it mav so 
happen, as it did happen in the last election, that from the time up to 
which the withdrawal is permitted, up to the date of polling, there was 
an interval of 15 days or more. Then there are candidates in the field 
who would like to withdraw, but they will not withdraw becil..Use they 
would forfeit the deposit. Ordinarily we find there are a number of people 
who would like to have a run for their money and they are very serious 
as candidates, but for others this difficulty comes in. The question of 
forfeiting their deposit is dangling before their eyes, and so they remai. 
in the field. A kind of mock election, so to speak, takes place. The real 
voting goes to one person and he might be qUIte sure of getting in. But 
here is the second candidate, also a. third candidate and these people, 
though they are willing to withdraw, yet would not withdraw because 
they would forfeit their deposit; otherwise they would be keen on wit.lt-
drawal. 

liI:. It. Ahmed: Then why should they stand at all? 
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Mr. Jagu Bath Aggarwal: Perhaps my Honourable friend will be 
.able to say why. Perhaps t9 make money or things of that kind, If 
tlhere is a chance of making money, they would like to make money, 
plUB Rs. 500 deposit which they first made. I quite appreciate the senti-
ments- underlying -the proposition of my Honourable friend, Mr. Ahmed. 
My Honourable friend thinks that blackmailers would be in the field, 
and his complaint is that there will be more attempts for making money. 
All the same I am not prepared to go the whole hog with my Honourable 
lri end , Mr. Yamin Khan, that, right up to the date of election, quite up 
.to the date of polling, a man should be at liberty to withdraw, for then 
.the sum would be much larger. The unscrupulous man will have a 18.l'ge 
margin to make money by blackmailing. This period of 24 hours is much 
.too short. Weare thus left in this predicament. Within 24 hours, -this 
man drops out from the contest. If not, the serious candidate is pestered, 
,and the whole machinery of election is pestered. I can assure you, though 
not from my own personal experience, but from the experience of many 
.others who have been in the field that. not all of them were out for making 
money. It was not in the interest of anybody to have the election. So 
if this man withdrew seriously, say a few days before the election, say 
three or four days after the scrutiny, he would not put everybody to the 
-trouble of having this farce of an electior. gone through. I would therefore 
submit that it is because this rule 11 (8) gives only a period of 24 hours 
:after the scrutiny-the period is much too short an interval for between 
this period and the date of election there are at times several weeks 
elapsing-it is because of this that many people, who would otherwise like 
to drop out, cannot drop out from the contest. 

JIr. It. Ahmed: Then whv not move for an extension of 48 hours instead 
{)f 24? . v 

Mr. Jagu Ifath .Aggarwal::My friend opposite is very meticulous 
in apportioning time. I am not so niggardly in that line. T will say 
thr.t We may allow something like a week, unless of course the period d 
polling is very much shorter. As a reasonable period, something like a 
week may be allowed within which withdrawals may take place. At 
present this rule is liable~o cause unnecessary inconvenience, and black-
mailing is not prevented. I therefore support this Resolution. 

Sirda.r BarbanS Singh Brar (East Punjab: Silrh): Sir, I rise to 
-endorse every word of Mr. Ahmad and I think he has put the position more 
clearly than the other side. Just as there is danger of anarchy being 
the order of the day _ if the British -troops leave India today, corruption 
Bhan be the order of the day in the elections if we amend l,he l'ulf's in 
the manner Mr. Yamin Khan wants us to do. This year I iought three 
elections and I succeeded, and I have &. good deal of expenence in the 
matter. If we amend the rules in that manner, every Tom, Dick Rud 
Harry will stand ilnd file his nomination paper, just -depending on the 
clianCt' of making some money out of the bargain Ilnd upto the Vf!ry 
end the constituents will also be in a dilemma-. The period of 24 hours 
is quite enough, because -the time between the nominations nnd the 
IICrutiny is also about two or three days, and the day of nominations is 
appointed about three weeks beforehand. So every person has suflicient 
time to make u.p his mind whether he is fit to stand, whether ther., is nnv 
chance for hindn the election -and whether he will be eleeted. - In theSe 
circumstances, I think it is far better that the rules should -stand as 
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they are. I personally would liktl t.o have a rule t.hat there should be 
no withdrawai and only those people should stand who have n Oljnd to 
contest the election. Otherwise it will be making a farce of these things. 
and it will not be a good record for this Assembly to allow it. With these 
.remarks, I beg to oppose the Resolution. 

Lala BrijlDshore" (Lucknow Division: Non-Muhammadan Rural): Sit·, 
with your kind permission, I would like to say II few words ·in support of 
this Resolution. This Resolution. tliough on the face of it, it appea!s 
to be simple, implies aD important change in the Election Rules. :\8 
at present provided by rule 11 (8) of t.he Legislat.ive Assembly E:ectoral 
Rules, only 24 hours are allowed'to the candidate to withdraw himself. 
fron; the day Rppoint.ed by the LocHI Government for the scrutiny of 
nominations .. This Resolution takes away such limit of time. It clill-
penses with it good deal of trouble and waste of time and energy., which 
would otherwise be caused to the candidate who was very earnest in seeking 
his election to the AS!:lembly. It also does away with a good deal of 
tactics and underhand dealings sometimes displayed by the candid~te who 
want£: to get the upper hand in the election. by putting his rival cllndidate 
or candidates in a delusion and under a false .impression that he hilt> 
withdrawn from the contest, while reallv in his heart of hearts he was 
t.rying to secure t.he seat in the Assembly for himself. The eXIsting elec-
tion rules are defective, inasmuch as a candidate may falsely give out 
to t.he public. t·hat he has withd'rawn, by submitting his withdrawal of 
his candidature a little Rfter the time specified for that pIU'poae. The 
remaining candidate or candidates feel that there would be no 3ctu:lI 
polling for the candidate who has withdrawn beyond tpe formalities 
observed by the election rules. They consequently slacken their efforts. 
'while the clever candidate who has technically withdrawn himself keeps 
a number of voters in reserve to take their rival candidat.e or candidates 

hy surprise near the close of the polling. He thus secures a highe~' 
number of votes than his rival candidate or candidates. Thus, this 
candidate gets the seat without much effort. Such and other similnr 
instances will amply prove that the present elect.ion rules are defective. 

I do not see any reason why such a defective procedure should be 
adopted simply for the observance of technical formalities of the election 
rules, when the candidate h88 given out that he has really witbdrnwn 
himself. Further, I see no reason why the returning officers alld other 
pel"BOllS in charge of the polling should be put to any further trouble, 
when once the candidate has withdrawn. To quote my own instance, Ra·i 

-Bahadur Triloki Nsth Bhargava, who is at PJ:csent a Member of t.his 
Assembly., wanted to contest the seat with me from the Lueknow Division. 
Later on he chose to represent another constituency. As he was lnte in 
submitting his withdrawal only by a few minutes, his application for 
withdrawal was rejected by the Returning Officer. To quote GJlother 
instance of my province, of my friend, Mr. Rameshwar Prasad Bagla, the 
present Member. In spite of his avowed public declaration in the news-
papers that he had really withdrawn in favour of Mr. Hoon, his rival 
candidate, the latter was put to a lot of trouble in organising the polls 
at various places in 'bis large oonstituency. . Such aDd other similar 
drawbacks exist 'in the present rule' sought to be amended by the 'MOTel' 
of this Resolution.. . 
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I am no doubt conscious that a candidate, in order to harass his 
rival candidate or candidates, may up to the last moment persist ia 
keeping his nomination if he is assured that he will get back his deposit.· 
This drawback can easily be removed by carefully modifying rule 12 (2) 
so as to give him as little margin as possible for withdrawing his deposit. 

JIr. GoIIwami •. B. pun (Central Provinces: Landholders): Sir, I 
am not going to take much of your valuable time, but I rise to oppose 
the Resolution. My friend, Mr. Yamin Khan, has put before us various 
so-caned drawbacks and he thinks that, if these :lTe removed, 
things wiH be all right in future. But the period of 24 
hours is not the only period which candidates are allowed. 
Nomination papers lU'e submitted, and after that scrutiny take~ place, 
generally after three or four days. Candidates have thus sufficient timlt 
to decide whether to make a serious contest or not, and in tha.t case eVt:'Il 
this period of 24 hours is more than sufficient. We know that in certain 
constituencies there are more t·han fiye hundred polling station .. 
and there is a likelihood of candidates being set up by different parties, 
in order to get sOlIle money from the rival pA.rtyor parties; 'tnd every 
arrangement will have to be made for all this polling in case the rule i~ 
extended 118 desired by Mr. Y nmin Khan. Then in the nick of time jf a 
candidate withdraws, all the efforts of the other candidates and of ~he 
(':rOvernmeat officers will be of no use. So I think it is no use passing this 
Resolution. The rules as they stand at present arre all right anil I drongly 
opp')se the Resolution. 

JIr. Gaya Prasad Singh (MuzaBarpur cum Champaran: Non-Muham-
madan): Sir, in the first place I should like to congratulate my Honourable 
friend, the Mover of this Resolution, for having discarded the back door of 
nomination, and fought a successful election contest. (Applause.) But 
I regret to say that his experience has been singularly unfortunate on 
which he has our warm sympathy. 'fhose of us on this side of the 1 J )llSe 
who have had to do much with election contests have not. I am glad to 
say, had such experiences. But I must say that I am not very much 
impressed with the arguments which my friend has advanced in SUPPl)rt 
of his Resolution. The gist of the rules as at present framed is this: 
that within the time fixed for the nomination of candidates. each caD-
didate will have to deposit a .sum of Rs. 500 along wit.h his nomination 
paper. These nomination papers have got to be scrutinised on a particular 
day fixed by the Local Governm,ent, and any candidate wishing to withdraw 
muSt do so within 24· hours after the time fixed for the scrutiny. Any 
withdrawal after that dav will be invalid in law, and the candidate so 
withdrawing will forfeit 'his deposit money. (An Honoll,rable Membe7': 
"'Not necessarily.") This I submit is a very wholesome check. A candi-
date who is 'in the field must definitely know at the earliest }l'lSslble 
moment who are his rival candidates. It sometimes happens that bogus 
01'-1 will not eay bogus-frivolous candidates sometimes stand. (.tin 
Honourable Member: "Why bogus".?) Beeaul!e., Sir, they stand up in· 
order sometimes to practise blackmail upon those who really wan.t to 
contest, and later on they withdraw. Now within. these 24 hours they 
have to make up their minds whether to remain in the field or not. . If 
thiR p~riod is extended, there isa greater ch~n~ of the door bei,p.g !eft 
open for blaekmail. 
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The other Argument advanced by my Honourable friend is this, t,hat 

if a candidate is not a]]owed to withdraw 3fter the time fixed under the law 
the expenses incurred by the Government in arranging for the election will 
go in vain. This argument, Sir, does not appea~ to be BOund. Suppose s 
candidate withdraws one day before the date fixed for polling. The 
Government will have all the same to incur expenditure connected with 
the election. They would have already sent the various officers to the 
different polling stations. The expenses would have already been incurred 
fIDd the time of the public officers will have been wasted. Therefore, Sir, 
the rule as it Ht.ands at present does not on the whole inflict any undue 
hardship upon the candidates. I quite agree with my Honourable friend, 
Lala J. N. Aggarwal, who suggested that this period of 24 hours might 
profitably be extended. 

JIr. E. Ahmed: Profitably? (Laughter.) 

lIr. Gaya Prasad Singh: I would therefore, Sir, with your permission, 
like to move a formal amendment. 

JIr. President: As the general feeling of the House is already known, 
1 do not think it is necessary· to do so now. But if the Honourable 
Member insists upon it, he may please himself. 

JIr. Gaya Prasad Singh: If the feeling of the House is that the 
question might wait pending the revision of the rules in connection with 
the constitutional reforms, it is all right. But if it is the desire of the 

House to extend this period of withdrawal beyond 24 hours, I shall be 
quite willing to move a specific amendment to that effect. In this view 
of the matter, I will move that in sub-rule (8) of rule 11 for the ",'ords 
"In the afternoon on the day succeeding that appointed by the Local 
Gc. vemment for s~rutiny of nominations," the following words he sub-
stituted: "Within three days"; and the Resolution may be amended 00 
these lines. 

lIr. Jlubammad Yamin Khan: On a point of order. I think that at 
this stage my Honourable friend should not be allowed to move an amend-
ment of this kind of which I, as the Mover of the Resolution, had no notice 
whatsoever, because my idea is absolutely different from the criticism 
coming from my Honourable friend, and I. am ready to meet his argu-
ments. He has not understood my Resolution at all. 

Kr, President: Order, order. The Honourabie Member knows thai; 
imy Member might move an amendment at any time, and when thai 
amendment is actually moved any Member may object on the sround 
that two days' clear notice has not been given of that amendment. It 
will then be for the President to decide whether he will· allow the amend-
ment or not. I should in the first place like to know what the una-
ment is. The Honourable Member will please put it down on paper apcJ 
han4 it over to me; 

(Mr. GayB. Prasad Singh then handed over the amendmen~ t.o Mr. 
President. ) 
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Mr. Gaya Prasad SiDgh: Sir, my amendment is to substitute the 
words "within three days of the day ,of gcrutiny" for the existing words. 
I should like to ,make my position clear. I do not want to press this 
amendment if the fe~ling of the House is against it. 

:Mr. Prelident: I take' it that the Honourable Member does not wish 
to press the amendment? 

Mr. Gaya Prasad Singh: No, Sir; hut I oppose the Resolution. 
The Bevd. J. O. Ohatterjee (Nominated Non-official): I think that the 

Resolution moved by Mr. Yamin Khan has served two useful purposes. 
Firstly, it provided the House with, an opportunity to Listen to the speech 
'Of my Honourable friend, Mr. K. Ahmed. Sometimes when business is 
likely to get very serious or dull such an entertainment as he provides is 
,of great value, and I congratulate my Honourable friend that he is giving 
up his old practice of p.utting long supplementary questions for that of 
making speeches, and I hope he will continue it. Secondly, it has also 
given the House an opportunity to hear in very dramatic language the 
tremendous pitfalls that befall those who seek not the backdoor of nomi-
nation, but force the front door of election. After hearing of the awful 
.difficulties that beset my Honourable friend, Mr. K. Ahmed, in his consr,i-
tuency-l think he was speaking about his own-and the tons of money 
that it requires to get in by that way and all the various devices and 
:snares that one has to meet, I think, after all, it may be easier to get in 
,by the back door of nomination. (Laughter). At all events, Sir, the 
ghastly picture that he has painted of corruption and other malpractices 
will probably bring the situation before the public eye, before t.his House 
and to the attention of those who will be framing the new constitution 
before long. I trust that they may, in their wisdom, be able to take 
lluch steps as will put an end to these malpractices and make it easier for 
,candidates to fight an election. 

Now, Sir, I oppose the Resolution because I believe that the Honour-
'able the Mover, in his speech demolished as it were his own case by advane-
ing arguments which just went to show that the best course would be t,e 
allow the rules to remain as they are now. For instance, the Mover's chit:f 
inconvenience was that he had packed up his luggage, which I suppose 
must have been very large, and that he had gone to Meerut all the way 
from Agra, and he was hoping that since he was unopposed he could re-
remain in Meerut without worrying about his constituency. Now, Sir. 
I am quite sure it is the duty of a prosipective Member that he should be 
as much as poss.ible within his own constituency and get familiar with 
'his voters. My friend considered it a very great hardship that he could 
not enjoy the fleshpots of Meerut and that he had to hurry back to the 
dusty roads of Agra. I am sure, however, that his electors in Agra mm;t 
have enjoyed seeing him a second time though he may not have liked it 
himself. 

He next mentioned the very great hardship of the rural population of 
bis, constituency being brought down to the 125 polling stations. Never 
having sought election myself, I do not know how far a polling station is 
situated from the various villages, but I presume it must have been some-
where within ten or twenty miles from the voters place of residence. Now, 
:Bir, democracy has it·s advantages, but every advantage must entail some 

I) 
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responsibility. Moreover, it is all the more valuable if it is gained at some-
;personal cost. It is well known t.hat these rural electors are not very 
much in touch with either the Members the~ send up, or with their doings·; 
and so if they are brought (lut once from the placid surroundings of their-
villages ~nd taken to the polling booths, it not only gives them a littllt 
opportumty to see the larger world but also makes them feel that they 
are taking some part in the Government of their own country, and my 
Honourable friend as a public man ought to welcome that opportunity. 
It gave these people a feeling that they at least were connected with m;y 
Honourable friend, t,hat they were sending him to the big House here ana 
that they were doing something in the management and Government of 
their country. That is all for the good. If they had not been brought 
away from their ,places, if this unfortunate man-this candidate had with-
drawn at the right moment--these people would never have come near s-
polling booth; and not being reading people, they would have known 
nothing about my friend or his doings here or the doings of this House. 
So I think it is all to the good and we should not worry about stopping 
the little outing of these village folk. 

On the other hand, Sir, it seems to me in the picture given by my 
friend, ~h. K. Ahmed, that candidates should not be allowed to chnn)ie their 
minds so often after they have once given in their names. But after all. 
Sir, if this particular gentleman had been allowed to withdraw after, not 
24 but 36 hours, it is quite likely that he might have seen the folly of his 
ways and might have wanted to get in again; so, why deprive the poor-
fellow of the !privilege of changing his mind a second time? At all events,. 
the argument brought up by m~ friend, Mr. Yamin Khan, does not at fill 
impress one; this change would interfere with the whole scheme of elec-
tion rules. 

Kr. Muhammad Yamin Khan: That is why they do not appeal to you. 
The Revd. J. C. Chatterjee: Quite right; they do not appeal to me. It 

seems to me that the best thing would be to leave things as they are. 

Finall~, Sir, when we are going to have a new constitution, the whole· 
question is bound to be gone into thoroughly. Where. is the need of con-
sidering it at this eleventh hour and proposing such a Resolution? I 
think if the Honourable Mover possesses his soul in patience, by the time-
the new constitution is framed and comes into action, he may have rules· 
which will be to his satisfaction when he stands again. 

1Ir. K. Ahmed: So you oppose the Resolution? Say so. 

The Revd. J. C. Chatterjee: Yes, I have said so to begin with. 

The Honourable Sir James Crerar (Home Member): Mr. President, 1 
think that I shall not be incorrect in saying that the inconveniences and 
annoyances which th" Honourable the l\Iover of this Resolution and SOlllH 
othe~ Honourable Members have detailed to the House have been listened· 
to with a very large measure of attention and sympathy. I hope that 
none of those gentlemen who have spoken on behalf of the Resolution will 
attribute to me on my part flny lack of sympathy with their troubles on 
the ground that I do not deal with the Hesolution either in very great. 
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detail or at any considerable length. I think that two things have become 
apparent in the course of the debate: firstly, that there was a verv genuine 
appreciation that the rules ~n some cases might operate with undue hard-
ship in single or isolated instances. I think that was appreciated. But 
I think it was also appreciated that the whole body of our electoral rules 
constitute a very complex tpiece of machinery and that it may be that, if you 
make adjustments adapted solely and singly to one particular set of cir-
cumstances, which after all, to the best of my knowledge, was not one of 
very generlCf experience; if you start making adjustments in this very 
complicated piece of machinery with a view to meet particular incon-
veniences, you may create disturbances in other directions which may be 
of an even more serious character. Something of that nature has at any 
rate been intimated to the House by some Honourable Members, who 
have spoken and who have not been able to agree to the fullest extent with 
the Honourable the Mover of the Resolution. I must point out that the 
rules themselves are very faithfully copied from the corresponding electoral 
rules in the United Kingdom, which have been framed in the light of 
the longest experience of parliamentary institutions that is on record in 
an~T country in the world, and therefore if we should precipitately depart in 
any important particular from those models. I think that this House and 
the Government ought to be very fully convinced that they are on perfect-
ly sound ground in doing so. 

Now, Sir, when I SHy so much, I do not intend either to criticise or 
indeed to express any definite dissent from the iparticular remedy which 
has been proposed by Mr. Yamin Khan. Other Honourable Members, 
who have spoken later, have suggested some other possible ways of 
meeting the particular inconveniences which the Honourable Member and 
those who think with him have proposed; and I certainly do see myself 
that to allow withdrawal entirely at the discretion of a candidate, whether 
h<.> is a serious candidate or a candidate of a character which can be des-
cribed as not serious, you may set up very serious inconveniences of a 
totally different character. It may be that the problem can best be 
attacked by considering whether some moderate extension of the period, 
as tentatively proposed by the Honourable alid learned gentleman opposite 
might :Q.ot be considered. We might consider further the particular ques-
tion of the intervention of court holidays between the time of nomination 
the time of the scrutiny and the possible time for the withdrawal of a 
candidate-that is another aspect of the question which might be 
explored. I do not think however that it is necessary for me to go into 
the matter in very much greater detail, because I think that my Hon-
ourable and learned friend, Mr. Yamin Khan, himself recobrnised. in the 
closing wor~s of his speech, that the present was not afte~ all a:;;ze 
opportune hme to ask the House or the Government to commIt themsel s 
to· definite and detailed decisions on a question of this kind. 

He recognised, as I think the House will generally recognise, that, 
with the constitutional changes now impending, this is hardly an oppor-
tune momp.nt for undertaking an amendment of this kind. 

Mr. B. Das: Quite 80. 

The Honourable Sir James Orerar: It is inevitable that, in consequence 
of the c,)Dstitutional changes to which I have referred, the whole question 

D 2 
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of the electoral ruics merely as an incident of the much greater. chan?es, 
must necessarily come under review, and this question IS one which nught 
properly nt that stage come under revie~. My Honourable and learned 
friend did indeed intimate that his immedIate purpose would be served If 
he had an opportunity to explain to the House and t~ the ~overmnant, 
how, in his own particular case, the rule had,. as he conSIdered It, operated 
with hardship, on himself and not only on himself, but On every one con-
c('med with the election arrangements, including the officers and voters in 
the constituency. It was his desire that the inconveniences which he pointed 
out should rem~in on record so that they could, in due course, and in due 
season, be properly examined. If that' would satisfy the Honourable 
Member, in accordance with the general wishes of the House, I am very 
glad indeed to give the Honourable and learned gentleman the assurance 
that when these rules do come up for review, the particular aspects of the 
question that have been dealt with in the debate today will receive the 
most careful consideration. Consequently our position is that, though 

Government could not, by accepting this Resolution or any speci-
1 P.M. fic amendment to it, commit themselves to the precise content 

of the Resolution, or to any such amendment, they are perfectly prepared 
to assure him-and that I think is the Honourable gentleman's main 
object--that this matter will remain on record, and that in due season and 
at the proper time it will be carefully l-md duly considered. 

Mr. Muhammad Yamin Khan: Bir, I wish to make a few observations 
about certain matters to which reference has been made by certain speakers. 
I am sorry, 'Sir, that the exact significance of my Resolution had not been 
properly understood by certain Honourable gentlemen when they offered 
certain suggestions in the course of their speeches. When my Honour-
able fl':ends, Mr. K. Ahmed and Sirdar Harbans Singh, opposed my Reso-
lution, their principal idea was that no bogus people should come up in a 
constituency as candidates in order to extract money from the general 
candidates, and they considered that 24 hours' time was sufficient for any 
one to withdraw his canditiature. There are two things, Sir, here, and 
that is the withdrawal of candidature and returning of the security money. 
The security money may not be returned, and I have got no quarrel about 
it. I have not suggested in my Resolution that the money should be re-
turned to a candidate who withdraws his candidature after 24 hours; this 
has not been my desire at all. I think even if you give an extension 
of a few days more, that will not matter much. But what I suggested 
was that if a candidate withdraws his candidature he 8hould not be ollowed 
to poll in hi8 own fatlOuT. N!y friends, Mr. K. Ahmed and Sirdar Harbans 
Singh, thought that my idea was that the candidate should be allowed to 

~hav~ his security money up to the date of the election. This was never 
v Idea ..... 

. It . .Ahmed: I did not say anything about that. 

!lr. !luh~mad. Yamin lthan: This is defeating the very object of my 
Honourable friends If these rules remain in force. 'fhey think that no bogus 
person should remain in the constituency in order to extract money. But 
~hat is the very. thing that is happening under the present rules, because 
If you do not allow a. man to withdraw effectively or you even allow up to 
the date of the electIOn the bogus man to record votes in his favour he 
can go on asking the people to come to terms and pay as such am~unt 
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as he will demand. I wanted to stop thi8 malpractice, and once there .is 
withdrawal by a candidate, whether within the prescrib~ tim~ or after It, 
he should not be allowed to poll. Of course, rule 11(8) IS qUIte clear. It 
says: 

"A candidate who has withdrawn his candidature shall not be allowed to cancel 
his withdrawal or to be Ie·nominated fOr the same elE'ction". 

This is quite in order, but what is the thing that actually takes place '! 
Withdrawal is not effective if it is not within a certain time. That leaves 
a loophole for the bogus man who has not withdrawn w~thin 24 ~ours ~o 
remain in the field and harass the people who are genwne candidates m 
that constituency. My Honourable friend's object can never be served by 
these rules remaining as they are. 

I should now like to refer to a small point which was raised by my. 
Honourable friend, Mr. Gaya Prasad Singh. He thought that I was 
pleading for the security money being returned to the candidate. I do not 
wish that uny security money should be returned beyond the prescribed 
time but what I want is this. As I have made it clear, there should be 
no poll taking; if once a· candidate withdraws, he should be completely 
left out of account for all purposes, whether it is within 24 hours before 
the election or after the scrutiny. His name should be expunged from the 
papel'S. and if a vote is to be taken at all, it should be in favour of a man 
who has not withdrawn his candidature 

Sir Bali Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan) : How can ;you take a vote for an uncontested election? 

Kr. :Muhammad Yamin Khan: These are the things which I thought 
were necessary to remedy the present difficulties. But, Sir, in view of the 
speech made by the Honourable the Home Member undertaking to see that. 
this matter shall remain on record and that in due season and at the pro-
per time it shall be carefully considered, I do not wish to press my Reso-
lution. My object has been gained by the undertaking given QJ the 
Honourable the Home ::\fember, and I would therefore ask the leave of the 
House to withdraw my Resolution. 

Kr. President: The question is that leave be given to Mr. Yamin Khan 
to withdraw the Resolution that stands in his name. 

The Resolution was, by leave of the Assembly, withdrawn, 
The Assembly then adjourned for Lunch till Half Past Two of the 

Clock. 

The Assembly re-assembled after Lunch (It Half Past Two of the Clock 
Mr. President in' the Chair, • 

RESOLU'l'ION RE THE ROUN'D TABLB OONFERENCE. 
Kr. E. O. Roy (Nominated Non-Official): Sir, I bp,g' to move the follow-

ing Resolution standing in my name: . 
"This A88embly J'ecommends to the Governor General in Council that he may be 

pleased to .place on the table of the House papers connected with the Round Table 
Conference" . 



LEGISLATIV~ ASSEMBLY. [29m JAN. 1931. 

[Mr. K. C. Roy.] 
I have put forward this simple formula, common' in all parliamentary 

countries, to elicit a debate on the Round Table Conference. Honourable 
Members. are aware that this was the practice which was only recently 
followed III the House of Commons. That, Sir, is not my only excuse. 
I have got a bigger and a far larger plea. Tha" plea is that the verv con-
c~ptio~ of the Hou~d 'Fable Conference belongs to the Legislative Assembly 
or Indta. Its reahsatlOn belongs to the Governor General In Council and 
t? His .Majesty:s Governme~t. We owe a great debt of gratitude to the 
"Iceroy of IndIa for the memorable tollr that he made in 1929 to the 
British Isles, when he conferred with the British Government then. in 
power, with the British politicians, and with various other British interests 
in order to bring to fr1.lntion the suggestion made in this House in 1924. 

I wish to take the House through the transactions of the Assembly in 
19'24. It was my Honourable friend, Diwan Bahadur T, Rangachariar, 
whose sudden indisposition has taken him to Madras, who raised the ques-
tion of Dominion Status for India. The question of Dominion Status for 
India was instantly taken up by all India, not only by moderate minded 
politicians, not ollly by !Moslem and Hindu public bodies, but also by the 
great Indian National Congress. What happened in that year is a matter 
{)f history. In that discussion many notable personages Look part, some 
·of whom are absent today, but among those who were on the stage then 
were my Honourable friends, Diwan Bahadur T. Rangachariar, Sir Malcolm 
Hailey and Pandit Motilal Nehru, who 1 am'sorry to say is now stricken 
with illness and is now on his sick bed, ann for whom we all pray for his 
early recovery. 

What was the demand in those days? The demand was for the grant of 
Dominion Status and provincial autonomy and that a Round Table Con-
fErence should be held for that purpose. We had in those days a gentleman 
of great ability and of good parliament3ry bearing, and an astute admi-
nistrator, I mean, Sir Malcolm Hailey. He was the Leader of the House, 
and I have very rarely seen R man of. his calibre and capacity in this or in 
anv other country. Sir, he drew a fine distinction between responsible 
go~ernment and Dominion Status. I wish to find out today where is that 
distinction. That distinction has been completely wiped out by the findings 
e.f the Round Tab1£, Conference and the Premier'!) pronouIlcements, agreed 
to by the British Government and by tht3 British Jiublic opinic.n. That fine 
distfnct;on has ceased to exist. Then what did PandiL Motilnl Nehru want? 
He said in no unmistakeable terms that the Congress wanted one thing, 
that is, self-government. Call it Dominic.n Status, call iL by any other 
name, but he assured the House in 192,1 tha·t the Congress was not going 
to rest until that had been achieved. Sir, I am quoting from m-emory. 
Then he proceeded to say, "I do not want Dominion Status to be tied up 
in a bundle and given over to us". But he claimed that India was fit 
to shoulder the bUlden !.Ind t.hey were prepared to take up that burden. 
What is the position toda~'? Dominion St.atus has been tied up in a. 
bundle and given to us. It will be for this House today to discuss that 
vital question and give an answel' which this replesentative Assembly alone 
is in a position to give. 

Sir, the Round Table Confel'ence has laid n special reE'ponsibility on 
this House. That responsibility belongs to us oecause the conception 
of the Round Table Conference was ours. Now, Sir, look back only 
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'Six weeks ago. The Round· Table Conference will be remembered in 
history as one of the greatest achievements of 1930. It was a great 
event. It was opened by His Majesty the King. His Majesty has 

.evinced once more the deep and abiding interest which the Royal House 
of. Wi~dsor has taken in Indian affairs since the reign of Her ;Majesty Queen 
VICtorIa. I hope and pray that the Royal House will continue to take that 
abiding and enduring interest in the Indian Empire. The Conference was 
presided over by no less a man than Mr. Ramsav MacDonald, of world-wide 
reputation and the British Premier. 'rhe various parties in the British 
Parliament made it a point to send their choiceBt delegates, whose names 
,are known all over the world. They had Lord Reading, an ex-Viceroy of 
India, who made a name for himself not only in this COtmtry but on the 
American contin~nt. Then they had Lord Peel, who was for many years 
Secretary of State for India. They had Lord Lothian, who as Philip Henry 
Kerr did yeoman service during the Great War and who has proved himself 
8 great friend of the Indian public and Indian public sentiments. These 
aTe among the men who constituted the British Delegation. Then who 
were our delegates? They were men who have left their names not only 
itl administration, but in the annals of ou)' country. Every one of them 
has a record of service of which we are proud. They have rendered an 
.account of themselves of which any coUI"Jtry ought to be proud, and we 
are proud of their achievements. Weare proud of the fruits that they 
have earned in the Round Table Conference. W~ rejoice at their coming 
back to India, and when they come back we shaH have the amplest opportu-
nity to examine what they have brought. In the meantime, we shall not 
sit idle. What I feel is that we should not sit idle, but Wb must examine 
the findings of tha Round Table Conference. We must eXi.lmine the trans-
actions as far as they are published in the Press, and consider what we 
have achieved. No doubt, all the papers ure not available today, but a 
good deal has been published in the public print. We know the famous 
declaration which Mr. Ramsay MacDonttld has made (,n behalf .Jf His 
Majesty's Government, and we know the discussion that took place in the 
House of Commons two or three days ago. They give us sufficient material 
.to produce an effective discussion in this House. The discussion may yield 
results; i~ may not yield results, but I have no doubt that it will find an 
.echo not only in the hearts of men all over InJia, but also among people 
who are deeply interested in the transactions of the Round Table Confer-
.ence. I know the limitations which I am going to place on this House. 
I know the difficulties of Members, but I aweal to them that they must 
make their voice heard not only here but also lJl England where th~y are 
:at the present time busy with the consideration of Indian problems . 

• 
Now, S!T, whllt is the achievement of the nound 'fable Conference? 

Let me put it as briefly as I can before this House. I consider provincial 
·autonomy I\S a settled fact.. Prrwincial c.utonomy has come to stay. It 
was recommended not only by the Simon Commission but by, the Governor 
General in Council and accepted by His Majr,sty's Government. There 
IS no controversy; there can be no controversy about provincial autonomy. 
Our Indian Ministers, who functioned nnder the Montagu-Chelrnsford 
-Reforms, did yeoman service to their provinces; we are proud of their 
-achievements .. Rome .people might. suy thaL dyarchy has {ailed. Theoreti-
cally and technically it might have f'liled, but our Ministers produced 
wonderful results. They had their limitations: they had their difficult.ies:, 
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but the services which they rendered to India under the Mont.a.gu-
Chelmsford Reforms will always be remembered as the be~inning of a new 
em of constitutional development. 

Next, Sir, responsibility at the centr~ has been agreed to. But it is 
made conditional on the formation of f\ .Federal India. Federation is by no 
means a neW idea. It ill a· thing witb which we have long been familiar in 
the British Commonwealth. There is federation in Australia, in South 
.!Ifrica and in Canada. Before the War, there was a federation in Germany 
and in the United States there is still federation today. We have a. lot 
of lessons to learn from them, and I hop~ we shall learn them to advantage. 
"i welcome the idea of federation, but to make responsible government; 
contingent on federation was an unwise decision. J have no doubt federation 
L; com:ng. From the data I have in my possession, I know that a number 
of Indian States will come in and join the Federation. I am not a pessi-
mist. I look forward to federation, but t.lle contingent grant of responsible 
government on the basis of federation was a mistake which the ltound 
Tahle Conference made, for which they will be held responsible. 

Now, Sir, we have got responsibility in the centre. Now, what is the-
next thing that we have got? We have got a :mhe:me of Dominion Status. 
What did the British Prime Minister say'! He 8f1!d that India will get the. 
status of a Dominion in the British COlllmonwealth of Nations. If that 
if; not a declaration of the grant of Dominion f:.\t.atus, what else is ii,? I 
know, and most of my friends on the other l:1ide know, that India will 
accept no other status than Dominion Status. . No Recondary status will 
suit us or will do for us. \re can have no dher status but Dominion 
Status. I had very close and intimate connection with the representatives 
of the Colonies. I saw hundl':3ds of them during my last "isit to the Im-
perial Press Conference and I found that the only solution for India is the 
eRtablishment of responslhle government and the immediate grant of 
Dominion Status. I cla:m, Sir. thanks t.o the judicious and statesmanlike 
policy of His Excellency the Viceroy, that consummation has been fairly 
achieved, or is very near achievement. Now, Sir, these are the primary 
results of the first session of the Round T&ble Conference, results of which 
the Brit:sh Government· may be legitimately proud and the Government 
of Indio may be legitimately proud. We, Members of this House, are ver.Y 
justly proud of the achievements of our countrymen !lnd those of the 
British delegates who participated in the Round Table Conference. 

Now, Sir, much has been said about guarantees and safeguards. From 
my little experience as a Member of th:s House, I believe very little in 
guarantees and safeguards. When I was in England in connection with 
the Montregu-Chelmsford Reforms, there were talks about guarantees and" 
safeguards, and in fact the Government of India Act bristles with safe-
guards and guarantees. Have we respected them 1 It was understood 
that the Army was going to be the boliest of thc holies. It was not even 
to be spoken of in whispers in this House. Whl'lt has happened in connec-
tion with the Army? Beginning from the Commander-in-Chief, the Im-
perial General Staff, down to the humblest tommy or sepoy, we have dis-
cussed army affairs threadbare On t}lI~ floor of this House and nobody was 
a bigger exponent of army affairs than my Honourable friend Mr. Jinnah, 
or S~r Hari' Singh Gour a.nd others. Did we respect the limitations provided 
against us in the Government of India Act? I am sure, Sir, we did not. 
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It is no use our making much of the safeguards and the gual"antees. For 
myself, I have no faith in them. Time will wipe them away. Now, Sir, 
take the guarantees first. What are thE.< guarantees? The Governor 
General is to be given exceptional powers. These exceptional powers are 
provided for in all constitutional enactments and all constitutional his-
tories. If there is a breakdovm in the constitution of India today, is the 
Government going to cease to exist? Can India by a magic wand be trans-
formed into a Soviet system of administration? In almost all countries 
the Governor General and the Crown have exeeptional powers. I see no 
objection to that. What are the exceptional powers that the Gove~or 
General will have? The Governor General has powers about the Army, 
with which I shall deal later. He shall have power about external relations. 
Why should we worry ourselves about it? Have we any external relations? 
None at present. We have internal political relations. Our external poli-
tical relations are carried on by the British :Foreign Office. It is a part of 
the British constitution. Even in the Dominions, foreign and political 
affairs are dealt with by the British Foreign Office. We have some tribes 
ou our frontier practically, in the no man's land, and there the Governor 
General can declare peace or war. Have we any cbjection to give the 
Governor General powers in that respect? I fini no mention of the reten-
tion of the Governor General's power to make war or peace. Neithcr the 
Prime Minister nor any of the other speakers have alluded to it, but r hope 
and trust that that power will be retained. We do not wish to be told by 
a body 5,000 miles away whether there is to be a small expedition in Wazir-
istan. We are on the spot here to advise the Governor General, and it is a 
purely domestic problem. So is our relation with the Indian States. 
When the federat:on is duly constituted. to which most of the leadin'S 
Indian Princes have already given their assent, the problem will solve itself. 
The Governor General should have power to intervene in mom€nts of 
emergency, in cases of quest:ons of succession, inter-State disputes, and 
so on. As we ·develop our democracy lIt this ·Bouse, as we develop our 
const;tutionlll syst.em, the Governor General will be slow to exercise his 
rights. Therefore, Sir, I welcome the advent of Lord Willingdon. He is 
coming to us with great Colonial and Dominion traditions. In him, we-
have a Governor General who will use his power with circumspection and 
just:ce. 

Now, Sir, as regardR the Anny, the Governor General is to be gIven 
powers over the Army. Well, that is It very complieated question. Defence 
will be beyond the domain of the Federal Legislature. If thnt is the deci-
sion of His Majesty's Government, J regret it but at the same time, I do-
not demur to it. In the transitional stages of colonial development, in 
countries like New Zealand, Australill, in fact wherever .there has been a. 
period of transition,. ~he Crown has held the responsibility for the Army, 
but from the proposItlOn as it has been presented to us by the Press reports 
and by the pronouncements of Mr. Ramsay MacDonald, I fear there may 
be isolation of the civil government from the military. That should not 
be. It has been my life-long conviction that the civil government and 
the military ·government in India should go forward hand in hand. with 
progress on both sides. How are you going to co-ordinate the defence of 
the country with the civil administration? I hlive a suggestion to offer. 
I believe there must be a Minister of Defence, be he all Indian or an 
Englishman. He must sit in this House. He must be in constant consul-
tation with the Ministers who will bE" r.esponsible for the civil government~ 
1 think the time has come when we must establish, once for all, what my 
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friend, Sir Sivaswami Aiyar, called the supremacy of the civil authority 
over the Army. That consummation must be l'eached now. There must 
be ~ I?efence Minister. On that there will be no difference of opinion. If 
you WIsh to secure a proper co-ordination between the civil and the military 
government, you will have to ·go a step forward. We must have a statutory 
Army Council. That must not be (!reated bv an Act of tbe British Parlia-
ment. It must be creat-ed by an enactment of this House. That Army 
Council should be 50 per cent. British and 50 per cent. Indian in com-
position. As time goes on. they will be l.\ble to formulate fI. national policy 
of defence, and when the trans:tion period is over, the British Government 
will be able safely to hand over the Army and the defence of the country 
to the nationals of this country. That IS a consummation which I wish 
for and which the tllajor;ty of my countrymen welcome. Then, Sir, there 
{lomes the question of funds for the Army. There I feel no hesitation; 
:surely, my countrymen will not hesitate to take a very long view. They 
are not going to reduce the Army by fifty per cent. at once; they are not 
going to Indianize the Army by magic; they will certainly mark time; they 
will certainly go slow; and they will eertainly put the interests of the 
country first and foremost. I do not entertain any doubt at all that the 
.defence of the country against foreign aggression will be properly looked 
.after by my countrymen. 

Sir, what is the next safeguard? It i~ about finance. 1 am sorry that 
our Finance Member is not in his place today. I know .he is very busy 
.about this time of the year with his Budget, out 1 should have liked to see 
him in his place and had him listen to us. Sir, I have no fear about the 
:safeguard regarding finance. No honest Indian will disown an honoUJl'able 
debt. An honourable debt will always be liquidated. How do we Etand 
now? 'oNe have got our productive public debt and unproductive public 
.debt. 'Ve incurred enormous expense years ago in connection with the 
.Abyssanian campaign, in the Sudan, Burma and in many other places. 
h is of course a question to be examined. but I feel, Sir, whatever my 
friends who belong to the extreme school of p,)litical thought might say, 
no honest Indian will disown an honourabk debt. I have no fear un that 
:score. It is an eSSential feflture of t.he constitution to enable the SecretarY 
of State to fulfil his obligations. I have no fear about th:1t, and we 5hould 
not assume that there is a bone of contention here because we know that 
whatever public debts are lawfully in;3urred by the Government for the 
iime be;llg they will be honoured. Now, Sir, a good deal of criticism has 
been levelled at us as if the credit of the country would be absolutely gone 
if we'had the control of the purse. Sir, I have 6een finanCIers, even Indian 
financiers at work, and I think we have one of the ablest of Finance 
Ministers for many years, but what is the position of Indian cred:t today? 
For portical and other reasons, Indian credit is at the lowest possible ebb. 
"sir, I have no fear that any Indian with a sense of responsibility to the 
"Federal Legislature of the country will llot fail to realize hig great obliga-
iion·in respect of the credit of the country, and will not fail to take every 
poss;ble step to keep it high. Much bas been said, Sir, about the institu-
iion of a Reserve Bank. My Honourable friend, Mr. Arthur Moore, two 
days ago said that it was a condition precedent to the establishment of res-
ponsible government in this country. Well, I did not find it anywhere 
'Said that it was to be a condition precedent to the. introduction of respon-
sible government. I have read the Prime Minister's speech , .. 
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JIr. Arthur Jloore (Bengal: European): It is in Lord Reading's speech. 
JIr. X. C. Roy: I must say Lord Reading was not speaking for the 

.British Government but was expressing his own views. (Laughter.) Sir, 
we are all in favour of the institution of a. Reserve Bank. Many of my 
iriends, Mr. Shanmukham Chetty and others, will do their best to create 
.a Reserve Bank and to ask the Assembly to bring it into being (Hear, 
hear); and we are going to give effect to that; we have no quarrel what-
.ever on that score; the lleser"le Bank Bill must come. Sir, I was talk-
ing to a few economistR who visited India the other day, and they are all 
in favour of a Reserve Bank. Sir, we are all in favour of a Heserve Bank 
here. We want to see a Reserve Bank function from next year. But, 
Sir, there is one point on which I should like to be absolutely clear, and 
that is that the Reserve Bank must not be a part of the parliamentary 
-enactment; it must be created by statute of this Legislature. We do 
not wish that the Reserve Bank conditions should be governed by any 
political considerati0ns, but should only be governed by commercial, 
financial and economic considerations. (Hear, hear.) Sir, I yield to 
none in wanting a Reserve Bank: and if my Honourable friend, Sir 
GeorgC' Schuster, will bring in a Bill towards the end of the Session, I 
think this House will give him all support. 

Now, Sir, much uneasiness has been felt in England about the pay 
and pensions of officers and all those things. Sir, I can contemplate no 
other period where you will want the best officers, above all corruption, 
clllpable men who will not br, liable to inducement. In no time, Sir, shall 
we want a better sort of men than we shall Wlillt for the transition period; 
and here, Sir, I want to say a few words about the Indian Civil Service, 
many of whom I have kno~-n for at least 30 years. Sir, they have done 
their best. SIr, it is they who have produced an Indian nation, and we have 
no quarrel with them here now (An Honourable Membel': "Question. ") 
Sir, on many points I do not agree with, them; perhaps on a hundred 
points which arise, I do not agree with them an flft): but I know what 
they mean. 'l'hey will go a long way with us: and, SIr, when in the years 
to come we have a federal constitution for India and a Federal Parlia-
ment and when we really have public life divorced from pure administra-
tion Oul' public servants in India will receive a most honourable place in 
Indian history and in Indian tradition. Sir, it is a stigma on us that 
after 150 years of British rule British literature and British tradition, we 
;Bre still divided into small religious communities. 'I'o me, Sir, the thing is 
incomprehensible. I would propose personally to give Muhammadans and 
Christians and the other minority communities all thev want. Let them 
-feel secure in religious worship a~d in everything else, 'and let them come 
ic·rward and join the great national movement which is really to create a 
democracy of all communities. It is a matter of negotiation, it is a 
matter of treaty. Sir, the other day the Prime Minister said that he 
could not solve the Punj'ab question because of a difference in regard to 
one seat. I hope, Sir, the question will be reopened; and if there is one 
man in India who can solve this communal question, it is His Excellency 
the Viceroy. Sir, shortly after he assumed office, Lord Irwin took up 
this matter, but for some reasons or other it was temporari~y dropped. If, 
however, our countrymen, when they come back from England, meet 
together under His Excellency the Viceroy, as they did the other da.y 
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under Mr. Ramsay MacDonald, there will result a solution of our com-
munal troubles. Sir, the moment the communal trouble is settled, there 
will be peace all round and no nervousness about safeguards on either-
side. 

Now, Sir, I come to what we have so far achieved 8S a result of the 
Round Table Conference; and if I refer to it in any great detail, I hope the 
'l'reasury Members will not understand that I mean any reflection tlEI. 
them. I know they have had very hard and trying times. I know they 
have accepted many things which, left to themselves they would not have 
done. I want the House to conceive for one moment of the several res-
ponsible YIinisters sitting on the Treasury Benches. What will be the 
'positio~ in the fut~re? A responsible Home Member bringing in so many 
repreSSIve laws WIll have to reckon with his constituency, with his own 
country, and with the world at large. He will have to discharge his 
responsibility to his own country. Contrast that with the present _ posi-
tion, where the Home Member is responsible solely to an authority 
thousands of miles away. I do not wish to enlarge on this aspect. Now 
I want you to take into consideration the position of the responsible 
Minister in charge of Labour and IndustrIes. He will not in future. have 
tc go to the Secretary of State for India, if there happens to be one, for 
the revision of the Stores rules; he will revise them here in consonance 
with the wishes of the Federal Assembly, and he will give effect to them. 
The responsible Minister in charge of Education, Health and Lands, deal-
ing with our overseas problem will not have to go to the Colonial Office. 
he will not bave to go to the British Government, he will have to deal with 
these questions himself on the spot. Really, Sir, the scheme outlined by 
the British Premier will revolutionise the whole system of our administra-
tion. 

Sir, I have delayed .the House longer than I had expected, 
much longer than I really wanted. But, Sir, the scheme is so 

3 P.M. big, the Rcheme is so vast that it cannot be disposed of in a few 
sentences. I feel, Sir, the position bristlM with difficulties. Are we 
going to have a sovereign Parliament in the sense that is understood in 
most of the countries where there are sovereign Parliaments, such as 
Canada, Australia and New Zealand? Or are we going to have a sub-
ordinate Parliament? So long af! we ha"e a sovereign Parliament in the 
domain of our civil affa.irs during the transitory period, We ought to be 
satisfied. It is a question whether we are going to have a sovereign 
Parliament. But it is also a question for constitutional lawyers like my 
Honourable friends Sir Abdur Rahim and Sir Hari Singh Gour, to settle. 
But I believe, Sir: we are going to have ample freedom, full freedom .in 
the domain of our civil affairs subject to very minor temporary res~r.lC­
tions. If that is so, what is our response to the gestures of the Bntlsh 
Premier. My own view is, humble as I am, that I sbpuld go out and ta.ke 
the olive branch held out to us by the Prime Minister. We .should take 
what they have given us. and build on it and thus make .I~dIa the envy 
and pride of all nations. We have men, mon~y and mUDl.tl?ns. We can 
make ourselves felt and India put on the baSIS of a DommlOn, prot~ted 
by her own armies; her public services manned by her ?wn sons, WIll be 
the biggest factor in the hi8tory of the world and it wIll be an e~ample 
which Britain has shown. which will be almost wit,hout parallel m the 
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histol'Y of the world. I ask you, Sir and the House to consider my harm-
less Hf'solution (Applause). 

lIr. President.: Honourable Members are aware that notice of several 
amendments has been received. I have given the best consideration to 
a1: these amendments and it appears to me that most of them are out of 
order having regard to Standing Order No. 33(1). If any Honourable 
Member wishes to address the Chair on the subject of relevancy, I . will 
give him an opportunity before I give my ruling. 

Sir lIari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, I have not the slightest doubt that your decision is strictly 
correct, but the fact is that my Honourable friend Mr. Roy's Resolution 
embodies a great deal more than appears updh its surface. It is only a 
technical way of raising a discussion, that is calling for papers, as Mr. Roy 
himself pointed out. If you give that consideration to the Resolution as 
moved by Mr. Roy, then I submit that all these amendments would be in 
order, because they deal with the same subject which has been the subject 
of recent decision by the Round 'rable Conference. At the same time, Sir, 
while taking that view, I may venture to submit-and I think some of my 
Honourable friends agree with me-that to-day seems to be singularly 
inopportune for the discussion of the conclusions of the Round Table Con-
ference. Speaking for myself, I am not in possession of the authentic 
record which embodies the conclus~ons of that Conference. I questioned 
the Honourable the Leader of the House the other day. and we have been 
assured that the White Paper or the Blue Book as it is now called, would 
be available to us at the earliest moment possible. Then, Sir, I would 
tlsk, as I have asked before, the Honourable the Leader of the House to 
allot to us a day when we shall be able to give OYl' considered judgment 
upon those conclusions of the Round Table Conference. That, Sir, is the 
position, and if the Honourable the Leader of the House will assure us 
that he will give us facilities, first by giving us at any rate a summary of 
the conclusions if not the White Paper which was presented to the House 
01 Commons. and secondly, allot us a· day for the discussion of the decision 
of the Round Table Conference, then our work at any rate for to-day would 
be greatly shortened. 

lIian Muhammad Shah !lawaz (West Central Punjab: Muhammadan): 
'l'he Honourable Member has already moved his Resolution. 

Mr. B. Das (Orissa Division: Non-Muhammadan): The amendment 
which I have given notice of is in order . 

Mr. President: I will take each amendment in turn. I wanted gen-
eral views to be expressed on all amendments because most of them are 
framed in a manner which appears to me as being beyond the Standing 
Order to which I have drawn attention. I wanted to hear your views. 
Let us now take each amendment in its turn. Diwan Bahadur Ranga-
chariar has given notice of an elaborate amendment. 

Mr. Bo. K. Shamnukham Chetty (Salem and Co!mbatore cum North 
Arcot: Non-Muhammadan Rura.l): Sir, hefore you invite the Movers of 
the various amendments to show how those amendments are in order, 
and before you give your ruling, may I suggest, for the purpose of expe-
diting our work and for the convenience of this House. that We might 
pursue in the first instance the suggestion th~own out by my Honourable 
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f?end on my left. As has been pointed out by the Mover of the Resolu-
tIon and also by my Honourable friend, Sir Hari Singh Gour, my Hon-
ourable friend Mr. Roy has tabled a technical motion which is well known. 
in parliamentary parl~nce. It is' open to this House, to have a compre-
hensive discussion on the various issues ari-;ing out of the Round Table-
Conference. But I would submit both to the Government and to my 
Honourable colleagues on this side, that at this stage the House will not 
be in a position to deal with the subject in a comprehensive manner-
for the simple reason that, beyond what appeared in the newspapers, we 
are not in possession of those documents with which alone we can contri-
bute usefully to the disc\l£sion. I would therefore suggest that the Hon-
ourable the Leader of the House migh-t; inform us as to what he fec;ls on 
the matter. If my Honourable friend, the Leader of the House, or my 
Honourable friend the Home Member will give us an assurance that, as 
soon as papers are available, they will be placed on the table of the House 
and made available to the Members, Rnd that the Government, with your 
permission, ,,,ill give us a day for a full-dress debate on the various issues 

. arising from the decisions of the Round Table Conference, then I would 
venture respectfully to advise my Honourable friends on this side of the 
House to postpone the discussion for tbe present and have a full-dress 
debate at a later date. So, Sir; before you actually take up the various 
amendments and decide upon the procedure, I would invite the Honour-
a.ble the Leader of the House to give his opinion on these suggestions. 

lIr. B. Das: I think Mr. Roy's Rel'lolution does not complete the picture-
'without the amendment which I have brought forward. 

Mr. President: I will deal with that amendment at the proper time. 
Two Honourable Members have asked for an expression of opinion from 
the Leader of the House. I should like to know whether he desires to 
comply with their request. 

The Honourable Sir George Rainy (Leader of the House): I can 
promise that whatever papers constitute the record of the Round Table-
Conference will be laid upon the table of the House as SOOn as we are in 
possession of them and have had time to reprint them. It has been 
ascertained that if they were sent out in bulk from England by sea, it 
would take longer than if we get copies by air mail, and reprint. We are 
getting one consignment on the 2nd February a~d another . consignment 
on the 9th February. There must be some short tune after thls, before the-
printing can be done. I think I have said in answer to my Honourable friend 
tlll' Hari Singh Gour's short notice question, that if it is the general desire 
of the House, Government would certainly do all in their power to meet it. 
]f the general desire is another day for discussion. I think, I can promise, 
Sir, that Government will find a day. 

Sir Harl Singb.Gour: May I ask the Honourable the Leader of the-
House whether from_the discussion that has taken place to.dayand is. 
taking place now, he would consider tha~ there is a general desire on the-
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part of tlie'~ouse to discuss the decisions contained in the White Psperr 
If the Honourable Member will definitely promise us a day, we on this 
side, as my Honourable friend Mr. Chetty has assured the House, would 
like to curtail the discussion upon this motion. 

The Honourable Sir George Rainy: I am prepared to say that I should 
think it very strange if, after the papers are laid there is not a general 
desire for discussion. (Laughter.) 

IIr. President: That simplifies the procedure, and I take it that it is 
your pleasure that I should not go into details in dealing with the amend-
ments. 

Mr. B. Das:. May I inquire if papers will be laid about what I ask for, 
nflmely, a general amnest,y? 

Mr. President: I cannot pennit any further detailed discussion on this. 
mat,ter when the assurance has been given that all papers will be laid on 
the table. 

The Honourable Sir George Rainy: I said all papers constituting the 
record of the Round 'rable Conference. 

Mr. President: Yes, all the papers in connection with the Round Table-
Conference, which is thp. subject matter of the Resolution now before the 
House, will be made available to Honourable Members. The assurance 
cannot go beyond that. 

Sir Han Singh Gour: And a day wiIi be given for discussion. 
Mr. President: Yes. 

The Honourable Sir George Rainy: Sir, may I add one word to what 
I have already said'? I cannot say when the date win be, and if it is 
impossible, to lay the papers before thlJ commencement of the Budget dis-
cussions there may be difficulties as to whether We can fit it in before the 
conclusion of the Budget sittings. I only say that as a warning lest any 
one should feel afterwards that I had not dealt frankly with the House. 

Sir Hari Singh Gour: I wish to point out in connection with what has 
fallen from the Honourable the Leader of the House that immediately' 
after the Budget discussions close there is a general stampede in this 
House and Members disappear. I would therefore ask the Honourable 
the Leader of the House to fix an earlier date, if possible next month. 

Xr. President: The earliest possible date is the only assurance which 
can be given. 

Sir Rari Singh Gour: If a date is given towards the fag-end of the 
Session, it will be very difficult for the Members to remain here. 

:Mr. B. Das: Why do you shirk responsibility now? 
IIr. C. S. Ranga Iyer (Hohilkund and Kumaon Divisions: Non-Muham-

madan Bural): Sir, will the Honourable the Leader of the House be 
pleased to state, especi9.liy because of the fact that when the views of 
Parliament and the public in Great Britain and also in India are being 
expressed on this identical quest.ion, if he will seek the earliest possible· 
opportunity of giving us a day? 
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JIr. President: 'l'hat is the assurance. i.; 

The Honourable Sir George ltainy: I am quite prepared to say that . 
.But the question is, when the papers will be rea<ly to be placed on the 
table. The dates of the Budget have alread~' been fixed, but I am fully 
sensible of t he desire of the Honourable Members opposite to have the 
earliest possible day and I will do my best. 

JIr. President: Then I take it that it is the general desire of the House 
that I need not proceed further in dealing with the question as to whether 
the amendments are in order or not. (Honourable Member!: "Yes".) 
The discussion on the motion will now proceed. 

Shaikh Sadiq Hasan (East Central Punjab: Muha..mmadan): Sir, I am 
very thankful to you for giving me an opportunity to discuss the Round 
Table Conference. This Round Table Conference should, as a matter of 
fact have been held seven years ago, when Members of the Swaraj Party 
and the Independent Party joined together and passed a Resolution in this 
House. During these seven years which have passed- since then there has 
unfortunately been in India a good deal of repression, and abnormal laws 
have been passed in the countr.v. We have had Ordinances; and all these 
things have embittered the feelings of the people. During the last year, 
since Mahatma Gandhi started his non-violent campaign, nearly 60,000 
people have been imprisoned, inclu~ing women and children. 

Mr. B. R. Purl (West Punjab: Non-Muhammadan): Sir, on a point 
<>f order. Are we listening to arguments on the Resolution which has been 
adjourned or on the Resolution which the Honourable Member was to 
move? 

Mr. President: The Resolution has not been post,poned because there 
has been no motion to that effect. 

Sir Hari Singh Gaur: Sir, I understood that after the assurance given 
by the Honourable the Leader of the House, it was the intention of 
Honourable Members on this side of the House that the discussion on the 
motion should be postponed. I therefore formally move an adjournment 
of the discussion. 

Mr. Muhammad Yamin Xhan: Sir, the Honourable the' Leader of the 
House has given an assurance that the papers about the Round Table 
Conference will be laid on the table and you have decided that the discus-
sion will proceed then. The Resolution moved by Mr. K. C. Roy is 
nothing beyond that. I do not· see then why the House should wl'loste its 
time now. 

Mr. President: Honourable Members will remember that this assur-
ance requires to be confirmed by a vote on the Resolution before the 
House. The best procedure would be either to postpone its consideration 
or allow it to be tput to the vote and declared carried. Either of these two 
ways would meet the situation. I cannot without a vote of the House, 
m~ke a declaration as to the decision of the House. 

Sir Hugh Oocke (Bombay: European): Sir, on that point I move that 
the question be now put. 

The motion was adopted. 
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1Ir. President: The question is: 
• "fhis Assembly recommends to the Governor General in Council that he may be 

"leased to place on the table of the House papers connected with the Round Table 
<lonference. " 

The motion was adopted. 

RESOLUTION RE POLICY OF REP.RESSION. 

Shaikh Sadiq Hasan (East Central Punjab: Muhammadan): Sir, I 
Ibeg to move the following Resolution: 

"This Assembly recommends to the Governor General in Council the immediate 
·diRoontinuanl',e of the present policy of repression pursued by the Government and the 
.adoption of a sympathetic and conciliatory policy." 

Sir, after the announcement of the Prime Minister and the statement 
·()f the Viceroy, one might think that there was not much of a necessity 
io move this Resolution. But unfortunately I find that opinion in the 
country is not conciliated by the announcement of the Prime :Minister. 
"The announcement of the Prime Minister grants representative govern-
ment in the Provincial Legislatures and, with certain safeguards in the 
Central Government. But the people have got certain objections to this. 
"They feel that this conciliatory policy does not go as far as they would 
wish it to go. And the result is that we find still non-co-Oiperation going 
·on in the country. Sir, what is really required at the present moment, if 
-the Government really want the country to co-operate with them in order 
that there might be friendly feelings between the Government and the 
people, is that they should grant an amnesty to all those political prisoners 
who have been convicted of non-violence. Sir, it is really very difficult 
to have that calm atmosphere unless tliose people who are suffering for 
their convictions, and who did not commit anv acts of violence, are released 
from prison. It would be impossible for Mahatma Gandhi, or even the 
-great leaders who are just out of jail, even if they wish, to bring friendly 
feelings. They could not possibly do so so long as the rank and file are rot-
ting in the jails. You have also to consider that the feelings of the people 
in this country have been very much embittered during last year. Let 
me explain what has happened during the last year. I do not think I 
could impress upon you the tragic events which have been taking place, if 
they have not already been impressed upon every one. During last year 
in India more than 60,000 persons, including women and children, have 
been sent to jail. Not only that, there has also taken place beating in 
most of the places. Let me take a few examples. Take the case of 
Bombay where a number of brave Sikhs in the very beg:nning were beaten 
.and beaten so much that blood came ouf. from various parts of their bodies. 

JIr. B. D88 (Orissa Division: Non-Muhammadan): The same was the 
<case in Calcutta. 

Shaikh Sadiq Hasan: The same happened in different places. In 
Amritsar, I may tell you, and this I may tell you authoritatively because 
I was Chairman of that Committee which investigated the affairs over 
there, a committee consisting not of extremists, not men who were ever 

B 
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[Shaikh Sadiq Hasan.] 
imprisoned for breaking laws. What did we find there? We found that 
the police ran amok and beat people, innocent 'People, and every one who-
came ill the way. Such was the condition in Amritsar. In Peshawar an~ 
the frontier, it is a ghastly tale. People speak! of the murders committed 
by ~some of the Indians. I do deplore that such murders have takeDl 
place and the murder of a womaB: is- 8ft act of a brute. ·.out I think it is 
no less brutal on the part of the Government that they have killed people· 
and committed, as I consider, absolutely open murders. Sir, suc}}. is the 
feeling, and now, aft·er -the announcement of the Prime Minister, and· 
just at the very time when the announcement is made, comes a great man 
of the Government, a gentleman who holds the highest position in the 
Punjab Government or rather the second highest position, I mean Sir 
Henry Craik. How is he reeonoiling the people over there? You would' 
like me to read a few words he uttered, beoause I do not want to go into-
details. In his speech just on the very day or the previous day before 
the Prime Minister made his speech, he said this in the Legislative Coun-
cil. Mind you, Sir, he was not only rwining down murderers, which I 
suppose would have been justified, but he was also referring to Pandit 
J&wahar La! and Dr. Kitchlew, and saying that those people were inciting 
people to murdei: "Conciliate. You may as well conciliate a mad dog or 
a wounded tiger as conciliate these people ....... 

1Ir. B. Das: Did he refer to Dr. Kitchlew and Pandit Jawahar La!? 

Shaikh Sadiq BasaD: Those murderers; those people who incite them 
are guilty and so on. I think he describes all of them. 

:Mr. B. Das: It is a white lie. 

Mr. S. O. )[jtra: The Member himself incites. 

Shaikh Sadiq BasaD: Not only murderers but also those people whom· 
he considers real murderers, are those who are inciting the people to do 
these deeds. .Again he says, and I think every Englishman who has got· 
any sense of justice should hang his head in shame when the second high., 
est official in the Punjab says this thing, "There is, I say with regret, 8,. 

reluctance on the part of the Courts to pass really deterrent sentences ..... . .. . 

JIr. B. Daa: That is British Justice I 
Sha.ikh Sadiq Hasan: Well, Sir, you know what infiuence the official" 

has got. When such a high official, who is the Home Member, says- such 
things, can any Magistrate dare go against his will? 

JIr. :Ii. Das: And a Civilian Judge I 
Shaikh Sad1q Hasan: I do not say that. I say Magistrate. I stick 

to my words. Again he threatens the Punjab with the most drastic laws. 
We are not afraid. If thousands have gone to jail, others can easily afford 
to go to jail. What I mean is that the spirit of conciliation is a great deal 
necessary if vou want to remove those feelings which are existing amongst 
the people at the present moment. Up to this time, since last year, the 
normal laws have been suspended and the country is governed by abnormal 
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!nws, by Ordinunces. 1 suppOSe there have been about IlIne Ordinances 
issued by His Excellency the Viceroy. (An Honourable Member: "j2".J 
'fhank you very much for correcting me. Not only that, but the Press law, 
&nd' all80rts of such laws which mSke the feelinga of the people very much 
embittered. 'fhis great a.nnouncement of tlie Prime Minister has come, 
and I think the time also halO come when we all, Indians, in the inter6sts 
of our country sh'ould carefully consider it with an unbiaElsed spirit, as 
Mahatma Gandhi has·.said. But £he fact is that Mahatma Gandhi is a 
different type of person from the ordinary human- being. I consider him 
as a super-man. He is not like others. We peoplf: have not got the same 
control over our feelings as Mahatma Gandhi hRS got. Mahatma Gandhi 
can forget enmitie,s. But can the millions of the people in India, whose 
sons, wives, daughters and:..relatives are in jails, can they ever forget easily 
all that. they have suffered? 'rhere is only one way of conciliating them in 
order that they may cqnsider the whole situation dispassionately, and that 
is by granting an amnesty to all those persons who have been convicted 
for non-violence. 

One more wOM, Sir. On the very day when the announcement of the 
Prime Mlriister was made, we find beating taking place in Calcutta and 
perhaps also in Delhi as well. (An Honourable Member: "No, in Bihar: ") 
In any case beating took place in C8lcutta. Such a state of affairs is not 
conducive really to peace; and I am afraid that, unless the. Government 
adopt a more conciliatory policy, the result will be that t~e very object of 
the Prime Minister's announcement will be defeated. because the people 
wi! not be able to consider all these matters in fl dispassionate way. 

][r; Ilubammad Y&IQ.in Xban (Agra Division: Muhammadan Rural): 
Sir, the Resolution which my Honourable friend has moved wants the 
"immediate discontinuance of the present policy of repression pursued 
by the Government and the adoption of a sympathetic and conciliatory 
policy". When my Honourable friena gave notice of this Resolution, it 
was prior to many events which have happened since then, as the wording 
of the Resolution refers to the state of things which existed then. But, 
Sir, we find that there has been a certain change in the policy of the 
Government since that time; the outlook of the Government has materially 
changed, and we find that the leaders of the Congress have been released. 
As a matter of fact the persons really responsible for the state of affairs in 
the country which brought about this repressive policy are now at liberty. 
But the people who constituted their iollowing' are still in jail. That 
cannot be called a repressive policy which is being purs1led now. A 
repressive policy was pursued till the release of Mahatma Gandhi and 
others. Since then there has been &. change; that has been 
discontinued . . 

Kr. B. Das: What about lathi chargas in Calcutta? 
Kr. Muhammad Yamin Khan: My friend has not brought out in the 

Resolution the only thfug which ought to have been brought out. Rut 
he has clearly mentioned it in his speech. The thin~ that is required today 
is not the discontinuance of the repressive pOlicy, but a general amnesty 
to all who are now in iail on account of this movement. That ought to 
have found a. -Place in the Resolution;' but of course he' could not have put 

'it in be~UBe this ~801ution was sent in long before the situation changed. 
E 
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I find, Sir, that the Prime Minister of England says in his speech, whieh 

;is reported in the HinduBtan Times-and that io; the only way by whicla 
we can understand what is going on: 

"I do not make that by way of a conf886ion; but what we fonad as the week. went 
'On W&ll that the situation changed, tllat Dew currents came into the scheme of events 
-and that a certain movement"-(the8e worth reqaire ver, great co .. 'deratiMa)-"tl).'Ik 
place in India and I should have been and my colleagues with me would have been 
blameworthy rather thaD praiseworthy, if we had stuck to -the letter of the declaI3t:oa 
made in circumstances which no longer existed." 

Of course, Sir, I ca.nnot understand those words •• 8- certain movement took 
place in India" which frightened the Priml'l Minister, referred to anything 
else than the civil disobedience and non-co-operation movement, and the 
people being ready to go to jail for the sake <if their country. That was 
the movement I'P.ferred to by the Prime Minister, and that has brought 
about the change. This policy pursued by the Congre.as and by Indian. 
has been really responsible for causing $A change in the mind of the Prime 
Minister, and for th~ change in the outlook ond m the whole scheme of the 
Round Table Conference as originally planned. ("Hear, hear" from the 
N ationa.list Benches.) The original idea which the British Government ana 
the Prime Minister had. in the beg~nrnng was absclutely different; but when 
they came to know ~bout events in India. that Indians were so ready even 
to go to jail, then they found that they must yield and they have yielded. 
("lIear, hear" from the Nationalist Benches.) That is the change in the 
outlook that has been effected. I do not know what my friends in the 
Indian Government may be thinking about it, and what those people who 
have been supporting them throughout will be thinking at this stage-
those people, I mean, who have been persistently and consistently support-
ing the British Government thinking th!lt they were a strong Government 
and not thinking that they would leave them in the lurch, right in the 
middle of the ocean. Now, Sir, this has not brought about a change in the 
policy of the- British Government at home, but this must have brought a 
change and must necessarily bring a change in the minds of those who 
have stood fast and supported the Government on every measure. They 
will think that there is no use fighting along with a retiring and beaten 
army; the Government have yielded Ilnd yielded r'ghtly; and if they han 
yielded, they must yield propt'rly with ~ humour ("Hear, heRr" from 
the Nationalist Benches); they must not show that they are yielding half-
heartedly. When the Prime Minister has dictated from Whitehall the 
policy that should be pursued here. it is no use making the position of the 
"British Government in Indio. very very weak and deplorable. The best 
policy which they can adopt at present is to yield gracefully and cheerfully. 
It will serve no purpose to keep those people in jail who only form the rank 
and file after letting out at large the chief personll who can find, no~ one 
or two. but thousands of people to folhw them. Once -these people are 
coming out, it is,no good keeping the others in jail. They can find hordes 
and hordes of others ready to go to jeil because there will be very few who 
will have any sympathy with the Government at this jlmcture. Nobody 
will come to their assistance: everyhodv will be readv to think that this 
i.. the Victorv of Mahatma Gandhi Ilnd others and -therefore t.hey must 
follow the armies which are going to win and the future ~vemmeni which 
is going to take the place of the present govemment. That is the chanJ!'E'! 
ln t,he outlook of the country t,hat hRS been ('.BURM in the country· Rnd 

I 
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• for this nobody else is responsible but the Government; and if that is the 
situation. and if the Prime Minister has Yielded to the circumstances, the 
British Government in India must also yield to the circumstances which are 
now existing in the country. There has undoubtedly been a change in the 
Round Table Conference, because people were ready to go to jail, but there 
i~ also a change brought about b:y the release of the political prisoners now 
in the country, and that is a Cll"Cumstance which should not be jgnored 
by the Government. They must cheerfully face that factor and must not 
ignore it. H the only object of the Government is to win th(9) sympathies 
of the Congress, they can never gain their object by releasing only a few 
leaders of the Congress. The real sympathies of the Congress can be 
gained only by the release of all the prisoners who are now in jail. Of 
course, you have released Mahatma Gandhi first, but you cannot expect 
him to tell you that he will decide the future for himself. He will tell you 
that he cannot decide the future of the country himself; he will ten you that 
he cannot say anything about the declaration as long as his rank and file 
are in jail; that he is powerless to consider the question, and that he cannot 
express any opinion on the declaration ')f the Premier until he finds that 
all his friends who have suffered on account of his advice and policy are 
also set free. That will be the position which will be taken up by Mahatma 
Gandhi, and if it is allowed, then the tables will tum on the Government. 
They have released a few leaders in .>rder to win the sympathies of the 
Congress, but that is not enough. The Pnme Minister says-"I am ready 
io co-operate with them if they agree to co-operate with me". Of course, 
j{ he is anxious to have the co-operation of the Congressmen and the 
Jeaders, well let him have their co-operation. But I would warn Govern-
.ment that thi~ co-operation will never be extended by the Congress until 
a.ll the political prisoners are released. It is for the Government to choose 
their policy. It is not for me to suggest or tlictate to them what policy 
they should adopt in this matter, but I say that whatever policy they might 
adopt, it should be consistent with one policy which they must pursue 
throughout, and they must show to the {'ountry that they are sincere and 
that they are releasing not only a few leaders but all the political prisoners _ 
who are now in jail. Sir, the rank and file can create no mischief in the 
country. They can only do such things as will be dictated to them or 
decided for them by the leaders. If the leaders want to change their pre-
sent policy, the people will not pursue it, nobody will stand up and challenge 
the decision of the leaders of the Congress. In a great war the soldiers 
merely carry out the orders of their superior officers; the soldiers cannot 
forge or chalk out any particular policy; it is the officers who chalk out 
policies for the soldierR to follow, and the soldiers have merely to obey 
the commands of their higher officers. And I think, Sir, some words about 
policy should have found place in my friend's Resolution. Though the 
Resolution is somewhat unhappily worded, I think a change has been 
brought about in the country by the declaration of the Prime Minister. 
and I therefore support this Resolut,ion. 

lIr. B. B. Purl (West Punjab: Non-Muhammadan): Sir. in supp?rting 
this Resolution. I am not quite sure whether I am not doing a bad turn 
to my own countrymen. A repression which haR given riee to a measure 
which has infused in the people of this country a feeling of nationalism 
is a repression that ought to be welcomed by every patriotic Indian. But 
I feel that it should' be our duty to beg and implore those who are at the 
l:lelm of Government to give us further l\nd bigger doses of repression than 
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they have hith.erto succeeded In doing, so. that, after this repression is 
-concluded, we might come out a clean and self-supporting nation. But, 
Sir, this repression, if it is Cltrried to extremes--as I say it is being carried 
to extremes-must lead to one inevitable result, and that result will be 
this; If things are pushed to extremes, Wfl shall come to a parting of the 
ways, we are beund to come to that, and once more we shall be "East is 
East and West is West"; we shall then have to say good-bye to you, and 
you will 'have to go back to your nomes, sweet homes. That will be the 
position. As men of honour, we cannot accept that proposition. We have 
taken an oath, only the other day, of allegiance to the Severeign, and 1 think 
it is our duty to the Government ana also to om constituents to give. 8 
warning to the Government, that we honestly Ieel that the policy and 
methods which are pursued by the Government are the most suicidal 
methods which they could possibly conceive. 

Let us, Sir, for a moment look at the past history and see what hos 
given rise to this. repression; what is thp. underlying cause, whQt is the 
justification for all this repression which is being carried on in 
the country? If I sin not wrong, Sit', the position as it origmated 
was somewhat like this. There wal:i a clainour in the country, 
there was .a demand by the people of this country that we are entitled to 
the free use of such a· commodity ·as ordinary common salt, that it is the 
right of every Indian to have a free use of a commodity of this kind which 
·iB to be classed as one of the most elementary needs of a human being, 
and that the Government were not 'justified in taxing a commodity of that 
kind. That was, Sir, one item. The second item waH, tha·t people in 
this country hold that they have every right as patriotic Indians to support 
t.heir own home industry. In pursuance of tliat they adopted, as they had. 
!'!very right to adopt, Swad6BhiBm, and they preferred Swad6BhiBm to 
Bide.Bhism. We boycotted the British manufactures, and I claim, Sir, that 
not in any spirit ol hostility but in a spirit 6f self· preservation, every man 
IS justified in protecting his own home industry, and I think every English-
man would feel proud that he is born with that idea in his breast. Why 
do yon blame us if we love our country more than any other country? 
Don't yon do the Rame? Are you not animated with the feelings tha.t you 
should promote the industries of your own country? Why should it be 8 
l:;in if 1 fpl'l in the same way and in the same strain as you do? You con-
vert it into· II breach of th~ law. You Rsythat this is' a violation of law 
,a.nd order. If I aelvise my own countrymen that they should refrain from 
'resorting to drinks. that is turned into an offence. We have committed no 
clfence as offences stand on the StatUlte-book. We have not been guilty 
-of any dereliction or breach of any moral laws. Laws have been created 
for the occasion. Our advising the people to refrain from resorting to 
.drink haR been created into a law, and every Indian who loves his own home 
industry is an offender in the eyes I)f the Government. And how have those 
laws been created? They have been created in the shape .of Ordinances 
which have been promulgated from time to bime. NOt 'that those laws 
have existed, but thev have been made offences. they have been manu-
factured to meet the' special occasions. Such laws We are told, Sir. we 
have broken, and thousands and thousands of oW' countrymen have been 
,siUely lodged inside the jails. Sir, the best intellect of th(l country is Rt 
the present moment inside the jaH. The most patriotic men that Indin. 
co~d possibly produce al'e at t,he present moment behind the bars. You 
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thave not respected age; you have not respected sex; your police, whom 
. you extol to the seventh heaven, areoguilty of these Zathi charges upon the 
. .backs of innocent women, girls, children, kids, 8 position of which any, 
:civilised Government ought to be ashamed. Such has been the state of 
affairs iJl this country. I say that every lathi that falls on the back of an 
.innocent woman in this country is 0. nail in your coffin. You will have to 
pay for it dearly. You may feel secure for the time being, but, remember, 
there is always a lull before a storm. Carry on these methods for some 
time, and you will find that they will recoil on you with a terrific force. 
You will have to reckon that day also. That has been the conduct of your 

. police. What has been your conduct? What is the Govemment's 'con-
·duct? Such deeds being committed all over the country from one end to 
.the other, right up from Peshawar down to the remotest sl)uthern point in 
Madras, and from Calcut£a to Bombay there is not a single plaee, there 
is not I) single town where such-like deeds or misde9ds or horrible deeds 
have not been perpetrated by your police. And what have you done? 
Have you had a word of solace for the afflicted people? Have you Ret up 
any enquiry or investigat.ion jnto the conduct of any police officer? I 
challenge the Government to cite a single instance where the conduct of 

·the police has been made the subject of any investigation in spite of the 
repeated demand of the p~oplf! in that direction. I say that the Goveril-
ment have failed in their duty. If I were to cite instanoos, I could do so 
by scores, but one instance that J would particularly like to refer to 
is the instance of the police actually mar('hing inside the premises of one 

. ·ofthe great educational institutions in Lahore iblelf. I am referring now 
-to the incident in t.he D. A. V. College, where when the professors were 
.conducting their classes, the police were not content Wlth subjecting people 
'who had collected outside on the roads to lathi charges, but after giving 
-them R beating, actually forced themselves inside th~ premises of the 
<college. They did not content themselvt~ with mere trespass,but; they 
went inside the class rooms and gave a beating not only to the students, 
'but they did not. spare even the professors. This account is not a newspaper 
account. I happen to come from Lahore, and lean assure the House 
that. I have got first. hand information regarding this particular matter. 
As la,,--abiding people the D. A. V. College authonties, through their 
Advisory Council. of whom I happen to be one, moved the Government that 
the conduct of these offending police officers should be enquired inb and 
that the College authorities should be given an op}?ortlDlity of prosecuting 
those people. What WQS the answer? Government did not see their WRy 
to grant the necessary sanction. Weo were estopped from having recourse 
-to a. legal remedy. Then where nre we tc go? What are we expected to 
. do in the circumstances? The Pl'(>88 is .gagged; there are your laws, your 
'Ordinances. The platfonn js hRlTed; sect.ion 124A ~nd the platform are 
. synonymous terms. The legal remedy, ~uch as I have just now described. 
although it is provided in the Criminal Procedure Code, is never allowed to 
be resorted to. I would like the Government to give a single instance, as 
I hRVE' said before, where the Local Government have actually granted 
sanction to a private citizen to prosecl1~ offending policemen, no matter 
now good his case may be. There is no case I'n record, at any rate, of 
-which I am aware. In this particular CSEe ISl1bmit t.hat that" rcmedv 
'was denied. What are, then, the remedies left to the p~ople? How are 
'they going to ventilate their grie~ances? In ancient times there were 
Emperors-and I recall to my mmd the name o! .Tehangir, who was the 
lleopleR' Emperor. He used to go about. invite people, an(t ask them what 
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their grievances were. How are we t-o ventilate ours'/ Wh!lt is the autho-
rity to which people, ordinary people, can go and place before them their-
troubles? I have shown you that personal approach is impossible. The 
platform is barred and the Press is gagged. The legal remedy is denied. 
And what are the people to do? Then you feel surprised that people resort 
to violence. Are they responsible for violence"? Do they promote violence 1· 
You are the agents; you are the dread instigators of that violence,-not tJ:iis.. 
side but that side of the House. And, I submit, that is a que&tion for your 
very careful consideration. If these are the methods which have been· 
employed by the Government, I should not wonder if their consequtlnce& 
are such that you might have to rue them one of these days. On the very 
day when we are told that there is a change of heurt-we welcome that 
change of heart, we are grateful t(} you for that, but please don't take half-
hearl·ed measures-there was the unfortunate incident in Calcutta. 'rhe 
British people sometimes do things, but they always do them with bad 
grace. There is such a thing as settlement out of court. If my claim 
against you is good, why do you compel me to go to a law com, first of an 
to get a decree against you, then to put it in an execution court, and so on" 
If you think that my claim is good, why not settle it out of court '/ Why 
do you fight inch by inch in the hope that perhaps it might not occur to-
me. perhaps I might not like to press the matter. or perhaps that you might 
still be in a position to have your own way. No. Look at it from the-
a.bstract point of view and say that our drums are good and grant them 
ungrudgingly. Don't do it in a half-hearted manner. You say there is a 
change. I admit that there is a change, but is that change a change of the 
whole heart or of one ventricle only? 

lIr. President: The Honourable Member's time is very nearly up. 
Mr. B. B. Pari: If you order me, Sir, I will resume my seat. 
lIr. President: You can go on for a minute or two and then conclude_ 
lIr. B. B. Purl: Well, one result of all this repression in a blindfolded--

manner has been that the Government have not waited and considered the-
steps that they did really adopt, whether those steps led to their own ruin 
or to the ruination of the people. I say a great man, one who was the 
great apostle of non-violence, a man wlio-is even admired by people over 
there, even a man like Mahatma Gandhi had been put behind the bars. 
He is a great apostle of non-violence, and I say he is divine, he is a man 
who is worshipped not only in this country but in countries abroad-I say 
to shut up a man like mm ii; &. sin against the whole human race. 1: 
implore Government to have a careful consideration of the present situa-
tionand to see for themselves that the way and manner in which they are 
conducting these matters must lead to the ultimate ruin of their kind i,. 
toto. (Applause.) 

lIr. B. Das: Sir, first of all, I must congratulate my Honourable friend 
Mr. Yamin Khan on his exceedingly friendly speech. We have heard him 
on another Resolution this morning, and it seems that, since then, my 
friend has gone over his reincarnation-from nomination to election-and' 
has undergone a change of heart. Now, he is representing his constituency: 
and reflecting the views of the millions of his countrymen. (Laughter.) .. 

Sir, the object of this Resolution is the creation of a conciliator, 
atmosphere. I congratulate my Honourable friend Mr. B. R. Pun 
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on the very able speech that he has delivered just now-J can under-
stand his feeling, coming as he does from Lahore which is 80 near to-

Peshawar and Amritsar. I am not here to recount tales of re· 
4 P.M. pression. I am here to ask the Government of India and the 

British Government to create a conciliatory atmosphere. As I think of 
conciliation, my heart goes out to the Viceroy, that great Viceroy who re-
cently came to us with a message of goodwill and ordered the release of 
29 Congress leaders. I too hope that Lord Irwin will go down to history 
as the greatest Viceroy of India if he can settle permanently this diffE7-
ence between India and England and bring lasting peace between IndIa 
and Brita.in. He is indeed a great Viceroy. The other day when he 
addressed this House he spoke of Mahatma Gandhi as a greo.t man and he 
spoke of the Congress movement as the great Congre88 mOt,emcnt. I 
seldom found.- the Treasury Benches had the courage to sa~- that. Thev 
will not say it, and even the Indian gentlemen who are in the Executive 
Council do not have the courage to say that the Congress movement is a 
great movement. Of course I am not asking that of my Civilian friends. 

Sir, t,he Viceroy brought about a very conciliatory atmosphere, but what 
have my friends the Civilians done? Suhhash Chandra Bose, known us Kinf;{ 
Subhas of Bengal, the Mayor of Calcutta, led a. procession to the Ochterlony 
Monument; he wanted to celebrate the Independence Day. Waa it not 
celebrated in Delhi ? Was it not celebrated in Allahabad where Pandit; 
J awahar Lal Nehru addressed the audience? What did the police do in 
Bengal under the order of the Civilian Government there? It may be the 
Governor is a non-Civilian. Thev arrested him, he was beaten too, and 
they imprisoned him. I was very pleased to read today in the papers a 
statement from my friend Mr. C. C. Biswas, who is not here today. Every-
body who knows Calcutta politics will realise that in politics Mr. Biswas 
and Mr. Subhash Bose are always at loggerheads. Mr. Biswas is reported 
to have said that it was an irony of fate that the good work of t"eSpon-
sible statesmen in Whitehall and Delhi should be thus neutralised. Although 
Mr. Biswas had supported, on innumerable occasions, the Government's 
repressive policy, both in the Calcutta Corporation and outside, today he 
condemns that policy of Government and regrets that Civilians should have 
gone against the Viceroy and against the will of His Majesty's Government, 
against t,he Prime Minister, and should have created this situation. There 
has been a similar situation, I a.m sorr\" to sa.y, in my own province of 
BilJa~' and Orissa, where innocent men have reen killed hv the rlction of 
the poliee. Police excesses ,yere described in such detail· bv mv friend 
Mr. Puri that I do not wish to go into it again. • . 

I appeal to Government that all political prisoners should be released. 
They should be given a. general amnesty. How can His Excellency the 
Viceroy or the British Government expect a better atmosphere bv the 
~e~ease of 29 Cong-ress leade.rs wh~n 25,000 other workers are still rotting in 
JaIl. They are all leaders III theIr own sphere. Today Mahatma Gandhi 
cannot c·ome and approach Lord Irwin and discuss possibilities of settle-
ment. without those leaders coming out of jail and without getting their 
advice. After all, what is this All-India CongreSS Workin~ Committee? 
It is merely the exe('utive body of the Congress. The All-India Congress 
Committee. consisting of 350 people, is the deliberative body that gives 
or?ers to the ex:ecutive committee, the All-India Congress Working Com-
mIttee. What IS the use of releasing onlv 29 gentlemen when over 82(" 
are rotting today in jail? Each of t.hem'is to leader in his own province 
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and in his own sphere. Sir, I want all political prisoners to be released. 
I want the Moplah prisoners in Madras to be released too. It was not 
their fault that they were dragged into that incident. I want the Meerut 
prisoners to be -released also. I cannot understand why the Government of 
India fight shy of communist agents. I once asked my friend the gallarit 
Baronet bir Victor Sassoon on the floor of this House whether he coJIld 
show me a live communist. He said, ·'Come over to Bombay and 1 will 
show you one". I have not yet seen him. Russia has not grasped or 
swallowed the whole ~f India. Nor has Russia swallowed up England. 
What is the use of trotting out that bGgey of communism? This Meerut 
trial is still continuing and I have not seen any communist aggression oil 
India. I am grateful to my friend Haji Abdoola Haroon for reminding me 
about the frontier prisoners. Patriots, as they all are, some of them died 
the death of maz:tyrs in Peshawar. None of that crowd ran away. They 
were butchered and murdered bv fire from the British soldiers. I read 
of one' brave incident, though the Press was gagged at the time by the 
Ordinances,-a gallant l>athan having 21 bullets in his chest. Not a bullet 
was found fired at his back. Pathans. Sikhs, Hindus, all innocent but 
brave men were ruthlessly fired at and butchered. They were brave 
patriots all. I do not want to generate heat here. I ask the Government 
to grasp the situation in the light of th€l ;speech of His Excellency Lord 
Irwin and not to destroy that calm atmosphere WhICh is so essential now. 
Why are you afraid of the Congress? If they break the law, you can put 
them into prison tomorrow. Behave as honourable gentleman and think 
of the Congress men as honourable men. Give them a chance to prove 
that they are honourable men. Remove from your mind the suspicion that 
the Congress will destroy the foundation of your bure'lucratic and imperial~ 
istic Indian Empire. I hope Honourable Members on the other side are 
r.eading the signs of the times. If he has the time, I would ask the 
Honourable the B:o~e Member to read Mr. Montagu's diary, where Mr. 
Montagu had made strictures on the Civil Service; that that Service would 
not se·e into things and were like a gtone wall. The Honourable the 
Home Member's Department is always guided by the police and the 
C. I. D. I would like to quote one little passage nom Mr. Montagu's diary 
to show how ridiculous the C. I. D. ~an sometimes make the ,;ituation. 
Sir, it was Sir Sankaran Nair who, as a. Member of the Viceroy's Executive 
Council, invited Lord Hardinge to dinner at Madras. He liad wired to 
Mr. Bhupendra Nath Basu, now dead, t.o send some sweetmeats: 

"One day in Madras Sankaran Nair was entertaining Hardinge to dinner. n .. su 
was asked to send some Bengali sweets to grace the dinner. Basu sent a. wire to Nair: 
'The sweetmeats for the Viceroy will arrive tomorrow night.' The C. I. D., getting 
hold of this, of course stopped the telegram and the parcel" (Laughter), "and entered 
Basu and Nair as AuspedA. shadowing them for the rest of the time." (Langhter.) 

• Sir, my Honourable friend, Sir James Crerar, knows that according to 
the C. I. D .. bombs are swep.tmcah; and sweetmeats are bombs; and 1'10 
these two eminent men were shadowed. Sir Sankaran Nair is, I suppose, 
even today being shadowed. Sir, we are all being shadowed, the Ministers 
·and the Leaders on this side, they are always receiving the closest attentIon 
from my .friend, the Honourable Sir James Crerar's Department. Sir, 
that is the state of the atmosphere today. I ask my friends if they have 
read a recent book Pllblished in 1930 by Lieutenant-Colonel Osborne 
"Must England lose India?" Some time ago another civilian wrote R 
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hook, "The Lost Dominion". Well, I do not know why these gentlemen 
.are so friendly , especially one who was in military service in India, but then 
I.always fin4 that when Britishers retire from India, wisd~ dawns on 
them, but, alas, it is then too late. (Laughter.) Well, my friend, Colonel 
:Osborne--I mean, not my friend,-well, I have never met him-anyway 
he is now a friend of mine-has written one thing about the Britishers. 
One of the recommendations which he makes to his countrymen who are 
serving in india. is:-

"Britishers, who after a few years' stay in India, have been found temperameIltal~y 
incapable of getting on .with Indians should be sent back to England." (Laughter.) 

I hope therefore the Government of India, if they find some of their 
,{lolleagues, some of their servants, are not falling into line with Mr. Ramsay 
MacDonald or Lord Irwin, will pack them off to England, on a propor-
tionate pension, or on the full pension, or on compulsory retirement. 
(An Honourable Member: "As an undesirable commodity.") (Laughter.) 
Lieutenant-Colonel Osborne recommended fifteen points. Well, the book 
is here. Somebody however told me it was proscribed. I do not know. 
But I am quoting from the HinduBtan Review of November-December 
1930. It has fifteen points, not fourteen points. (Laughter.) 

"The salaries of British officials in India should be reduced. If French officials 
in French·Asiatic and African possemons can work on .£500 and £1,000, there is DO 
reason why British offiCials in India should he paid more." 

'"The last recommendation is: 
"1'he Indian Penal Code should be Aumanised." 

Sir, if that had been done, all these difficulties wonld not have happened. 
:Sir, I appeal to the Indian Civil Service wit.h folded hands: • 'Take your 
..courage in both hands and act as gentlemen. Do not think of the past, of 
the imperialistic ,power you have enjoyed in India so far. I know some 
of you have lost your near and dear ones, and have buried them in this 
-country. Some of you we regard and we respect, but- do not think of the 
past power and position: think of the all powerful British Empire. India 
wants to remain part of the British Empire if you want to assist her and 
treat her as an equal, but if you want to crush us, you will never have 
India alongside the British Empire." Sir, the British Empire without 
India would be a third-rate kingdom like Holland, but, Sir, the British 
Empire with India as an equal partner shall go on for ever as the biggest 
,empire the world has seen, a humanizing agenQY, civilizing humanity and 
the world. And if vou, the Civilians in the Treasurv Benches fail in thut 
great task, you are' ungrateful to England, the coUntry fro~ where yon 
have come here, and you are ungrateful to India, whose salt vou are eating. 
(Cheers.)" 

The Honourable Sir James Crerar (Home Member): Mr. President, 
I was glad to hear the Honourable Member who has just reElumed his 
seat prefa~e his speech by saying that he recognized that the immediate 
nece~~it~ for India at. thi~ juncture ~'~s an atmosphere of tranqUillity and 

-conCIlIatIOn. That, SIr, IS a prOpOSItIOn I shall be t,he first to a~cept­
indeed, it is one that I want the House to affi.rm. (An Honourable 
Member: "And to act upon it".) It appell.r!1 therefore to me 8. mntter 
for· regret that the Honourable the Mover of the Resolution, and those who 
·have spoken in support of it, should haye ~elected this particulnr occaEtion. 
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this particular time and this pw.:ticulw: jWl(~ture to move a ReHolution ot 
this character. I regret it because it does undoubtedly impose upon me 
~ duty which 1 wish to discharge as adequately as l can and with as 
much regard for the ultimate object which Mr. H. Das himse1i set forth 
&8 our immediate objective; and in regard to all these necessities of the 
case, I shall speak I trust with the greatest possible restraint. I do ~ 
feel, however, Sir, that I can have any hesitation in saying that 80 far 
.as the preface to the Resolution is concerned, Government, in the action 
which is denoted in the Resolution as repression, have only been concerned 
in . discharging their first and most primary duty, and they have done 
it with the ultimate and ever-persisting desire to secw:e that, during these· 
important periods of transition, there shall be freedom of expression for 
every variety of political thought on constitutional lines. Sir, the policy 
of Government, I submit, must be viewed as a whole; and its gUIding 
feature, the centre of its policy for years past, has been the promotion 
of political progress in India by constitutional means and on constitutional 
lines. That poliey still stands good; and I do not think that Honourable 
Members opposite, if they consider the matter in a calm and unprejudiced. 
spirit, can deny that throughout theHe many years, though the plWe may 
have been slower than many could have wished, that underlying policy 
has persisted. I think also that any unprejudiced and candid judge will 
admit that in very recent times, iIi the course of the last few days, Hill' 
Majesty's Government and the Government of India have given very 
convincing proofs indeed of their goodwill towards India's political aspira-
tions and of their desire to see them expeditiously fulfilled. Those, Sir, 
are propositions which I think will not be denied. Now, Sir, I think 
that the use of the word "repression" in the senSe in which it is being 
employed in this Resolution misrepresents the steps Government have 
had to take, and is unfair 88 regards the polley of Govenu:nent. which,. 
as I say, has been directed towards the same object as the Honourable 
.Member who prectlded me haH urged; and I particularly regret that, 
during the course of the debate, observations should have been made 
attributing to the public servants of Government, more particularly to 
the police force, a. line of conduct not consistent with humanity and in 
excess of their duties. I do not propose to go in any detail into those 
allegations or those suggestions, but I feel that it is incumbent upon me, 
here and now, to say on behalf of the Government of India, that they 
lIrish to express their gratitude and their high sense of appreciation of 
the services of a. force which has always shown the gre,atest courage 
and devotion to duty, and has displayed those qualities in a higher degree 
during the last year than at any other time that I know on record. 
(Hear, hear.) I must say this also, that the fact that the Government 
have had to employ extraordinary powers in order to maintain peace and 
order in this country has been a matter of great regret to them. They 
have done so in the discharge of their duty, for it is the primary duty of 
the Government to maintain the only possible conditions in which 
social content and political progress can ever be attained. 
I do not intend t,o speak at great length on this topic becD.use I 
entirelv agree with the Honourable gentleman who preceded me, tha.t 
what we wRnt now is a return to conditions of tranquillity. That is the 
greatest and most urgent thing now. (Hear, hear.) There is nothing 
which I desire less than by any word which I might sa.y to do anything 
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which might be in any way prejudicial to those results. This restoration 
of tranquillity is 'a very urgent thing, and Government are very anxious to 
see that object attained. But, Sir, I think also that they are entitled to 
ask for the co-operation of this House, and I venture to ask Honourable 
Members opposite whether purely negative criticisms, /iluch as we have 
heard merely un constructive attacks upon the policy of the Government, 
are really likely to contribute to those ends. (Applause.) 

JIr. o. S. Banp If. (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Sir, 1 must congratulate the Honourable the Home 
Member, especially after the very feeling speeches necessarily feeling, 
from this side of the House, on the great restraint that he exercised when 
he gave the reply. Sir, it is but natural, representing as we do the great 
feeling in the country, that we should give expression to that feeling here, 
and I am really pleased that Hindu and Muhammadan alike echoed the 
sentiments which weigh with their constituents with that simple candour 
which alone justifies their presence here. Sir, I concede that it IS but 
natural for the Honourable the Home Member, entrusted as he is with 
the task of maintaining law and order in these very difficult and dubious 
times, that he should come forward and give hiB praise to the police 
officers. At the same time, it is equally natural for us whose constituents 
have been labouring under the lathi blows of the police, to speak as we 
have .spoken. Sir, the Honourable the Home Member was pleased to 
take exception, I believe he took flxception, to the manner in which 
Members on this side of the House at this time had chosen to speak. 
But, Sir, if they spoke in the ma·nner in which they did, the responsibility 
lor their speaking like that entirely re6ts on the manner in which the 
Government have been mishandling the situation (Hear, hear) and it is 
~erv creditable that mv Honourable friend Mr. Yamin Khan, since his 
translation from the nominnted zone to the elected sphere, should have 
improved in his manner of looking Itt things bureaucratic. Sir, I must 
respond to the appeal of the Honourable the Home Member for the co-
operation of this House, and the best. manner in which this House could 
respond to that appeal is by asking the Government to look at things 
through Indian spectacles. Sir, not only we are co-operating, but I should 
like to say even the Congress orgnnilmtion with all the difficulties that a 
political organisation with a left wing movement has to face, is almost 
responding. The first response that ~nme from the Congress, especially 
after the manner in which the Congress has been carrying on n crusade 
in the country and the manner in which that cnlsade was resisted bv a 
policv of admh:tistration through Ordinances, the response that the Congress 
has ~ven, I am afraid, has not heen lHlequately appreciated by the Ronour-
a.ble the Home Member. For, Sir, there was not throue-hout his speech 
o~ singJe sentence to recognise how the Congress has Altered its noIicy, 
a8 it strikes us Rnd 1t8 it ought to strike anyone who is R.hle to look "t 
things less through law and order specta.cles. As soon as it received a 
telegram from England, the Working Committee .)f the Indian National 
Congress resisted, in8tead of yielding to the temptAtion of publishing their 
own verdict whatever it might be, on t.he Premier';; pronouncement. That. 
Sir is an ~ffort towards co-operation. That, Sir, is an act of respoDRe. 
It ~II.S eA8V for them to set the country on fire; it was easy for them to 
say, "Go on AS you have gone aheRd": it W:RS ellsv for them to wnw. 
the red flag nnd blow the bugle; but thpy dld not do thAt. LikE' ,,;IIP 
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statesmen-there can be no wiser statesmen today in the Congress ranks 
than Pan<Jit Motilal Nehru and Pundit Mad'1n Mohan Malaviya '(Hear, 
hear)-long may they live a.nd we hope and trust, and in this hope and 
trust I am sure even the Honourable t.he Home Member and the Honour-
able the Leader of the House will agree with me, that the Pandit may 
be spared long for the work of this country (Hear, hear)-like wise states-
men. both the Pandits, the sanest heads in the Congress, l'esisted the 
temptation of releasing their opinions to t,he cciunfl'~~.·' Thlit is an aCL 
of co-operation. 

Mr. ArUlur JIoare (Bengal: European): May I ask the Honourable 
Member if he regards it 88 co-operation that Mr. Gandhi should announce 
that India is not to be allowed to have self-government till Englan.d has 
enforced prohibition upon India? 

Mr. O. S. Railga l1er: As we are approaching the evening, I concede 
that the Honourable the Leader of the European Group should be rather 
frightened of the tnlk of prohibition. (Laughter.) Even India lllH' a 
right ...... : 

Mr. ArUlur Moore: I am only inviting 8 discussion upon it. 
Mr. o. S. Ranga lyer: Yes, ~ven India has a right to go dry when 

the Indian people are represented in India's Parliament, as the American 
public are represented in the American Parliament.' (Hear, heur.) 

Mr. Arthur Moore: Why not leave it to India? 
Mr. O. S. RaDga Iyer: Mr. Gandhi is aspiring to get for the United 

States of India-to-be the same rights, the same privileges and the same 
authority that the self-governing United States of America happens to 
possess. (Cheers.) 

lIr . .Arthur lIoore: Then why ask England to enforce prohibition upon 
India? 

Mr. O. S. Ranga Iyer: The Honourable Member, representing the Euro-
pean group, is perhaps thinking of the enforcing of prohibition through 
civil disobedience, which is a more civil way than declaring war. Mahatma 
Gandhi's method is I think the best method, unknown yet to the West, 
but I do hope, now that they are talking of disarmaments, they win begin 
to understand his principle and programme as at least one great English· 
man, the greateRt· authority to-day in this country, apPears to have 
understood it. (Hear, hear.) I would recommend to the European Asso-
ciation to study once again the reflections that the late Mr. Edwin 
Montagu had made upon them, as the interruptions of the Honourable 
the Leader of the European Association make me suspect that ,Mr. 
Montagu's reflections have made absolutely no impression upon them 
and that they are still continuing like the stick.in-the-muds unwilling to 
change and resisting all tendencies towards change. 

Sir, cominq- now from this interregnum of interruption to the main 
issue which the Honourable the Harne Member, with the responsibility 
attaching to his position, as contrasted with the irresponsibility which 
exalts my friend's (Mr. Arthur Moore's) position over there (Laughter), so 
seriously and so wisely put to "Us, I' must develop my argument as to 
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what the Congress has done. I have already said the first thing, namely, 
their unwillingness to release, notwithstanding the temptation to do 'so 
as the leaders of a great movement, their opinion on the present situa-
tion and the pronouncement of the Prime Minister pending the arrival 
of the Indian delegates from England and consultation with them in 
regard to certain things which have happened in England, and of which 
they are as much unaware as we are in this House. 

Now, Sir, the second gestUre of co-operation which the Congress has 
made is the weakening of the whole Congress programme. I am not at 
present seeing week by week the reports of the Government of India 
communicated tQ Great Britain on the Indian situation; but if they 
indulge in that luxury of propaganda, they will be revealing that the 
movement has very considerably weakened since the release of the poli-
tical prisoners. If you ask .them to lay down their arms, I say you are 
asking them to do the impossible; for they are in the position not of con-
stituted authority, to whom the whole administration from top to bottom 
is responsible, but they are in the disadvantageous position of rebels. 
And the same loyalty and the same discipline that you find in the admi-
nistrative machinery, you do not find among rebels. Once they lay 
down their arms, they will be pla.ying into your hands, and they know 
that they will be playing into your liands. Once they .lay down their 
a.rms, they will not be able so hurriedly to revive the' movement. It will 
be accepting what would be tantamount to nothing more than a dictated 
peace which you are trying to enforce. Sir, it is utterly impossible for 
the Congress at present to lay down their arms until they know exactly 
where they stand and know it beyond the cloud of words which the 
Prime Minister's stat,ement has produced; until, as Sir Samuel Hoare 
truly said, the picture is fully filled. That is their position. They are 
responsible men, responsible to their own following whom you have not 
released. Is this an armistice, releasing the Generals and keeping their 
followers in prison? You WIlre afraid ')f their followers; you 
want the Generals to repUdiate their followers. This is a 
kind of thing which you cannot expect them to do. That way does not 
lie statesmanship. Once you have released Mahatma Gandhi, once you 
have released the members of the Working Committee, it is not either 
fair or just for you, it is not statesmanlike, it is not prudent, to keep 
their followers in jail. Sir, co-operation therefore must come from the 
Government themselves. Mahatma Gandhi is not today manufacturing 
salt as he was doing when you interned him; Mahatma Gandhi IS not 
toda.y raising his earthquake movement as he did when you interned 
him. Therefore my humble suggestion to the Government is to take 
their courage in both hands and do the right thing. I admit that this 
Resolution has wandered into regions which have been slightly altered, I 
should say very much altered, by the recent announcement, the generous 
pronouncement, the wise and statesmanlike move, releasing the leaders 
of the Congress. Follow it up and do not for a moment imagine that 
in the ranks of the Congress are blind followers. They are men who can 
think for themselves; thev are not blind voting automatons; they are 
not nominated Members· of the· Central Legislature. (Laughter.) Sir, 
thev think for themselves and thev have not read, as some of us have 
read. the Premier's pronouncement. That opportunity has been denied 
to them because in their third class treatment they do not h!lve the same 
facilities that some of the leaders enjoy. The Congress leaders are more 
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followers than leaders. If they had just adopted the attitude that m)' 
:friend and leader Sir Hari Singh Gour adopts today, they would have the 
same following in the country that my friend and leader Sir Hari Singh 
.Gour will have in the co~ntry. They are leaders today because they are 
representing in themselves a movement of which they Ilre the lenders; 
and therefore if only you release the followers, as you must do for you 
cannot put back the hands of the clock, the followers will think for them-
-selves, and I venture to think :vou can depend on the collective wisdom 
-of the Congress; and if their collective wisdom is not as you and 1 expect 
it will he, then there will be dissension of opinion in their own ranks. 
'Therefore wisdom and statesmanship alike will make you go forward in 
the bold direction in which you have taken the first step. 

Sir, I once again thank, and I onCe again congratulate the Honour-
.able the Home Member on the wisdom and restraint with which he has 
spoken, in the hope that he will follow up the courageous policy of the 
-S()('.ialist Government cum Conservative Viceroy and releasf' all thf' politi-
.cal prisoners. 

The Assllmbly then a,djoumed till Eleven of the Clock on Monday, the 
~d February, 1981. 

-, " 
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